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Permission for Irrational combination
under State Drugs Authority

3510. SHRI CHANDRIKA  PRASAD
TRIPATHI: Wil] the Minister of HEAL-
TH AND FAMILY WELFARE be plea-
sed to state:

(a) whether 1t 13 3 fact that maximum
number of irntational combinations of one
or moleg drugs weie allowed by State
Drugs Authorities in Uttar Pradesh, Bihar
and Gujurat; and

(b) if so, the details of combinations
allowed {or manufacturing by these State
Drugs Authorities?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (KUMARI SAROJ KHA-
PARDE): (a) and (b) The State Drug
Con'rol Authorities are the licensing auth-
vitties for permitting manufacture of
diugs 1n their States The details of com-
binations [icensed for manufacture are
maintained only by the Licensing autho-
rities of the States.

Government is not aware that maxi-
mum number of irrationa] combinations
of one or more drugs were allowed in
Uttar Pradesh, Bihar and Gujarat.

Diploma Course for Rural Doctors
3511, SHRI AJIT P K JOGI- Wil

the Minister of HEALTH AND FAMILY

WELFARE be pleased to state:

(a) whether it 1s a fact that there is
shortage of qualified doctors in the remote
rural areas of the country;

(b) whether Government consider to
reviving |he thiee or four years diploma
courses in medical education so that at-
least the medcal school trained doctors
are available fo; such areas;

(c) it so, the details thereof;

(d} if not. what other steps Government
propcse to take to ensure that at least all
the sanctioned posts of doctors in  rural
and tiihal areas aie filled up and by wher
al] these vacancies will be filled up; and
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(e) if so, whether Government are
aware that quacks 1n large nambers are
practising in these areas and what steps
have been contemplated to deal with the
problem? ,

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (KUMARI SAROJ KHA-
PARDE)- (a) according to the informa-
tion received from the State Governments,
only 3831 posts out of 3 tota] of 34801
sanctioned posts of Medical Officers in
rural areas are vacant as in June, 1987.

(b) and (¢) Medical Council of India
which is statutorily charged with the res-
ponsibility of maintaining uniform mini-
mum standard of medical education in the
country is strongly opposed to the intrc-
duction of any short-term course in medi-
cine. The Government do not therefore
propose o revive the diploma course in
medical education. v

(d) and (e) To encourage medical
doctors to work in rura) areas, the Eighth
Finance Commission, on the suggestion of
Ministry of Health and Family Welfare,
has provided special funds to the States
for providing the following incentives to
the doctors;—

(i) A rural allowance equal of ?rj
per cent of the basic pay subject to a
maximum of Rs. 250/- p.m. for  the
medical officers <erving in Primary
Health Centres: and

(1iy House Rent Allowance at the
rate of Rs. 150! per month where
residentia] accommodation is not pro-
vided, Tn addition, the Eighth Finarce
Commission has made a special provi-
sion of Rs 53 52 crores for constgue-
tion of residentral quarters for the me-
dical doctors serving i rural areas.
It is expected that all the vacant pasts
of doctors in rural areas will be
filled up as a result of these incentives.
Medica)] care at the hands of qualified
personnel will become available to all
sections of population.
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Cenversion of M.A, College of Technolo-
gy, Bhopa) into ¥ 1. T,

3512, SHR1 AJIT P. K. JOGI; will
the Mmster of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether 1t is a fact that none of
the five I, I. Ts. established in the country
is s located that the central part of
the country is served by 1t;

(b) wnether Governmen; are consider-
ing to establish any more 1. I. Ts in the
country to filj ip this void; and

(¢) whether there is any proposal under
‘Government’s  consideration top convert
the M. A. college of Technology, Bhopal
into an I I. T and if so, what are the
details thereof, and if not, whether Gov-
ernment propose 10 examine the feasibili-
ty of converting 1t info an L I. T and
take necessary steps to locate one of the
1.1.Ts. at Bhopal?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF EDUCATION
AND CULTURE IN THE MINISTRY
OF HUMAN RESOURCE DEVELOP-
MENT (SHRIMATI KRISHNA SAHD:
(a) to (c) Apart from ‘'he five Indian
Institutes of Technology (IITs) already
establisned at Kharagpur, Bombay, Mad-
ras, Kanpur and Delhi, one more IIT
is proposed to be se; up in Assam The
LLTs. are ‘Institutes of National Impoit-
ance’ and cater 1o the needs of the coun-
try on an all-India basig and not op 1e-
gional or State considerations. There 1s
no proposal at present under Govern-
ment’s consideration to convert the Mau-
lana Azad College of Technology K Bho-
pal ingg an IIT. or to se; up any more
IT Ts, in the country,

Inclusion of Diseases in the National
Health Programme

3513, SHR1 RAJANI RANJAN SAHU:
Will the Mmister of HFALTH AND
FAMILY WELFARE be pleased to refer
to the answer to Unstarred Question 1201
given in the Rajya Sabha on the 18th
November, 1987 angd state:

[9 DEC. 1987]
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(a) whether it is a fact that other dis-
eases have also beey included other Iaun
the eight diseases ulready included in the
Nationat Health Programme,

(b) if so. the names of those diseases
ang the drugs required for the treatment
o] those diseases;

(¢} whether Government recommend-
ed lodine which 15 required for Gojue
Programme to be covered under Price
Control; ang

(d) if so, by when?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMI-
L'y WELFARE (KUMARI SAROIJ
KHAPARDE): (2) and (b) Apart from
the eight programme, the  following
three programmeg and the drugs used
have also been included .,nq the list of
National Health Progiammes:—

1. STD Contrg] Piogramme:—AntI-
bioticg

2. National Family, Welfuje Program-
me including Mother & Child Health:—
Folic Acid, Ferrous Sulphate, Vitamin
A,

3. AIDS Control Programme:—
There are, as of now. no specific drugs
for treatment of AIDS.

(c) and (d) Iodine in tae form of
Potassium Todate is used under the Goitre
Control Programme, Potassium Todate 1s
no! a Pharmacopical drog ‘and so is not
includeq in the Drug Price - Control
Order,

Education to the Coasumers on Drugs
Interzction

3514 SHRI RAJNI RANJAN SAHU-
Wiil the Minister of HEALTH AND
FAMILY WELFARE be pleased 10
state:

(2) what steps Government have taken
1o cducate Doctors and Consumers gt large
regarding Drug Interaction;

(b) what are the types of drug inter-
action whicn can be fatal; and
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(¢) whether there iy a separate wing to
momtor and take steps against such inter-
actions and future plans aboyt it?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMI-
LYy WELFARE (KUMARI SAROIJ
KHAPARDE). (a) Medical students are
taught 1he possible adverse interactions
that may occur amongst certain types of
drugs and not to prescribe them together
Government nsists such interactions to
be given z¢ cautionary measure in the
pachage nser; and other promotional
hterature of drugs.

(b) The lypes of drug interactions tnat
counld be fatal are:—

(1) Whep they interact to increase or
diminich the intendeyq effect of one or
both of the drugs.

(1) Interact in a manner to cause
a new and unexpected reaction.

() Interact in a manner to cause
additive toxicity of each drug

(¢c) The Governmep( has givep a p1o-
posal tn the 7th Five Year Plan fg monitor
adverse reaction to drugs g; a national
level At present there is no separate cell
A plan for establishment of Adverse
Monitoimng Cell as beey prepared and
as and when financial concuirence is
given the plan will be put ingg operation

Drugs Needed under the National Health
Programme

3515, SHRI CHANDRIKA PRASAD
TRIPATHI: Wil] the Minister of
HEALTH AND FAMILY WELFARE be
pleased to 1efer to the answer to Unstar-
red Question 1203 given in the Raiya
Sabha on the 18th November, 1987 and
state-

(a) whether it 15 a fact that Mental
Health Programme and Dizbeties Control
Programme, STD Control Programme,
Chilg and Meternal Health Programms:
and Immunisation Piogramme are cover-
ed under National Health Programme;
and

[RAJYA
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(b) 1f so, the reasons for non-identifi-
cation of diugs for thes, diseases?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (KUMAR! SAROJ
KHAPARDE): (a) and (b) Mental
Health Programme anq Diabetes Control
Progiamme have not ten included 1n the
National Health Prog.amme which, how-
ever, cover the STD Con.rol Programme,
Mother and Child Health and tne Um-
versal Programme on [mmunisation, Drugg
identified for these three programme are
as follows:

(1) STD Contrg} Programme; Diugs
for STD are antibiotics which are also
used for other infachons,

(1) Nauonal Family Welfare Prog-
tamme including Mother and Child
Health:

Drugs for Mother and Child Health
are Folic Acid and Ferrous Sulphate
which are used for g variety of condi-
tions,

(1) Universal Programme on Im-
munisation: For EP[ Programme. DPI,
DT. TT, BCG, Polio, Typhoid and Measles
vaccines are used

Pricc Control of the Drugs required for
the Trachoma Treatment

3514 SHRI CHANDRIKA PRASAD
TRIPATHI: Wil the Minister of FiEA-
LTH AND FAMILY WELFARE be plea-
sed to refer to the answer to Unstarred
Question 1113 giver in the Rajya Sabha
on the 18th November, 1987 and state-

(a) whether it is a fact that Govern-
ment have not includeg Oxytetracycline,
Chloramphenicol. Gentamycin, Neomycin
Framycetin for price control order unde:
catecory T: and

(b) if so, the reasons for not mcluding
these drugs in the above category for its
price contro] when these are used to con-
trol Trachoma?
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1HE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (KUMARI SAROJ KHA-
PARDE): (a) and (b) These are Anti-
biotics used for control of Trachoma and
for cther infections Control of Ttachoma
is one aspect of the National Programme
for Control of Blindness. The emphasis
'ls on prevention of biindness by perform-
ing cataract operations. For these reasons,
Antiouc Drugs for Trachoma Control
have not been included wn Category I of
the Ciug Piice Contiol Order  However,
Gentamycin, Chloramphenico] and Tetra-
cychine mave beep included mm Category IT
of the Drug Price Control Order

Drugs under the National Health
Programme

3517 SHRI CHANDRIKA PRASAD
TRIPATHI Wil the Minister of HEA-
LTH AND FAMILY WELFARE be ple-
ased tc state:

(a) whether it is a fact that Govern-
ment have identified around S0 drugs
for inclusion in category I of Drugs Price
Conticl Order required for control of
diseases under National Health Program-
me; and

(b) if so, what are the names of those
d¥ee and date when was the list of
these drugs sent for inclusion under Price
Contict Ghder?

THE MINISTER OF STATE IN THE
MINISTRY OF HFALTH AND FAMI-
LY WELFARE (KUMARI SAROJ KHA-
PARDE)- (2) and (b) The Government
have 1dentified the drugs for the following
National Health Programmes:

1 TB
Leprosy

12

Blindness
Oraj
Goitre
.EPI
Malaria

Rehydration Therapy

[V N P

e N o

Filaria

The list 15 enclosed as statement,
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178

to Questions
Statemeng

LIST FOR INCLUSION IN CATEGORY
SENT ON 31-7-1987

ESSENTIAL DRUGS FOR NATIONAL
PROGRAMME

1. National T.B. Programme

1. Inj Streptomycin Sulphate
2 [sonicotimic acid Hel tablets

3. Combinations contaning—

Tsoniootinic acig Hcl —150 mg
Thiacetazone —75 mg
Combinations containing—
Isonicotinic acid Hcl —75 mg
Thicetapone —37.5 mg
5 FEthambuiol tablets —800 mg
6 Sodium Pags granules
7. Pyrazihamide
8. Pifampicin

n Netional Leprosy Eradication Prog-
ramme

1 Dapsone—100 mg and 50 mg tab-

lets
2 Clofazamine—100 mg and 50 mg
capsules
3 Rifampicin—300 mg and 150 mg
capsules
111 Nctional Trachoma Contiol  Prog-
and National Prog-

ramnie
ramme for cdatrol of Bhindness

1 Tetracycline Hcl oinment—1 per
cent

5 Sodium Sulphacetamide Drops—
10 per cent to 20 per cent

1 Piocaipine Eye diops—1 per cent
to 2 per cent

4. Hydrocortisone diops and oin-
ment—0 5 and 1 per cent

5 [odoxouridin eye drops—0 1 per
cent

6 Timolol Maleate—0 25 per
to 0.5 per cent

cent

7. Acetazolamide tablets—250 mgr
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8 Atropin eye drops and oi~menf-—
1 per cent
9 Homatropin eye drops—1 per
cent and 2 per centt
IV For Pievdiution of Dehydratior un-
de; ORT
O1al Rehydration Salt

V. Goutie Progiamme

For Todization of eible salt, JTodine
in the form of Potassium Qodate
15 essential.

\% E.P I, Programme

For EP! Programme DPT, DT, TT;
BCG. Polio, Typhoid and Mea-
sle, vaccines are used.

VIl National Malarna Eradication Pro-
granmume

[

. Chlotoquin

[

Amodiaquin
3 Quinine Inj.

4 Combination of Pyrimethamine
(25 mg)— Sulfametiypyrozine
(500 mg) ’

5. Paracetamol.

VI Filaria
Diethylcarbamazine.

Interview for post of Joint Commissioner
(Academic) in Kendriya Vidyalaya
Sangathan

3518. DR R, K. PODDAR: Will the
Minister of HUMAN RESOURCE DEVE-
LOPMENT be pleased to state:

(a) whether interview/selection for th‘e
post of Joint Commissioner (Academic)
in Kendriva Vidvalaya Sangathan aie be-
ing held shoitly:

(b) whether the vacant post 15 a pro-
motion or selection post;

(c) what are the academic/professional
nualifications e\perience etc. required for
the candidates thereto;

(RAJYA SABHA]
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(d) whether any representation for be-
ing considered as a candidate has been
received from any depaitmental  appli-
cants; and

(e) if so, what are the details the :of?

THE MINISTER OF STATE IN 1HE
DEPARTMENTS OF EDUCA1ION AND -
CULTURE IN THE MINISTRY OF HU-
MAN RESOURCE DEVELOPMENT
(SHRMATI KRISHNA SAHI): (a) to
(c) A copy of the Recruitment Rules [or
the post of Joint Commissioner (Acade-
mic) in Kendriya Vidyalaya Sangathan
giving the detarls regarding method  of
recruitment, qualificationy exparience. »Mc,
is annexed (Sce Appendix CXLIV An.
nexure No 147)

The post will be filled up in acco loce
with the Recruitment Rules

(d) and (e) One of the Deputy CTum
missioners of Kendriya Vidyalaya S:mga;
than had submitted ua 1epresentation  re-
questing for amendment in the Racruit-
ment Rules which has been considered
angd rejected and the conceined officas .n-
formed accordingly Theieafter, the offi-
cer has submitted another iepieseniahion
requesting for ieconsideiation of th: d:»-
cision

Drug from Guggul

3519, SHRI B SATYANARAYAN
REDDY- Will the Minister of HEALIH
AND FAMILY WELFARE be pleas:d to
state:

(a) whether a new drug fiom Guraul,
a plant which grows abundantly in Kaina-
taka, Gujarat and Rajasthan has been deve-
loped by the scientist at the Cential Ding
Reseaich Institute, Lucknow:

(b} whether the technology tiansfer was
done earher by CIPLA which is nnep
marketing the drug ‘gugulip’ for lowering
the blood cholesteiol level and theichby
preventing a theroscleiosis and  heart
attack, and

(¢} if so, what arc the details of  the
tests, 1f any were conducted on the patiznts
with the results thereof?
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THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FA-
MILY WELFARE (KUMARI SAROJ
KHAPARDE)- (a) Yes, Sir.

(b) The Central Drug Reseaich Insti-
tute, Lucknow, transferred the Technology
earlier to CIPLA, an Indian Pharmaceu-
tical Company at Bombay.

{c) Gugulipid has passed thiough the
three phases of chnical trials successfully
Phase III trials with gugulipid, 1580 mg
day in divided doses, were conducted 1n
six medical institutions In 70—80 per
cent patients gugulipid has showed average
reduction of serum cholesterol (11 per
cent) and triglycerides (16 per cent) com-
pared to 10 per cent and 21 per cent
respectively with the currently used diug
clofibrate, Gugulipid was comparable to
clofibrate in its hypolipiaemic effect Gu-
gulipid is devoid of side effects and clofi-
brate produced flu like syndrome.

Mnughal paintingg preserved abroad

3520, SHRT B. SATYANARAYAN
REDDY: Will the Ministzar of HUMAN
RESOURCE DEVELOPMENT be plea-
sed to state:

(a) whether it is a fact that eighty to
ninety per cent of the Mughal paintings
are not in India bu¢ preserved m various
museums in Europe and America and
whether the museums which should seive
as laboratories for history students had
been totally delinked from Indian Univer-
sities; and

(b) if so, what are the details thereof?

THE MINISTER OF STATE IN THE

» DEPARTMENTS OF EDUCATION AND

CULTURE IN THE MINISIRY OF HU-
MAN RESOURCE DEVELOPMENT
{SHRIMATI KRISHNA SAHI}. (a) and
{b) No authentic information about exact
number of Mughal paintings outside India
is avaiiable Museums of standing in India
maintains good relations with the scademic
woild including Universities,

9 DEC
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Licence fee/compensatioy, charged from

Cooperative Socjeties by Bombay Port
Trust

3521 SHRI BHAGATRAM MAN-

HAR: Will the Mimster of SURFACE

TRANSPORT be pleased to state-

la) whether it is a fact that the Bom-
h’ay Port Trust had taken a decisien some-
time in 1980-81 for charging nominal and
reasonable licence feelcompensation  fiom
the Cooperative Societies who have taken

Bombay Port Trust lands/premses  on
lease:

(b) 1f so, what are the details of the
defnsxon in this regard and to what extent
this decision is being implemented;

(c} whether it is also a fact that lease
agreement of some of the souciehes in
B nibay is to expirz in 1991 and that these
- icties have requested for the renewal of
the agieements on nominal licence fee/
compensation; and

(d) if so, what are the details in this
rezard and what steps are being taken to

firalise the lease agreemcnt with these
societies?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRT RAJESH PILOT): (a) No. Sir.

(b) Does not arise

(c) No. Sir No lease granted in favour
of Cooperative Societies is due to expire
in 1991,

(-1) Does not arise.

Renewal of lease argreement with Minerva
Premises Cooperative Society Ltd, by
Bombay Port Trust

3522 SHR BIR BHADRA PRATAP
SINGH: Will the Minister of SURFACE
TRANSPORT be pleased to state-

ta) whether 11 15 g fact that some Mem-
bers of Pailiament have written to Gov-
einment for the renewal of lsase agiec-
ment by the Bombay Port Trust with the
Minerva Premises Cooperalive Soclety
Limited. Patel Sewree Division. Bombav
for another 30 years;
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(b) whether it is a fact that in the
above
functioning earning foreign exchange for

premises, small scale units are

the country;

(¢) whether it is also a fact that the
above society has agreed to the terms and
conditions put forwaid by the Bombay
Pait Trust except the society has requested
for the nominal licence fee to he charged,

and

(d) if so, what are the details in this
regard and what steps are being taken to
finalise the lease agreement with the So-

ciety?

THE MINISTER OF STATE OF THL
MINISTRY OF SURFACE TRANSPORT
(SHRI RAJESH PILOT): (a) A letler
from a Member of Parliament has been
received regarding the renswal of lease
agreement by Bombay Port Tiust with
the Minerva Premises Cooperative Society

Limited

(b) There are a numbcr of smali scale
industries on the premises but no informa-
tion as to whether these are earning any

foreign =\change, is available

(c) The Society has requested fop erint
of a leace in their name on the terms
and conditions determined by the Bombay
Port Trust in respect of the premises ocell-
pied by them, There is °2 request fiom
the Socwety for levy of nominal licence

fee

(d) The Minerva Premises Cooperative
Society Limited are the sub-temunts of the
registered lessees and hepce the question
of remewal of lease agreement with the
said society does not arise A suit filed
by Bombay Port Trust against the present
registered lessees 15 pending in the Court

|RAIYA SABHA]
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Land acquired for LLT. near Vihar Lake
in Bombay

3523 SHRI BIR BHADRA PRATAP
SINGH: Will the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased
fo state:

(u1) whether it is a fact that Govern-
ment had acquired some land m 1953 for
the purpose of establishment of 1 I T
nean Vihar Lake, Bombay;

(b) whether it is a fact that after acqui-
sition of the land, no development has
taken place on it:

(¢) whether it is also a fact that the
above land belong to a freedom fightes
and he has appealed to Government for

the release of his land; and

(d) if so. what steps arc betng taken by
Government to hand over the land to him
when it does not require the land and by
when this 1s likely to be handed over to

him?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF EDUCATION AND
CULTURE IN THE MINISTRY OF HU-
MAN RESOURCE DEVELOPMENT
(SHRIMATI KRISHNA SAHT): (a) to
(d) The provided to the TI T
Bombay fot its establishmeitt was mase
available by the Governmeut of Maha-
rashtra after acquiring it through its land

land

acqutsiion process A portion of this land
wias given to the National Tnstitute for
Training in Industrial Engineering for it
establishment. However, a small part of
the land belonging to one Shii Rajaram
Tinedy could not be handed over by the
State Government as he had filed a Writ
Petition in the Bombay High Court which
was reportedly rejected However an ap-
peal preferred by Shri Trived: against the
State the High
Couit and the case is sub-judice.

Government js before
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Selection Grade to Group ‘D’ Em-
ployees of National Gallery of
Modern Art

3524. SHRI G SWAMY NAIK. will
the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to 1efer
fo the reply to Unstarred Question
247 given 1n the Rajya Sabha on the
25th February, 1987 and state:

(a) whether 1n pursuance of the
orders dated 22nd May, 1986 the be-
nefit giving selection grade to Group
‘D’  employees with retrospective
eftect from 1st August, 1976, has
since been allowed to the Gallery At-
tendants of the National Gallery of
Mocern Art, New Delh;

(b) 1if not. what are the reasons
therefor and what measures are being
taken to implement these orders with-
out further delay; and

(c) what action 15 being taken
against the officials responsible for
non-implementation of these orders?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF EDUCATION
AND CULTURE IN THE MINISTRY
OF HUMAN RESOURCE DEVELOP-
MENT (SHRIMATI KRISHNA SA-
HI): (a) Yes, Sir. All the eligible
Group ‘D’ employees (including Gal-
lery Attendants) of the National Gal-
lery of Modern Art have been sancr
tioned Selection Graace with eftect
trom 1 8.76.

(b) and (¢) Do not arise.

Chhitauni-Bagha Railway Bridge

3525. SHRI VIRENDRA VERMA-
Will the Minister of RAILWAYS be
pleased to state:

(a) whether 1t is a fact that founr
dation stone of a ralway bridge at
Chhitauni-Bagha joining Eastern Ut-
tar Pradesh and North Bihar wa laid
on 22nd October 1973 by the then
Primye Mmister Shrimati Indira Gan-
dhi and 1t was declared that the work
would be completed within five years;

[9 DEC 1987]
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(b) if so, what are the reasons tor
non-completion of the work even af-
ter 14 years of laying its foundation
stone,

to Questions

(c) what is the total expenditure
incurred so far on the work and what
1s the percentage of escalation mn its
cost due to delay 1n 1its completion;
and

(d) what is the present position
slating the progress mace and by
when the bridge 1s likely to he com~
pleted?

THE MINISTER OF STATE OF THE
MINISTRY OF RAILWAYS (SHRI
MADHAVRAQ SCINDIA): (a) At the
time of lajying toundation stone, no
completion schedule was commitied.

«by and (d) The Minmstry of Irri~
gation had suggested 1n 1973 that
Railways coula take advantage of the
Flood Control Pomt fo be provided
at Chhitauni for construction of a
bridge across Gandak River The cost
of the flood protection works was
agreed to be shared by Mimstry of
Irrigation and Governments of U.P.
and Bihar. The 1utial  deposit was
also made by them,

When the scheme was finalised and
the cost updated in 1982, the Ministry
ot irrigation did noi agree to bear
their mcreased share of cost, on the
plea that 1t was no longer a priority
flood contro! work. Government of
Bihar asked for refund of their depo-
sit and withdrew their participation.
Response from  Government of U.P.
has nol been forthcoming.

The Planning Commission while
reviewing this project in view of the
stand taken by the Ministry of Irrigar

tion and State Governments, recom-
mended its closure  The woth op the
bridge has, therefore nop com-
menced: No time schedule for com-

pletion can therefore be ndicated.

(¢) Expenditure incurred so far was
anly for rail link from Bagaha to Val-
mikinagar and it is Rs. 2.86 crores
approximately. The escalation in
cost of the bridge from 1974 to 1982
when the cost wags last updated was
427 per cent
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Renovation of Temples at
Bhubaneshwar

3526. SHRI V. NARAYANASAMY:
Will the Minister of HUMAN RE-
SOURCE DEVELOPMENT be pleased
to state.

(a) whether 1t is a fact that out of
thousar.d temples that once existed n
Bhubaneshwar which 1s popularly
called as Mandir Malini, a place gar-
landed by temples, only 300 of them:
survive today and others have been
damaged because of the town coming
up anc the renovation work not be-
ing done in the temples;

(b) whether 1t 15 a fact that the
relicg ¢f Indian Culture and Architec-
ture are perishing in the process, and

(e) 11 so, what action Government
have taken to renovate these temples”

THE MINISTER OF STATE IN THE
DEPARTMENTS OF EDUCATION
AND CULTURE IN THE MINISTRY
OF HUMAN RESOURCE DEVELOP-

MENT (SHRIMATI KRISHNA SA-
HI): 1a, and (b) Although Bhuba-
neshwar 1s known to be a city of
temples the exact number of temples

that once existed there have not been
recorde. 1n authentic terms with pio-
per documentation. The most signifi-
cant ¢:; the ancient temples in and
around Bhubaneshwar  numbering
twenty-eight have been protected by
the Central Governmeni as monu-
ments of National 1mvortance  These
are being properly conserved. depen-
ding on their needs. bv the Archaeo-
logical Saivey of Inma. It 1s the res-
ponsibility of the S£'cre  Government
to conserve and preserve monuments
protected by them  The queshon ol
preservation and upkeen »f other m»
‘numents hasg to be examined keepng
in view their structural and artistic
merits, and their state of preservation
by nterested parfies, local bodies and
State authorities.

(c) Dieg not arise.
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Use of Hindi in Foreign Countries

3527 Si{RI D B CHANDRE GOW-
DA: Wi the Mimster of HUMAN
RESOURCE DEVELOPMENT be
pleased to state to what extent the
use ot Hindy in the foreign countries
is likely to be boosted during the re-
maming period ot the current Five
Year Plan? .

THE MINISTER OF STATE IN THE
DEPARTMENTS OF EDUCATION
AND CULTURE IN THE MINISTRY
OF HUMAN RESOURCE DEVELOP-
MENT (SHRIMATI KRISHNA SA-
HI). At present, 50 scholarships to
the students of different toreign coun-
tries for study in Hinai are awarded
and the selected candidates are paid
scholarships as alsa the air fare to
come to India for learning of Hindi.
Hindi teachers are appointed at Suri-
nam. Guyana and Trimidad for teach-
ing ot Hindi. Two part-time Hindi
teachers are working in Sr1 Lanka.

The project ‘for production and pub-
lication  of Hindi-All UNOQO  Langu-
age Dictionary 1s being implemented
and under Cultural Exchange Pro-
gramme, German-Hind: and Czech-
Hind: dictionaries in aadition io the
Czech-Hinds, IHindi-Hungarian and
Hindi-Russian cons ersational guides
are under prepaiation. Hindi version
for UNESCO Courier 1s being brought
out In aadition. free Hindi books are
sent 1o Indian missions abroad and
other voluntary organisations engag-
ed in the propagation of Hindi. These
schemes will be vigorously imple-
mented i the current Five Year Plan.

Lower Acceptance of Family Planning
Norms by Certain Communities

3528. SHRI HARVENDRA SINGH
HANSPAL Wil the Minister of
HEALTH AND FAMILY WELFARE
be pleased to state:

(a) whether according to a survey
conductea by Government it has been
revealed that the acceptance of the
family planning norms among certain
communities in the country is rela-
tively mmuch lower than the national
level of acceptance,
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(by if so, what is the reaction of
Governmen;  thereto und full details
thereot in this regard; and

(¢) whether Government propose
te adopt a new strategy to bring the
level of acceptance of FP norms at
par with the national level?

- THE MINISTER OF STATE IN THE

MINISTRY OF HEALTH AND FA-
MILY WELFARE (KUMARI SAROJ
KFAPARDE): (a) Yes, Sir.

(k) and (c¢) An All India survey on
Femily Planning practices conaucted
by Operations Research Group, Baroda
in 1j80 and 1981 covering 34831 cou-
ples as samples in the country show-
ed that acceptance of modern methods
of family planmng among the Mus-
lims was lowe: than the natlional le-
vel According to the study 17.3 per
cent of Mushims were reported to he
proctising any modern famuly plan-
ning method as against 28.1 per cent
& toe navtonal level The Famuly Wel-
Iare programme in India is being pro-
moted on volunfary basis in keeping
with the democratic traditions of the
couniry among all sections of the po-
pulation The programme seeks to
promote responsible parenthood. with
a 1wo-child normi—male, female or
both—through independent choice of
the family planning method best suit-
e tc the acceptor. Efforts are made
33 enlist support to the programme,
of cninion leaders from various walks
of hf>, ncluding the religious lea-
der= through the press, inter-person-
al communication, orientation train-
g camps and involtement of volun-
tary organisations.

Accident nvolving DTC Bug

2ray, SHRI J. P GOYAL: Will the
Mmister of SURFACE TRANSPORT
be mleased to state:

} .
“(¢) whether i{ is a fact that a Delhi

Transport Corporation bus seythed
through four two-wheelers at the
Shanker Road Upper Ridge Roaaq,

Delhi crossing on the morning of ?3rd
November. 1987, 1f so. the details

thereof;
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(b) the number of persons killed

and injured in the sald accident,

(¢c) what wus the cause ot the saia
accident,

(d) what action hag been taken in
the matter; and
(e) what measures Government

propose to take to put a check on ac-
cidents by DTC buses or buses plying
under DTC?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANS-
PORT (SHRI RAJESH PILOT): (a)
to (c) On 23-11-1987, the driver of a
DT.C. bus on route No 207 while ne-

gotiating a turn at roundabout of
Shankar Road|Uppe Ridge Roud, ‘lost
control. The bus scythed through

three stationary two wheeler Scoolers
ani one Motor Cycle, damaging the
three two-wheeler scooters totally and
the Motor Cycle partly Three per-
sons clied on the spot ana one person
succurnbed to his injuries mn the Hos-
pital.  Another lady sustained inju-
ries and waq also admitted m the Hos-
pital.

(d) The ariver has heen challaned
tor rash and negligent driving after
investigation by the Police As for de-
partmental action, the said driver has
been placed under suspension

(e) Measures taken pv DTC on a
conttnuing  basis  cover the traimng
including refresher training of crew:
enforcement of speea himits; provision
of speed governors in citv roufe buses:
incentives y, dnvers with  accident-
free records and deplovment of mo-
bile :nuads to check crew behaviour.

Introduction of Uniform Syllabus

353y SHR[ JP GOYAI: Wil the
Minister of HUMAN RESOURCE DE-
VELOPMENT be pleased to <tate

(a) whether there is anv proposal
unaer Government's consideration to

introduce tne uniform syllabug in
schocls and colleges throughout the
country;
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(by) 1f so, what steps are proposed
to be taken in thig regard and by
when this goal 1s hikely to be achiev-
ed; and

(c) if answer to the part (a) above
be in the negative, what are the difi-

culties in 1ntroducing umform sylla-
bus of education throughout the
country?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF EDUCATION
AND CULTURE IN THE MINISTRY
OF HUMAN RESOURCE DEVELOP-
MENT (SHRIMATI KRISHNA SA-
HI)- (a) to (c¢) It is not the Governr
ment’s policy that education mm all
schools and colleges 1n the country
should be of a rigidly uniform nature.
The National Policy on Education en-
visages a national system of educa-
tion basea on the principles embodied
in the Constitution The natioma]l sys-
tem implies that at the school stage
all students have access to education
of a comparable quality. This system
will be based on a national curricular
framework with a common core along-
with other components that are fex-
ible  In higher education, the policy
envisages redesigning of courses and
programmes, with increasing flexibility
mm the combinalion ot courses. In
fechnical education. the policy envi-
sages maintenance of munimum stand-
ards. In this context Mode! curricula
and syllabi are formulated by the All
India Council for Technical Education
for the information and guidance of
the various Universities, institutions,
State Governments etc. who are free
to adopt, the same with whatever
changes or modifications considered
necessary to meet their local needs.

Societies running non-aided Public
Schools
3531 SHRI M. A BABY: Will the

Minister of HUMAN RESOURCE DE-
VELOPMENT be pleased to refer to
the reply to Unstarred Question 1816
given ir the Rajya Sabha on the 6th
May 1/B7 and state:

[RAIYA
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(a) the names, addresses of the so-

ciettes running non-aided recogmsed
public Senior Secondary Schools in
Union-Territory of Delh1, and

(b) whether Government/Delh Ad-
mimstration are having any adminis-
trative control over the management
of such societies which are ruanning
such schools and it so, what are the
details thereof, and 1if not, what are
the reasons therefor?

.THE MINISTER OF STATE IN THE
DEPARTMENTS OF EDUCATION
AND CULTURE IN THE MINISTRY
OF HUMAN RESOURCE DEVELOP-
MENT (SHRIMATI KRISHNA SA-
HI): (a) A statement 1s attached (See
Appendix CXL1V, Amnnexmie No 148].

(b) Delhi Aamunistration has no
administrative conirol over the man-
agement ot such societies. However,
the schools set up by such societies
are requirea 1o be run by a Minag-
ing Committee constituted as per phe
provisions of Delhi School Educ .1.ron
Act and Rules 1973. It 15 the respon-
sibiity of the Managing Commuttee
of the school to comply with the vari-
ous provisions of the Aect and the
Rules. The Delhi  Administiration
oversees the compliance.
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(w) = T\ faavm & fafawer 3
37 wfuwifa g % qe fowaa
# § 9 T fawrmn & e
W I A =T 9T @Y

(w) afz g @ z frwE
T SR M@ §

«

. (%) afz swgE wrr (T) @
AT 9 g @ #¥r AR §W
qAN F AT FAN FT FqAR @A
3 arfs faFe wfeewm ¥ femfen
# ¥ gfaard g ;AT F
AR

() afr = a‘T%ﬁﬁr ST
w7 2 @k ot &g, @ ™S @
F g7

mAa dqea faw@ wawa A

fren witT dxgfa fawal & weg waY

., (s0wEl g &) o (F) F
3 (F) g1 oFE FT AT W F AR
W AM-9ed 9% @ femr S o

Isolation of AIDS virus by the Doctors
of ANIMS

3533, SHRI SURENDRA  SINGH

‘ffHAKUR: Will the Minister of HEALTH

AND FAMILY WELFARE be pleased to
state:

(a) whether it 15 a fact thay AIDS virus
had been 1solated by doctors of All India
Institute of Medical Sciences;

(b) if so, what are the details thereof;

(c) whether facilities are available in
India to isolate/diagnose the AIDS virus;

W (d) if so, what are the details of such
institutions and facilities available therein;
and

(e) if reply to part (c) above be in
negative, what steps have been taken by
Government to identify cases of AIDS

1505 RS—7
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affliction ang control the spread of dead-
ly discase at national and international
level?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (KUMAR] SAROJ KHA-
PARLE): (a) to (e) The 1cfercnge
centre for AIDS at All India [nstitute
of Medical Sciences has 1informed that
HIV has been isolated from the Tympho-
cytes of 3 prostitutes from the vigilance
home at Madras by co-cultivation method,
The presence of the virus in the cells was
confirmed by indirecy immunofloures-
ence test and reverse transcriptase assay.
Further characterisation is necessaly to
know exactly whether it s HIV-I or
HIV-II o1 a new strain, Facilitles for
diagnosis of AIDS infection and AIDS
disease are available in the counatry, How-
ever. sophisticated facilities for charac-
terisitign of AIDS virus are presently not
availzble, 36 surveillance centres  have
been established all over the countiy
where serological tests for AIDS ant-
body by ELISA techmique i, available. In
addition confirmatory Western  Blot fest
tacililies are available also in 4 eferral
centres namely NICD, Delhi, All India
Institute of Medical Sciences, New Delhi,
CMC, Vellore and NIV Pune Arrange-
ments are being made to procure sophisti-
cated equipments for some of the referral
centres to undertake isolation of the virus
and its detailed characterisation, Before
such direct diagnostic methods  bscome
fully operational the National AIDS Con-
tro}l Programme is depending on diagnosis
of AIDS infection throagh indirect
methods by detection of antibodies by
ELISA test and confirmatory western Blot
test which are usually recominended for
screening of high risk persons,

Monitoring of expenditure of Pondicherry
University

3534, SHRI ALADI ARUNA alias V.
ARUNACHALAM: Will the Minister of
HUMAN RESOURCE DEVELOPMENT
be pleased to state:

(a) whether it is a fact that the Cen-
tral Government refused to sanction fui-
ther amounts in view of the lavish spend-
ing by the Central University, Pondi-
cheriy; and
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(b) if so, what are the steps taken by
the Central Governmen; about monitoring
of the spending of the said University?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF EDUCATION
AND CULTURE IN THE MINISTRY
OF HUMAN RESOURCE DEVELOP-
MENT (SHRIMATI KRISHNA SAHI):
(a) No, Sir,

(b) Does not arise,

Funds deposited by Pondicherry Usiver.
sity in Banks

3535, SHRI ALADI ARUNA alias V.
ARUNACHALAM: Will the Munister of
HUMAN RESOURCE DEVELOBPMENT
be pleased to state:

(a) whether it 1y a fact that the funds
provided by the Central Government for
the Central University, Pondicherry, dur-
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ing the last two years have beep deposited
in various banks; and

(b) if so, the banks whcrz funds have
beep deposited indicating tde nature of
accounts, account Nos. ard amount bank-
wise durirg the last twop years?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF EDUCATION
AND CULTURE IN THE MINISTRY
OF HUMAN RESOURCE DEVELOP-
MENT (SHRIMATI KRISHNA SAHI):
(a) Funds are provided to the Pondi-
cherry Univertisy by the University Grantg
Commission and kept in Nationaiised
Banks for meeting its expenditure.

(b) According to the information fut-
nished by th: Pondicherry University, the
amount deposited 1p vaiious Nationalised
Banks as or tsi December, 1987 is as
under:—

1. State Bank cf India Pondicherry
2. Indian Bank, Pondicherry
3. Central Bank of India, Pondicherry
4. CanaraBank, Pondicherry

5. Union Bank of India, Pondicherry

6. United Commercial Bank, Pondicherry

7 Punjab National Bank, Pondicherry .

€xn

Syndicate Bank Pondicherry
9, Indian Overseas Bank, Pondicherry

10, New Bank of India, Madras

——

(Rs. in lakhs)

i3 0
500
150
15 0
10.0
5.0
50
40 0
40 0
50 0

Construction of building for Pondicherry
University

3536, SHRI ALADI ARUNA alias V.
ARUNACHALAM" Will the Minister of
HUMAN RESOURCE DEVELOPMENT
be pleased to state:

(a) whether it 15 a fact that the Cen-
tral University, Pondicherry is conducting

classes and running its offices in wvarious
rented buildings in Pondicherry;

(b) if so, what are the buildings taken
on rent by the Centra] Unversity and
what is tne total amoun; of rent paidy
every month for each building; and

(¢} by when construction of the new
University building is likely to be over
in the University Campus and the facul-
ties be shifted to the saig place?
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THE MINISTER OF STATE IN THE
DEPARTMENTS OF EDUCATION
AND CULTURE IN THE MINISTRY
OF HUMAN RESOURCE DEVELOP.
MENT (SHRIMATI KRISHNA SAHD):
(a) Yes, Sir.

(b) Thirteen Buildings in Pondicherry
rhave bcen taken on rent for accommoda-
ting three University offices, eight Depart-
ments and Schools, one Central Library
and one students hostel; besides one build-
ing a; Mahe and one at Karaikal, Total
amount of rent paid every month, as ap-
proved by CPWD, is Rs, 86,781.

(c) Anticipated date of completion
of Administrative block and staff quarters
is December, 1988. Library, School of
Management and hostels are likely to be
completed by June, 1989 ag per CPWD
commitment,

Apfointment of Staf by Pondicherry
University

3537 SHRI ALADI ARUNA alias V,
ARUNACHALAM: Will the Minister of
JUMAN RESOURCE DEVELOPMENT
be pleased to refer to the answer to Un-
starred Question 1909 given in the Rajya
Sabha on the 25th November. 1987 and

staiﬁ:

(a) whether it is a fact that though
Selection Committeeg were  constituted
for recruiting staffs on the academic and
non-academic side wn the Central Univer-
sity, Pondicherry, the rules of calling for
names of the individuals through Employ-
ment Exchanges were not duly adhered
m’

(b) whether Scheduled Caste was not
given representation while recrwting staffs
in tMe Central University;

(c) the persons involved in the com-
plaint received by Government and its
contents; and

(d) the total amouni spent so far on
various schemes in the said University?
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THE MINISTER OF STATE IN THE
DEPARTMENTS OF EDUCATION
AND CULTURE IN THE MINISTRY
OF HUMAN RESOURCE DEVELOP-
MENT (SHRIMATI KRISHNA SAHI):
(a) No, Su. According to the Pondicherry
University appointments have been made
by calling candidates from local employ-
ment exchange and through public ad-
vertisements,

(b) No, Sir,

(c) One complaint has been received in
respect of ;5 selection made in the De-
partment of Management. This is being
looked into, !

(d} According to the information fur-
nished by Pondicherry University, expen-
diture incurred on various schemes up to
date is Rs. 38994 lakhs,
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Routes of Pupjab Mail and Udyama Abba
Express

3540. SHRI PAWAN KUMAR BAN-
SAL: Will the Minister of RAILWAYS
be pleased 1o state:

(a) whether it is a fact that bot
Punjab Mail and Udyan Abha Express,
cover the same route between Delhi and
Bhatinda with a gap of about forty five
minutes to one hour;

(b) whether desirability of diverting
one of these trains enroute om Jakhal-
Dhuri-Bhatinda sections has been  con-
sidered; and

(c) if so, what factors have contributed
in demal of direct fast train to Delhi to
the people of the above areas?

THE MINISTER OF STATE OF THE
MINISTRY OF RAILWAYS (SHRI
MADHAVRAQO SCINDIA): (a) Yes, Sir.
But these run between different destina-
tiong and serve separate streams of tra-
fic,

(b) and (c) Due to longer route and
increased journey time, dlversion as sug-
gested will not be in the interest of long
distance passengers Dhuri is, however,
hinked with Delhi by two pairs of expgess
trains, ;

Caving in of Flephanta Caves

3541 SHRI PAWAN KUMAR BAN-
SAL: Will the Minister of HUMAN RE-*
SOURCE DEVELOPMENT be pleased
to state: '

(a) whether it is a fact that on two
occasions some portions of  Elephanta
caves caved in recently;

(b) if so, what is the nature and ex-
tent of damage; and

(c) what steps have been taken to
study the causes thereof and to prevent
damage?
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THE MINISTER OF STATE IN THE
DEPARTMENTS OF EDUCATION
AND CULTURE IN THE MINISTRY
OF HUMAN RESOURCE DEVELOP-
MENT (SHRIMATI KRISHNA SAHI):
(a) and (b) A portion of the natural
rock above the facade of unfinished cave
No. 3 roughly measuring 7 00x0.50 to
,1.00x0.50 m fell down on 12th Septem-
ber, 1987,

(c) Scientific and structural investiga-
tions have been carrted out by different
agencies and necessary conservation mea-
sures have been initiated,

Introduction of new trains

3542, SHRI PAWAN KUMAR BAN-
SAL: Will the Minister of RAILWAYS
be pleased to state:

(a) what is the mechanism/procedure
adopted for introduction of new trains on
&.isting routes, and
.

(b) what is the role of travelling-public
in arriving at such decisions?

THE MINISTER OF STATE OF THE
MINISTRY OF RAILWAYS (SHRI
MADHAVRAQO SCINDIA): (a) and (b)
Proposals regarding introduction of new
traimns, etc are formulated by the Zonal
.iailways in consultation with the Divi-

jonal/Zonal Railway Users” Consultative
Committees which include public repre-
sentatives and given final shape by the
Inter-Railway Time Table Co-ordination
Committee which meets twice every year.

Use of languages in examination conduc-
ted by Railway Service Commissions

3543, SHRI PUTTAPAGA RADHA-
KRISHNA: Will the Minister of RAIL-
WAYS be pleased to state: ‘
=

(a) what are the languages in which
the candidates, can write in the examina-
tions conducted by the different Railway
Service Commissions;

(b) whether there are any special marks
set apart for Hindi examinees; and
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(c) whether there is any proposal to
allow the candidates to write in the exa-
mumnations 10 all the languages mentioned
in the Constitution of India®

THE MINISTER OF STATE OF THE
MINISTRY OF RAILWAYS (SHRI
MADHAVRAQ SCINDIA): (a) The
candidates have the option of using Eng-
lish or Hindi in the written test conducted
by Railway Recruitment Boards {previous-
ly known s Ratlway Service Commissions)
in all recruitment examinations.

(b) MNo, Sir.

(c) No, Sir,

Rajdhani Express for Southern Cities

3544. SHRI PUTTAPAGA RADHA-
KRISHNA: Will the Minister of RAIL-
WAYS be pleased (o state,

(a) whether there is any proposal to
Tap the Rajdhani Express from New
Delhi to any Southern City; and

(b) whether there is any proposal to
reduce the running time of A P Ex-
press?

THE MINISTER OF STATE OF THE
MINISTRY OF RAILWAYS (SHRI
MADHAVRAO SCINDIA): (a) No,
Sir.

(b7 Reduction in thz running time is
not feasible for the present.

Amendment of Motor Vehicleg Act. 1939

3545 SHRI PUTTAPAGA RADHA-
KRISHNA- Will the Minister of SUR-
FACE TRANSPORT be vpleased to
state;

(a) whether there 1s any proposal to
amend the Motor Vehicles Act, 1939:

and
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(b) if so, what are the amendments
contemplated?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANS-
PORT (SHR1 RAJESH PILOT): (a)
and (b) With a view to jeplace the exist
ing Motor Vehicles Act, 1939 wiith a
new Act, the Motor Vehicles Bill, 1987
stands introduced in the Lok Sabha on
11th May. 1987 Some of the impor-
tant features of the Bill include removal
of multiplicity of permits for goods car-
riages, lberalizatiop of stage carriage
permuts of non-nationalized routes, sim-
plification of procedures for grant|renew-
al of permuts, new system of registration
marks for vehicles, stricter procedure for
issuance of driving  licences, including
compulsory traming before grant of dniv-
ing licence 1n respect of transport vehicle
strict  vehicle inspectioy tests, simp-
lified method for fixing passenger
fareg by the State Governments, en-
suring  standardization of critical com-
ponents of vehicles provisions aiming
at road safety|pollution contro] methods.

Price Control of the Maternal and Child
Care Medicines

3546. SHRI RAFIQUE ALAM:

SHRI RAJNF RANJAN
SAHU:

Wil the Minmster of HEALTH Amey
FAMILY WELFARE be pleased to
state-

(a) whaether 1t 15 4 fact that Government
have not recommended Folic Acid, Iron
salts, Vitamin A, DPT Vaccine, DT Vac-
cine, TT Vaccine for price control under
category I. and

(b) if so, what are the reasons there-
for and since when these drugs are be-
ing used under Maternal and Child Hea-
Ith Programme?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (KUMARI SAROJ
KHAPARDE): (a) and (b) DPT, DT
and T'T Vaccines which are used under
the Universal Prozramme on  Immuniza-
tion singe inception have beep recommen-

[RAJYA SABHA]

to Questions 204=

ded for price control under Category I.
Folic Acid and Vitamin ‘A’ which are
used  under the National Family Wel-
fare Programme covering Mother and
Child Heslth have been included in Cat-
egory IT of the Drug Price Control Or-
der as they are vsed for other conditions
also  Ferrous Sulphate being used for
other purposes besides mother ang child
health, has not been recommended for
price control,

Conversion of Sawai  MadhopurJaipur
Rail Line inte Broad Gauge

3547. DR H. P SHARMA: wil
the Minister of RAILWAYS be pleased
to refer to the answer to Unstarred Ques-
tion 514 given in the Rajya Sabhg on
the 11th November, 1987 and state:

(a) what is the estimated cost of con-
version of Sawai Madhopur-Jaipur rail
line apd the constraints in completing this
project; and

(b) whether Government propose to
float a project tied loan specifically for
the conversion of this section from me-
tre to broad gauge?

THE MINISTER OF STATE OF THE
MINISTRY OF RAILWAYS (SHRI
MADHAVRAQO SCINDIA): (a) The
estimated cost of conversion of 131 km.
Sawai Madhopur-Jaipur M.G. line into
B.G is about Rs. 55 crores. The p¥o-
ject could not be taken up due to acute
constraint of resources for gauge conver-
sion projects.

(b) No, Sir.

afegm ¥wd ¥ smgfem enfagl)
srgfaa stefaal/AagEl aar
fawer safyagt w1 e

3548. =it Ttag Wit aaeanys
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qF@Y 1987 AF FI HAG F
g afrew 399 # fafaw fedioar g
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Teaching of Drawing
Vidyalayas

in Kendriya

3549. PROF. C. LAKSHMANNA:
Will the Minister of HUMAN RESOUR-
CE DEVELOPMENT be pleased to
state:

(a) whether it 15 a fact that till re-
cently, teaching of drawing was in vo-
eune 1n Kendriya Vidyalayas;

>
(b) if so. upto which standard;

(¢) whether there has been any de-
mand from any KVS Teachers Asso-
clation for introduction of thig subject
as an elective at plus two stage and if
so. the details thereof;
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(d) what are the reasons that the
Sangathan has abolished its identity as
a separate subject and merged it with so-
cially useful productive work;

(e) whether the Sangathan has receiv-
ed any representation against this step;
and

(f; if so, whether the said action of
the Sangathan is being given a sccond
thought?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF EDUCATION
AND CULTURE IN THE MINISTRY
OF HUMAN RESOURCE DEVELOP-
MENT (SHRIMATI KRISHNA SAHI):
(a) and (b) Drawing in the form of
Art was taught as a subject in Kendriya
Vidyalayas till 1983 from class I 1o
VIIl. Since 1983 all the activities pres-
cribed under Art are taught under SUPW
from Class 1 10 X.

(c) Requests for introducing Draw-
ing as an elective subject at the plus two
stage have been received from time to
time. However, request from any Ken-
driyy Vidyalaya teacher’s Association s
not available on record of the Kendriya
Vidyalaya Sangathan.

(d) to (f) Kendriya Vidyalaya Sanz-
athan 1s of the view that since activities
prescribed under Art such as printing,
collage making, toy and puppet making,
clay work, sculpture etc are already co-
vered ynder socially usefu]l  productive
work (SUPW) There was no need to dup-
licate teaching by continuing it a5 a sepa-
rate subject This has also jeduced tne
work-load of students.

Termination of booking agents

3550. PROF C LAKSHMANNA:
Wil the Minister of CIVIL AVIATION
be pleased to state-

(#) whether it is a fact that Indixn
Aillineg has taken decision to disconti-
nue with the appointment ©f booking
agents;

(b) if so, the reasons therefor; and
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(c) when were agents last appointed?

THE MINISTER OF STATE OF THE
MINISTRY OF CIVIL AVIATION
AND THE MINISTER OF STATE OF
THE MINISTRY OF TOURISM (SHRI
JAGDISH TYTLER): (a) No, Sir.

(b) Does not arise.

(c) The last appointment of agent was
made by Indian Airlineg 1in  Octobe,
1987

Creation of Posts of Sports Coaches in
Kendriya Vidyalayas

3551 PROF C. LAKSHMANNA:
Will the Minister of HUMAN RESOU-
RCE DEVELOPMENT be pleased to
state:

(a) whether it is a fact that the Board
of Governors of the Kendriyy Vidyu-
layas Sangathan held its meeting on 13th
November, 1987;

(b) whether it is also a fact tha; the
Board has approved the proposal of cre-
ating some posts of sports coaches for
Kendriya Vidyalayas; and

(c) if so, what are the details hereof
and justification thereof?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF EDUCATION
AND CULTURE IN THE MINISTRY
OF HUMAN RESOURCE DEVELOP-
MENT (SHRIMATI KRISHNA SAHI):
(a) to (¢) A proposa] for creatiop of
posts of sports coaches wag put up be-
fore the Board of Governors of the Ken-
driya Vidyalaya Sangathan in its meet-
ing held on 13th November, 1987 The
Board directed that a Committee be con-
stituted to work out a comprchensive
programme of development of sports in
the Kendriya Vidyalaya Sangathan, and
the aforesaid proposal be considered by
the said committee.

Appointment of Booking Agencies

3552 SHRI RAMSINGBHAI PATA-
LIYABHAI RATHVAKOLI: Will the
Minister of CIVIL AVIATION be plea-
sed to state;

[RAJYA SABHA]
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(a) whether it is a fact that some tra-
velling agents and agencies in various
parts of Gujarat have been appointed for
Vayudoot and other ait services book-
ing during the period 1st January, 1986
to 27th November, 1987,

(b) 1f so, the names thereof;

(c) the terms gpq conditions on which
they weie appointed, and

(d) the number of applicationg recei-
ved during the petiod from 1st January,
1985 to 27th November, 1987 alongwith
the number of applications accepted, re-
jected and kept pending and the number
of agents likely to be appointed Juring
the period from 1st January, 19838 to
31st December, 1988°

THE MINISTER OF STATE OF THE
MINISTRY OF CIVIL AVIATION
AND THE MINISTER OF STATE OF
THE MINISTRY OF TOURISM (SHRI
JAGDISH TYTLER): (a) anq (b) The
details of the Handling-cum-Ticketing
agents appointed by Vayudoot in Gujaratr
are 45 follows —

Handhng . cum - Ticketing Agent:
M|s Prakash Travels, Rajkot

Ticketing Agents: (a) M|s. J.P.
Travels, Veiavel,

(b) M]s Piyush Travels, Junagarh
and Rajkot,

(c) The terms and conditions offeredy’
to the agents are:—

1 Vayudoot will pay a commission
of 3 per cent on the tota] sales turn-
over less cancellation amounts.

2 The commission shall apply both
on passenger and cargo sales Statisti-
cal charges and cartage charges on air-
way bills shall not attract any com-
mission. {

3 Agency shall be entitled for two
fiee passes on Vayudoot sectors pegy
year.

(d) Of the 9 applications received for
appointment as agents only 3 were ac-
cepted, Appointment of more  ageucies
will entirely depend on the numbe, of
places to be atrlinked in the State of
Gujarat,
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Telcphone connection jn various towns of
Gujarat

3553, SHRT RAMSINGHBHALI PA-
TALIYABHAI RATHVAKOLL: Wil
the Mimster of COMMUNICATIONS
be pleased to state :

(a) the numbe: of applications receiv-
ed in Baroda, Suiat, Valsad and Broach
distiicts of Gujauat for telephone con-
nections under OYT, non-OYT and othet
categoiles  duting the period from 1st
January, 1987 to 31st October, 1987;

(b) the total number of connections
given in each category during the said
pericd;

(c) the number of conmections which
weie given out of turn and as g special
case during the said petiod:

(d) the number of applications pend-
ing for telephone connections for the last
thice years 1n the above division; and

(¢) whether any more ecxchange is
likely to be installed in the above dis-
tricts ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHR] SANTOSH MOHAN DEV): (a)
to (¢). The information 1s being collect-
ed and will be laid on the Table of the
House,

3554, [Tmrnfcrred to the 11th Decem-
ber, 1987]

Stadium at Fazilka

3555, SHRIMATI KAILASHPATI
Will the Minister of HUMAN RESOQURCE
DEVFLOPMENT be pleased to state:

{a) whether there is any proposal un-
der consideration of the Punjab Govern-
ment to construct a sports stadium with
a capacity of 10,000 at Fazilka, whic.h
had cnce been a venue of the All India
Ciose Country Races;

(b) whether it is a fact that land for
the stadium had been allotted and an
initial sum of Rs. 50,000 was also sanc-
tioned for the purpose;

(c) whether construction of the sta-
dium is in progress and if so, what is
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the present position thereof and if not,
what are the reasons therefor; and

(d) by when construction of the sta-
dium is likely to be completed ?

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT AND THE
MINISTER OF HEALTH AND FA-
MILY WELFARE (SHRI P V. NARA-
SIMHA RAO): (a) to (d), This De-
pariment does not seem to have recerved
any proposal from the Punjab Govern-
ment for financial assistance for constiuc-
tion of a stadium at Fazilka. However,
the information has been called for from
the State Government and wouid be lafd
on the Table in due course
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Recognition to All India Karate Do-
Federation

3559. SHRI M, S. GURUPADA-
SWAMY;
SHRI GAYA CHAND
BHUYAN:

Wil] the Minister of HUMAN RE-
SOURCE DEVELOPMENT be pleased to
state:

(a) whether recognition has been finally
granted to the All India Karate Do-Fede-
ration, Bombay;

(b) if so, when; and

(c) whether Government had provided
adequate grant to this Federation?

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT AND THE
MINISTER OF HEALTH AND FAMILY
WELFARE (SHRI P, V. NARASIMHA
RAO). (a) Yes, Sir.

(b) June 15, 1987. *
(c) No grant has so far been 1eleased

to this Federation as it has not yet or-
ganised any National Championship

[9 DEC
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No Tobacco Day Celebration on 7th April,
1987

3560 SHRY B SATYANARAYAN
REDDY:

SHRI J. P. GOYAL:

Will the Mimster of HEALTH AND
FAMILY WELFARE be pleased o state:

(a) whether the attention of Govern-
ment has been drawn to a4 news report
published 1 the Hindustan Times dated 31d
November, 1987 on “No tobacco day on
Apnl 7, 1987 and

(b) 1if so, the reasons iherefor and the
action taken by Government thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (KUMARI SAROJ KHA-
PARDE); (a) and (b) The Resolation
adopted at the 40th World Health As-
sembly urged the Member States to cele-
brate 7 April, 1988 as a ‘World No-
Smoking day’ to encourage people to desist
from use of tobacco products on that day

‘as 3 part of the continuing efforts to 1e-
duce the smoking pandemic,

The Government will take appropriate
m:zasures to reduce use of tobacco pro-
TUCTS.

Westland helicopters

3561. SHRIMATI RENUKA CHOW-
DHURY- Will the Minister of CIVIL
AVIATION be pleased to state:

(a) whether Government’s attention has
been drawp to the news item appearmg in
the Times of India dated the 17th Novem-
ber, 1987 under the heading ‘Westland
helicoptets run 1mto trouble’,

(b) 1f so, the details thereof; and

(¢) whether Government propose¢ to in
quire into the matter and if not, the rea-
son, thereof?
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THE MINISTER OF STATE OF THE
MINISTRY OF CIVIL AVIATION AND
THE MINISTER OF STATE OF THE
MINISTRY OF TOURISM (SHRI JAG-
DiSH TYTLER): (a) Yes, Sir,

(b) The snags experienced on the Wesl-
land hebcopters so far are largely of the
nature of norma] teething problems ex-
perienced by any new anciaft inducted into
service The Westland hehlicopter is pei-
fectly safe for flying and the Westland
fleet of Pawan Hans has already logged
more than 5000 hours of flying

{c) No, Sir. The snags so far noticed
on the Westland do not warrant an en-

quiry,

Violation of safety rules

3562. SHRI SURESH KALMADI:

SHRI DHARAM CHANDER
PRASHANT:

Wil] (he Minister of CIVIL AVIATION
be pleased 10 state:

(a) wbether Government's attention has
been drawn (o the news ttem published 1n
“The Indian Post”, Bombay of November
10, 1987 that check certificates for Indian
Arrlines wircrafts are issued by the shift-
chaige (Assistant Engmeering Manager)
without filling in the registration number
of the arrcrafy or the flight number;

(b) whether 1t 1s in conformity with the
rules laid down for safetv; and

(c) if not, what action hag been taken
in this regard”

THE MINISTER OF STATE OF THE
MINISTRY OF CIVIL AVIATION AND
THE MINISTER OF STATE OF THE
MINISTRY OF TOURISM (SHRI JAG-
DISH TYTLER), (a) Yes, Sir.

(b) Indian Airlines is an approved or-
ganisation as per Aircrafy Rules The air-
craft. mamntenance/inspection schedules are
duly completed and ceruficate by the ap-
propriate licensed Engineerg is given. As
such the afiline releasing any aircraft with-
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out complying with the nspection require-
ments 18 not true,

(c) The matter reported 1n the press is
under 1nvestigation,

Transfer of Vice Principals in Kendriya
Vidyalayas

1563, SHRI YALLA SESI BHUSHANA
RAQ:
SHRI ASHOK NATH VERMA:

Will  the Minister of HUMAN RE-
SOURCE DEVELOPMENT be pleased to
state:

(a) whether i; 1s a fact that Post Gra-
duate Teachers of Kendrnya Vidyalayas are
posted out of their regon 1p another lan-
guage area when they are promoted as
Vice-Principal;

(b) whether any association of Kendriya
Vidvalayy Teachers has objected to it; and

{c) 1if so, on what grounds and what is
Goveinment’y reaction thereto?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF EDUCATION AND
CULTURE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT
(SHRIMATI KRISHNA SAHI). (a) The
Board of Governors of the Kendriya Vidya.
laya Sangathan n its meeting held in
April, 1987 while approving the revised
guidelines for transferg decided that Post
Graduvate Teacherg and Vice-Principals on
recruitment /promotion will be posted as
far as possible outside the region in ano-
ther language areay for 5 years. After that
they will be given a region of their choice
subject to availability of vacancies.

(by and (¢) All India Kendriya Vidyalaya
Teachers Association hag raised objection
to this new policy on the ground that the
Assaciation was nog consulted before hand
and that it is administratively unsound.
However. there is no proposal to revise the
decision in this regard.
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Vocationalisation of Secondary Education

3564. SHRI V. NARAYANASAMY:

SHRI B SATYANARAYAN
REDDY.

Will the Minister of HUMAN RESO-
URCE DEVELOPMENT be pleased to
state:

(a) whether Government are providing,
aid for vocational courses at the plus 2
stage in selected schools in the country
under the new scheme of vocationalisation
of Secondary Education;

.{b) whether Government have selected
the schools for such vocational training;
and

(c) if so, what are the detaily thereof
and the number of vocational trainig co
urses hkely to be conducted and with what
cost? e .

" -

THE MINISTER OF STATE IN THE
DEPARTMENTS OF EDUCATION AND:
CULTURE IN THE MINISTRY OT
HUMAN RESOCURCE DEVELOPMENT
(SHRIMAT] KRISHNA  SAHD): (a)

The pioposed Centially-sponsored scheme *

of Vocationalisation of Secondary Educa-
tion has not yet been finalised.

{b) and (c) Do not arse,

AIDS in children

3565 SHRI BHAGATRAM MAN-
HAR-: Will the Minister of HEALTH
AND FAMILY WELFARE be pleaseq to
state -

{a) whether i¢ is a fact that AIDS have
been found in children below the age of
15 years a5 has been reported iy 2
section of the press; and

(b) if so, what are the tota] number
of such cases detected so fa, and what
steps are bemng taken g5 prevent AIDS in
the children?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (KUMARI SAROJ KHA-
PARDE): (a) and (b) So far, only one
child of 9 months old has been detected
to sero positive for HIV ihfection. Gov-
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ernment is taking appropriate measuteg to
soreen rish high eroup thiough serp surveil-
laoce and reference centres established in
varioug States of the country, Screening for
HIV antibodies for higp risk  mothers
and mothers with sexually transmitted dis-
esses has alsy been suggested to Ihe sur-
veillance centrés as a prevenlive measures
againsy AIDS ip children.

Enrolment of children in Delbi schools

3566 SHRI BHAGATRAM MAN-
HAR: Wil the Minister of HUMAN RE-
SOURCE DEVELOPMENT be pleased to
state: .

(a) whether 1t is a fact that quite ‘a
number of children in the Union Terri-
tory of Dethi are not enrolled in schools
due to various financial reasons:

}

(b) 1if so. what is the estimated number
of such children who are not studying;
and

{c) what steps are being taken by Gov-
einment to ensure that all chiddren of
Delht atteng schools?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF EDUCATION AND
CULTURE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOP-
MENT (SHRIMATI KRISHNA SAHI):
(a) 1g (c) Informationis bemg coflected
and wil| be liid on the Tabkle of the
Sabha

Grants to Naturopathy and Yoga Centres

3567 DR (SHRIMATI) SAROJINI
MAHISHI: Will the Minister of HEA-
LTH AND FAMILY WELFARE be plea-
sed to state:

(a) whether it is 3 fact that the Central
Council for Research in Yoga and Naturo-
pathy was set up some years back to con-
duct research in Yoga and Naturopathy;

(b) whether it is also a fact that the
Council was providing financial aid to the
Naturopathy institutions in various States
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including a Naturopathy Institute in
Jagamu;

(c) what are the reasons that the
Centra] Council has suspended grant for
the institutes including Barkat Ram Vid-
yavati Ghar nstitute in Jammu; with the
result that the institutes depending on the
central aid have been virtually closed and
no reascn has been given for suspension
of grant; and

(d) whether Goveramen; 15 going to re-
consider and restart giving grapy to the
institates?

THE, MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (KUMARI SAROJ KHA-
PARDE): (a) Yes, Sir. One of the ob-
jects of the CCRYN is to undertake re-
search 1n the field of yoga and naturo-
pathy.

(b) Yes, Sir.

(¢) The Central Council for Research
in Yoga and Naturopathy (CCRYN) has
been rendering financial assistance to va-
rious Yoga and Naturopathy Institutions
for conducting research 1y Yoga and Na-
tme Cure and to two colleges of Naturo-
pathy for teaching The grant-in-aid for
the research was sanctioned only for a
limited period of three years to Vvalous
Yoga and Naturopathy institutions, includ-
ing Bakat Ram Vidyavati Ghar Institute
in Jamnwu The aforesaid institute
Jammu and Kashmir was a sanctioned
grant for a 1esearch oriented scheme in
Naturopathy entitled “Study of effect of
Nature Cure treatment of respiratory sys-
tem diseases excluding T B and Cancer
and Gastrointestinal tracy diseases includ-

ing liver and gallblnder > The scheme

wag initally sanctioned for three years
The scheme commenced on 1-1-1984 and
expired on 31-12-1984 Grant-in-aid was
given for entire peiiog of the tenure of
the scheme.

.

(d) Suobject ty availability of funds,
the CCRYN is considering gtant of finan-
cial assistance for extension of somg of
the existing schemes and also for some new
schemes
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Depicting of Indian culture and civilisa-
tion ty atfract tourism
3570. SHRI RASHEED MASOQOQOD:
Will the Minister of TOURISM be pleased
to state:

to Questions

{a) whether it 1s a fact that Govera-
ment have formuiated a pumber of sche-
mes to encourage tourism;

(b) whether Government have formu-
lated any scheme for the development
of sites and places depicting Indian cul-
ture upq civilization alsp under the said
schemes;

(c) if so, what are the details thereof;
ang

(d) if not, what are the reasons there-
for?

THE MINISTER OF STATE OF THE
MINISTRY OF CIVIL AVIATION
AND THE MINISTER OF STATE OF
THE MINISTRY OF TOURIS)N (SHRI
JAGDISH TYTLER): (a) to (d) The Mi-
nistry of Tourism has formulated several
schemes to encourage tourism to India.
These include undertaking sustained pub-
licity and marketing campaigng in the
overszas markets, development of infra-
sttucture at centres of tourist interest, pro-
moticn of domestic tourism, construction
of Yatri Niwases to provide budget acco-
mmodation, provision of Yatrikas a; pit-
grim centres; development ¢ beach re-
sorts, improvement of faculities for
Himalayan trekking and water sports, pre-
serva'ion of natura] heritage areas, flood-
lighting of monuments, development of fa-
cilineg along Buddhist circuits, improve-
ment in the quality of surface transport,
development of wildlife tourism and pro-
vision of wayside facilities

The Ministry of Tourism has a scheme
for promotion of cultural tourism. Under
this scheme, infrastructural facilities are
created at culturally important centresimo-
numents and at places of Buddhist impor-
tance

Interview for the post of Principals of
Kendriya Vidyalayag

3:71 SHRI ASHOK NATH VERMA-
DR. R K. PODDAR:

Will the Minister of HUMAN RE-
SOURCE DEVELOPMENT be pleased to
state: .
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(a) whether it is a fact that some ineligi-
ble teachers had beep called for inter-
view recently held by Kendriya Vidhya-
Jlaya Sangithan in Delh; for the post of
Principals of Kendriya Vidyalayas;

(b) 1f 30, what are the details thereof;

(c) whether these teachers were inter-
viewed and paw) travelling allowange for
attending e interview:;

(d) if so, what are the details thereof;

(e) whether any eligible applicant was
not called for iaterview; and

(f) if so. what are the detailg thereoi
and reasons therefor?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF EDUCATION AND
CULTURE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT
(SHRIMATI KRISHNA SAHI): (a) to
(d) Of a1} the candidates whe were called
for interview, iwo were found ineligible
on rechecking of applications. They were
informed telegiaphically not to come for
interview, However, they had come for
the interview and stated that they had not
received the telegram, They were accord-
_ingly paid@ the Traveling Allowance Two
other candidates were found neligible
on the day of interview onscrutiny of
their certificates, One of them being an
outstation candidate wag paid the Tra-
velling Allowance.

(e) No, Sir,
(f) Does not arise

Grievances of the Teachers of
Kendriya Vidyalayas

3572. DR. BAPU KALDATE: will,
the Ministe; of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether Government have received
any open letter 1n August, 1987 from the

All India Kendriva Vidyalaya Teachers
Association;

(b) if so, what are the details thereof;
and

(c) what actign hag been taken to re-
dresg theijr grievances?

[RAJYA SABHA]
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THE MINISTER OF STATE IN THE
DEPARTMENTS OF EDUCATION AND
CULTURE IN THE MINISTRY OF HU-
MAN RESOURCE DEVELOPMENT
(SHRIMATI KRISHNA SAHI): (a) to
(c) A letter dated 6th August, 1987 from
the General Secretary, All India Kendiya
Vidyalay, Teacher, Association addressed
ty Prime Minister of India had beep 1e-
ceived allezing inter-alia physical assaulf
on him on 15th July, 1987 by some mem-
bers of another Association of Kendriya
Vidyalaya Teachers, The General Secre-
tary of All India Kendriya Vidyalaya Tea-
cherg Association  had als, lodged an
FIR in the Vasan; Viha; Police Station,
Te matter hag sHce been investigated by
the Police authorities who have mformed
that the allegations made 1n the complaint
could no; be established.

Trapsfer of teachers from North Eastern
Region of Kendriya Vidyalaya Sangathan

3573 PROF (C. LAKSHMANNA:
SHRY ASHWAN] KUMAR:
SHRI ASHOK NATH VERMA:

Will the Ministe, of HUMAN RE-
SOURCEF DEVELOPMENT be pleased
10 state:

(a) whether 1y ig a fact Mnat there 1s a
provision for transfe; of teachers t, a
place of choice after their three years
Stay in North Easte;p Regon:

(b) 1y so, what are the details thereof;

(¢) the list of teachers so transferred
during the current session alongwith toeir
duration of stay in North Easterp Region;

(d} the list of these teacherg tiansfer-
red this vear from Notth-Eastern Region
before completing three years alongwith
the duration of their stay there; and

(¢) what are the reasoms for tiansfer
of the teachers referred to in part (d)
above?
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THE MINISTER OF STATE IN THE
DEPARTMENTS OF EDUCATION
AND CULTURE IN THE MINISTRY
OF HUMAN RESOURCE DEVELOP-
MENT (SHRIMATI KRISHNA SAHID):
(a) to (e) This provisiop was discontinu-
ed consequen; op the revisiop in transfer
guidelines made by the Board of Gover-
nors of the Kendriyy Vidyalays Sangathan
in April, 1987, whetein the Board aboli-
shed tenure as a basis fo, transfer tg pro-
mote a sense of ideatficalion amongst
teachers witp tde Vidyalayag where 'they
are working. Transferg have been effected
during the current year as per these revi-
sed guidelines, and 3 tota] of 103 teachers
were transferred from the North Eastern
Region. While effecting these transfers,
the period of stay was no; taken as ome
of the crite:ia as per the revised guide-
Tines

Selection of teachers for Kendriya
Vidyalaya in Moscow

3574. SHR1 ASHOK NATH VERMA:

SHRI YALLA SESI
BHUSHANA RAO:

DR. BAPU KALDATE:

SHR1 SHANKER SINH
VAGHELA:

Will the Ministey of HUMAN RE-
SOURCE DEVELOPMENT be pleased
1o state:

(a) the details of the different posts
cieateq for Kendriya Vidyalay, Moscow
as alsp dates of creation,

(b) the nameg of the appointees to
these posts alongwith tne dates of their
selection;

(c) the names of persons who were pla-
ced on different seleclion committeeg ap-
pointed for selecting teachers for Kendriya
Vidyalaya Moscow;

™ (d) whether these selection Committees
have also selected teachers for other Ken-
driya Vidyalayas located outside India;
and

(e) i1f so, what aie the detai]s of the
teachers selected by these Committees for

1505 RS—8,
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other Kendriya Vidyalayas located out-
side [ndia?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF EDUCATION
AND CULTURE IN THE MINISTRY
OF HUMAN RESOURCE DEVELQOP-
MENT (SHRIMAT] KRISHNA SAHI):
(a) and (b) A statemeat giving tje details
of the posts created for Kendriya Vidyala-
ya, Moscow, nameg of Dersops Selected,
date of selection etc. is given 1p Annexure.
[See Appendix CXLIV, Annexure No.
149.]

(¢) Statement giving the composition
of the Selection Committees fo, various
categories of posts for Kendriy, Vidyala-,
ya, Moscow is enclosed (See below).

(d) and (e) The Selectio Committee
has selected PGT (Chemistry) for Ken-
driya Vidyalaya, Kabul.

Statement

Composition of Selection Committee for
various categories of teaching posts for
Kendriya Vidyalaya, Moscow

1. Principals and PGT (English)

1 Shri T.N. Kaul
India to Moscow

Ambassador of

19

. Smt. Krishny Sahi, Ministe; of State
of Education and Culture,

3. Shri Natwar Singh, Minister of
State of Exterma) Affairs,

Il PGTs in Biology, Hdidi, Economics,
Chemistry ang PRTs

1. Dr. R.C. Sharma, Commissioner,
Kendriya Vidyalayy Sangathan.

2, Shri L.R Mal, Joun; Commissioner
(Administration), Kendriya Vidya-
laya Sangathan

3 Prof, M.S Kharpad, Nationsl Coun-
cil for Educationa] Research and
Training, New Delph, (could not at-
tend meetings).

4 Shii Vishny Prakash, Under Secte-
tary, Ministry of External Affairs,
New Delhi.
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III, PGTs in Mathemat.cs, Physics and
Geography

Comnussloner,
Sangathan,

1 Dr. R.C. Sharma,
Kendriya Vidyalay,

9

. Shri L.R. Mal, Joint Commissioner
(Adminstration)  Kendriya Vidya-
layg Sangathan,

3. Shnn Vishnu Prakash, Under Secra-
tary, Ministry of Externa}l Affairs,
New Delhi.

4. Dr. N.K. Bajaj. Senior Lecture, in
Physics, St. Stephen College, New
Delhi (atendeg on 25.9 1987 only)

IV, PGT (H:story)

1. Dr. R.C Sharma, Commissioner,
Kendriy, Vidyalaya Sangathan,

[

. Shri L.R. Mal, Joint Commissioner
(Administration) | Kendriy, Vidya-
laya Sangathan.

3. Dr. (Mrs) Sunita Pauri, Head of
Departmeny of History, Lady Sri-
ram College, New Delhi (attended
on 9.11.1987 only)

4. Shri Vishnu Prakash, Unde, Secre-
tary, Ministry of External Affairs.

Withdrawing of facilities admissible of the
associations under Kendriya  Vidyalaya
Sangathan

3575. SHRI YALLA SEST BHUSHA-
NA RAO:

SHR] SAMAR MUKHERIJEE:

Will the Mmmste; of HUMAN RE-
SOURCE DEVELOPMENT be pleased
to state:

(a) whether 1t i a facy thap the facili-
ties of bringing tniee office-bearers of re-
cogmsed assoclations of the Kendriya
Vidyalaya Sangalnan on transfer to  ap-
propriate Headquarters of administration,
has, of late, been withdrawp by the Ken-
driy, Vidyalay, Sangathan;

(b) whether Government Memorandum
of the 8th April, 1969 associations, has
since beepn withdrawn; and
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(c) if so, what are the reasons fo, with-
drawing the facilities?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF EDUCATION
AND CULTURE IN THE MINISTRY
OF HUMAN RESOURCE DEVELOP-
MENT (SHRIMAT] KRISHNA SAHI):
(a) to (c) The questiop of posting of
office bearers of Associationg at Head-
quarters of Associations wag reviewed to
bring i in Lne with the instructions issu-
ed by the Government ‘according to which
only one functionary 1e, Chief Executive
or General Secretary could be posted at
the Headquarters The recognised As-
sociations have beep notified of this posi-
tion, although ng consequentia] transfers
have beep effected.

Interview for teachers for Kendriya Vid-
yalaya, MoOscOw

3576 SHRI YALLA SES1 BHUSHA-
NA RAO:
PROF., ¢. LAKSHMANNA:-

Will the Ministey of HUMAN RE-
SOURCE DEVELOPMENT he pleased
to state:

(2) the date when a Kendriy, Vidya-
laya was sanctioneq and posts of teachers
were created for Mascow,

(b) the date when interviews for Prin-
cipa] and PGT (English) fo, KV Moscow
were held; Y

(c) the date whep interviews fo, other
posts of KV Moscow were held;

(d) tae list of selecteq teachers of diff-
erent categories alongwith the dates they
joined jn Moscow;

(&) the criteria accordmg to Wwhich
candidates were called fo, interviews for
selection (, differemt posts: and

(f) the details of streams ‘and standards
opened and the number of student; in
each Of these standards|seclions? »

THE MINISTER OF STATE IN THE
DEPARTMENTS OF EDUCATION
AND CULTURE IN THE MINISTRY
OF HUMAN RESOURCE DEVELOP-
MENT (SHRIMATI KRISHNA SAHI).
(a) The Kendriya Vidyalaya, »; Moscow
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was sanctioned in August, 1987. The
school hae been sanctioned the following Classes Strength
staff; —
A% 18
Principaj 01 Vi 08
PGTs 09 vl 13
TGTs 02 VHI 11
]
PRTs 06 X 14
X1 13 (Hum.
Music Teachne 01
r 6/Sc. 7)
SUPW Teacher 01 —
Librarian 01 ToTAL 138
UDcC 01
LbC 01 Jaundice and Typhoid in .Sheikh Sarai in
South Delhi
Group D’ 04

(Including Lab. attendent)
TR

{(b) to (d) Statement giving the details
regarding the dates of interview, names
of those selected, date oy posting etc is
Yannexed. [See Appendix CXLIV, An-
nexure No 150.]

(e) The following criteria were laid
down by the Kendriyp Vidyalaya Sanga-
than for the selection of staff for Kendriya
Vidyalaya, Moscow:

(i) Seniority in the Service of Ken-
driya Vidyalaya Sangathan in the cadie,

(ii) Good record of service.

(iii) Atleas; 8 years service ip the
Kendriya Vidyalaya Sangathan in the
grade; and

(iv) Atleast 3 years to retire,

(f) Classes from I to IX and Clasg XI
Science ang Humanities stream are func-
tioning in Kendriya Vidyalaya Moscow
during the year 1987-88. The number of
students studying in these classes is as
under:—

™ (Classes Strength
1 21

I 13

m 16

v 11

3577. SHRI GURUDAS DAS GUPTA:
SHR1 RASHEED MASOOD:

Wil the Minister of HEALTH AND,
FAMILY WELFARE ©be pleased to
state;

(a) whether the attention of the Gov-
ernmene of India has been drawn to the
news item publisheq i the Times of
India dated the 24th November, 1987
tthat polluted  water caused spread of
Jaundice epidemic and cases of typhoid
in Sheikh Sarai in South Delhi and what
adequate steps have been taken to check
the diseases taking an epidemic form; and

(b} what are the details of the cases
and the number of persons affecteq and
measiires taken by Government i this
regard?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (KUMARI SAROJ
KHAPARDE): (a) ‘and (b} Yes, Sir.
Governmen; 'nag seen the news item, In-
formation was received on 11th Novem-
ber, 1987 that the water supply mm Sheikh
Sarai Sely Financing, Phise 1, ‘C’ Block,
y colony developed by D.D.A. was found
to have beep contaminateq leading to
cases of hepatitis (Jaundice) and typhoid
The Engineers of Water Supply Under-
takiny of the M.C.D. and a tean of doc-
tors meaded by the Municipal Health
Officer visited the colony to investigate
the matter, Preliminary investigations re-
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vealed that the water and sewer lines laid
by the DD A, were ruaning close and
paralle] to each other with 1oose ferrules
connection, tesulting in probable suction
of sewage INto the water line.

A team from National Institute of Com-
municable Diserses, Delhi had also visit-
ed Sheikh Sarai to investigate the report-
ed outbreak of viral hepatitis.

A tota] number of 68 cases of Hepatitis
and 43 cases of typnoid were detected
with no deaths. The following steps are
being taken to atteng to ‘affected cases of
Jaundice and typhoid:—

1. A mobile dispensary has been
deputed daily from 13-11-87 which
functions from 930 AM , 400 PM.
The Medical Officer is not only giving
trettment to the patients but ‘also giv-
ing Gama-Globulin  jections.

2. Handbilly have been distributed to
all the houses for boiling the water
before use,

3 Adequate number of Gama-Globu-
lin injections have been provided and
the injections are being given to the
contacts. pregnany ladies and children
below fourteen years of age, which ‘are
considered to be vulnerable groups.

4, A reporting centre has been estab-
lished in ‘© Block Sheikh Sarai so
that people can report fresh cases of
Hepatitis, Typhoid etc. s, that immedi-
ate containment measures can be start-
ed in the affected bouse.

5 Typhoid injections have also been
given to the affected cases.
6 D.D A aunthorities are making
efforts to remove the engineering de-
feets in the water supply system.

Issue of cOmplimentary passes for Festi-
val of Indig

3578. SHR1 JPp GOYAL:
SHRI DINKARRAO GOVIND-
RAO PATIL;

Will the Minister oy HUMAN RE-
SOURCE DEVELOPMENT be pleased
to state:

(a) whether j; is 5 fact that the Rus-
sian Circun was inaugurated in the Indira
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Gandhi Indoor Stadiym Delhi on the 26th
November, 1987;

(b) what is the seating capacity of the
Indira Gandhi Indogy Stadium;

(c) the number of ticketg sold for the
show of the circus on that day;

(d) the number of complimentary pass-
es issued by the Indian Council for Cul-
tural Relations for the circug show that
day;

(e) the number of persons allowed
entry into the stadium on one such com-
pliment‘ary pass:

(f) whether severaj fticket holders
could not ge¢ entry into the stadum and
if s0, what action hig beep taken against
the concerned officials; and

(g) what guidelines have been issued
to the ICCR for issuing complimentary
passes for various shows being organised
under the Festival of USSR ipn India?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF EDUCATION
AND CULTURE IN THE MINISTRY
OF HUMAN RESOURCE DEVELOP-
MENT (SHRIMATI KRISHNA SAHI)r
(a) Yes, Sir.

(b) The seating capacity of the North
Plaza of the Indira Gandhi Stadivm where
the Soviet Circus is being helq ig 12,500.w

() The numbe; of tickets sold for the
Inaugural show on 26th November. 1987
is 4,500, 1

(d) The exac; number of complimen-
tary passe; issued for the Circus show on
26th November is not available, as the
office of the Lt. Governor of Delhi was
‘approached to arrange for 4.000 school
children, to fill up the stadium_ as it was

apprehended that the stadiym may not be
full )

(e) The number of persons allowed if®
to the Stadium op such complimentary

passes varied for the reason given jp (d)
abOVe

(f) Aboy; 500 ticket holders were un-
able fo gain access to the Stadium for
the show on 26th November, 1987 be-
cause ticke; sales haq bee, unexpectedly
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brisk that day. Iy was decided on the spot
that their ticket; would be honoured in
the show op the next day, ie. on 27th
November, 1987, and tais was done,

(g) No specific guidelineg have been
15sued ty the Indian Council for Cultural
Relations for issuing passes. In accordance
with past practice, passes are issueq to
various categories such as Ministers, Mem-
ber of Parliament, officials, artistes,
directo;s of cultural orgaaisations, public
figures, school children etc. The number
of passes varies, depending upon whether
the show is by ticket or invitation and
according to the size of the hall, etc. In
shows which are by invitation only, the
numbe;y of complimentary passeq cover
100 per cent of the seating capacity of
the hall, Where shows are ticketed, the
number of complimentary passes for each
show is ‘accordingly limited,

Freight rates pushed up by S.C.L.

3579, SHRi DINKARRAGC GOVIND-
RAQ PATIL; Will the Minister of SUR-
FACE TRANSPORT be pleased to state:

(a) whether Government’y attention has
been drawn to an allegation of Western
Shippers Association ‘according to which
Shipping Corporation of India is pushing
up freight rates without notice and dis-
cussiong and that the only “beneficiaries
are foreign firms; and

(b) if so, the steps Government are
taking to check thig trend?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRI RAJESH PILOT): (a) and (b)
Attention of Ministry of Surface Trans-
port has been drawn to the fact that mem-
bers of the India-Pakistan-Bangladesh

w»Conferences have, with the cooperation
of some of the independent operators
formulated 5 minimum freight rate agree-
men; primarily with 5 view t, stabilise
the rates and also avoid inter se competi-
tiop between the shipping lines which led
to serious erosion of freight levelg result-
ing in shipping lines suffering a loss in
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operation 1 the India-UK/Continent
Sector, The Shipping  Corporation of
India Lid. being a member of the India-
Pekistan-Banglades; Conferences hag no
alternative tg be a party to thig minimum
freight ‘agreement. The mintmum freight
agieement group mertely adjusted rates
upward with 3 view to stabilise market
rates and reduce losses The above rate
adjustment benmefits all lLineg which are
members of the MFA  group including
Indiap nationg] lines,

Telephone at the residence of Administra-
tor, NDMC

3580. SHRI DINKARRAO GOVIND-
RAO PATIL: Wil] the Minister of COM-
MUNICATIONS be pleased to state:

(a) whether it 1s a fact that 3 number
of telephone connections have been ins-
talled at the official residence of the Ad-
ministrator, NDMC at Court lane, Delhi;

‘b) whether it is also a fact that the
telephone bill of a private telephone of

the Administrator, NDMC is also being
paid by the NDMC; and
(c) the total amount paid by the

NDMC in Jast two years on account of
the telephone bill installed at the residence
of the Administrator, NDMC?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI SANTOSH MOHAN DEV): (a)
Two telephone connections are working at
the official residence of the Administra-
tors, NDMC.,

(b) Yes, Sir. According to information
obtained from NDMC, since a personal
telephone connection is .available at  the
residence of the Administration, NDMC,
its charges are being re-imbursed by the
NDMC in lieu of the provison of a
sezond telephone connection to which the
Administrator is entitled.

(c) Total amount paid by the NDMC
with effect from 1,10.85 to 11087 is
Rs. 10,450.00, according to information
obtaineq from NDMC.
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3581 SHRI DINKARRAO GOVIND-
RAO PATIL: Wil} the Minister of HU-
MAN RESOURCE DEVELOPMENT be
pleased to s'ate.

(a) whether a new Chairman of the
Indian Olympic Association has been
elected at a meeting in Trivandrum; and

(b) if so, what is the name of the
elected person?

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT AND THE
MINISTER OF HFALTH AND FAMILY
WELFARE (SHRI P. V. NARASIMHA
RAO): (a) and (b) According to  in-
formation made available t, Government,
Shri B, S. Adityan has been elected as
officiating President of the Indian Olym-

pic Association at its Special General
Meeting held in Trivandr m on 27.10.
1987. 1

anersons benefited by Adult Education
scheme

3582, DR. MOHD, HASHIM KID-
WAI- Will the Minister of HUMAN RE-
SOURCE DEVELOPMENT be pleased to

state:

(a) the number of persons benefited
by the Adult Education scheme in  the
country from January 1985 till September,
1987; and

(b) what is the target fixed in  this
regard during the current financial year?

THE MINISTER OF STATE IN THE
DEPARTMENTS* OF FEDUCATION
AND CULTURE IN THE MINISTRY
OF HUMAN RESOURCE DEVELOP-
MENT (SHRIMATI KRISHNA SAHI):
(a) The number of persons en-
rolled in the Adult Education Programme
from 111985 to 3091987 were

2,84,20,248.

(b) A target of 89.23 lakhs persons

have been fixed for 1987-88.
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Sale/purchase of women

3584. SHRI RAJNI RANJAN SAHU:
Will the Mimuster of HUMAN RE-
SOURCE DEVELOPMENT be pleased

" to state:

(a) whether Government’s atten-
tion has been drawn to the alleged
sale/purchase of women in the coun-
try; and

(b) if so, what are the details of the
steps Government propose to take in
this regard?

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT AND THE
MINISTER OF HEALTH AND FAM-
ILY WELFARE (SHRI P. V. NARA-
SIMHA RAO)- (a) Yes, Sir.

(b) The Immoral Traffic (Preven-
tion) Act, 1956 as amended in 1978
and 1986 is applicable to all the Sta-
tes ang Union  Territories. The Act
prohibits among other things (i) liv-
ing on the earnings of prostitution
(ii) procunng, inducing or  taking

omen or girls for the sake of pros-
titution ang (iii)” detaining of women
or girl on premises where prostitu-
tion is carried on.

The Act also provides for the sett-
ing up of “Protective Homes” in
which women and girls, who ere in
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need of care ang protection may be
kept and where appropriate techni-
cally qualified persons, equipment
angd other facilities are provided. By
the amendmentgs made to this Act 1n
1978 and 1986, the penal provisions
contained therein have been made
more stringent ang effective. It is for
the State Governments and Union
Territory Admimstrations to imple-
ment this Act meaningfully and effec-
tively.

Telephone direciory of Assam

3585. SHRIMATI BIJOYA CHAK-

RAVARTY: Will {He Minister of
COMMUNICATIONS be pleased to
state.

(a) the reasons for inordinate de-
lay 1n making the telephone directo-
ries 1n Assam up-fo-date;

(b) whether Government are aware
of the fact that in many district
towns in Assam {elephone directories
were printed way back in 1977 and
have not been replaced in spite of
the customers’ demand, and

(¢) by when up-to-date directories
will be provided in the districtg and
sub-divisional towns in Assam?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI SANTOSH MOHAN
DEV)- (a) to (c) The mnformation is
being collected and will be laid on
the Table of the House.

Issue of railway passes

3586. SHRI RAMSINGBHAI PAT-
ALIYABHAI RATHVAKOLI- Wiall
the Minister of RAILWAYS be pleas-
ed to state

(a)! whether raillways have given
free passes to some special cafegories
of persons on Western Railway lke
freedom fighters, Poets, Social work-
erg, Artists during 1st Januay, 1987
to 31st October, 1987;

(b) it so, the details thereof;
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(c) what are the criteria regarding
issuing of such free pasSes to special
categories of people other than rail-

way employees; and

(d) what is the number of guch

persons who are enjoying this facility
of free passes wunder Western Rail-

way at present?

THE MINISTER OF STATE OF
THE MINISTRY OF RAILWAYS
(SHRI MADHAVRAO SCINDIA): (a)
and (b) First Class All India Comp-
limentary Card Passeg (for which the
expenses are bhorne by the Ministry
of Home Affairs) have been issued in
favour of freedom fighters drawing
pension from the Central Revenues to
travel with a spouse/companion in the
same clasg valig for a period of one
year from the date of issue No cate-
gories as such than freedom
fighters, have been issuea Complimen-
tary Card Passes during the period
by Western Railway. 1515 Card Pas-
issued in favour of

other

ses have bheen
freedom fighters by Western Railway
between 1st January, 1987 and 3]st

October, 1987.

(c) Freedom Fighters who are draw-
ing pension under the Swantantarta
Sainik Samman Pension Scheme from
Central Revenues were eligible for
grant of First Class Complimentary
Card Passeg Valid for a period of one
year from the date of issue under the
Scheme finalised in consultation with
the Union Ministry of Home Affairs.

(d) 1515 freedom fighters who have
been 1ssued All Inaia First Class Comv

plimentary Card Passes under the

scheme by the Western Railway, are
availing the travel facility.

[RAFYYA SABHA]
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Specification of locomotive required

by Indian Railways

3587. DR. H. P. SHARMA: Wil the
Minister of RAILWAYS be pleased to
state:

(a) what are the specifications of
the locomotive requirement of the
Indian Railways for the next five
vears and how does it plap to
meet these requirements;

(b) what woula be the share of the
indigencus and foreign suppliers of
these requirements: and

(e) whatl are the comparative figur-
es of cost/benefit ratio of the indige-
nous and imported locos.

THE MINISTER OF STATE OF
THE MINISTRY OF RAILWAYS
(SHRI MADHAVRAO SCINDIA (a)
Specifications of electric and diesel
locomotives reguired by Inaian Rail-
ways during the next five years are
enclosed as Statement-I and state- -
ment-TI, respectively (Se¢. below).

Requirements of electric and diesel
locomotives for the next five years
will mainly bhe met by the Railways’
locomotive manufacturing units at
Chittaranjan and Varanasi. Procure-
ment of electric locomotives froth
BHEL and some high horse power pro-
totype electrical and aiesel locomotiv-
es through import are also planned.
Locomotive imports are planned for
acquisition of improveqd technology
and for subsequent manufacture in
the country,

(b) Approximate number of locos
proposed to be manufactured indigen-
ously, and importea under the trans-

fer of technology basis would be:
F 4

Indigenous—605 Electric & 850 dies~
el locomotives. Foreign suppliers—58
electric & 50 diesel locomotives.

(c) Imported electric and diesel
locomotives are yet to be received.
As such no comparison is possikle.
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Statement—I
Typ: Horcse Power Maximum Spzed
indigenous Electric Locomotives
Freight 3900 80 Kms per hour
Passenger 3900 130 Kms p2r hour
Prototype Imported Electric Locomotives
Freight 6000 100 Kms per hour
Passeng'r ! 6000 160 Kms p-r hour
Statement—11
BROAD GAUGE (DIESELS)
Typz WDM2 WDM7 High Horse WDS4D WDS-6
Power
Whzel arrangement Co-Co Co-Co Not deci- 0-C-O Co-Co
ded
Engine Alco-251-B  Alco-251-B  Not yet MaK 6M- Alco-251D-
16 Cylindzr 12 Cvlinder decided 282 A(K) 6 Cylinder
madz at made at made at made &t
DLW Var- DLW Vara- CLW Chitt— DLW Vara
anasi nasi ranjan nasi.
Pow:r Rating (Standard 2636 1977 Approx. 700 1400
conditior) HP Hp 4000 HP HP HP
Type of Transmission Electric Eiectric Elsctric Hydraulic  Electric
Buwlder of Transmission BHEL/ BHEL/ Not yet voith KPC BHEL/
Bhopal Bhopal decided Pune. Bhopal
Approximate total weight in 112+ 8 96 Not finanii- 60 126
working order tonnes tonnes sed., Will tonn:s tonnes
be approxi-
mately 115
to 125 ton-
nes.
Maximum tractive effort 30-4 259 Not yat 18-0 34-0
tonnes tonnes decidad tonnes tonnes
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Type YDM? YDM4 YDM6
Wh:elarrangament B-B Co-Co Co-Co
Engine Mak? 6M 282 A(K) Alco 251-D 6 Cyhin-  Aler 251-B12 Cyli-
mad?: at CLW der mad: at DLW nd:r made et DLW
Chittaranjan Varan Varinasi
Power Rating (Standard 700 HP 1400 HP 1977 HP
coniition)
Typ: of Trangmisston Hydraulic Eleetric Elzciric
Buwlder of Transmission Voith Xirloskar BHEIL/Bhopal BHEL/Bhopl
Pasumtics Pune.
Appcoxume: Total waight 48 tonnzs 72 tonnzs 87 tonnas
i wocking ord:r
Maxim 1m Tractive Effort 14 4 tonnzs 18 9 tonnes 22 9 tonp-s
NARROW GAUGE (DIESELS)
Typ: ZDM4A ZDMS NDM5

Whz2l arrang sments

Enginz

Pow:r Rating at (Standrd
Con hiion)

Typ: of Trangmussion

Buwld:r of Transm.ssion

(762 mm gwg?)
1B-BI

MaK 6M 232 A(K)
mad: at CLW,
Chittaranjan.

700 HP

Hydraulic

Vouth Kirlosker
Pneumatics Punz

(762 mm gruig»)

KTA-1150L of Kir-
loskar Cummins
Ltd , Pune,

450 He au sit2

(610 mm gauge)
B-B

KTA-1150L of Kir.
loskar Cummin
Ltd.. Pune.

450 HP at site

Approxumate Total weight 38: 5 tonnss
n working order
Maximum Tractive 2ffort. 7+8 tonne.

Hydraulic Hydraulic

Voith Suri & Nayar Voith Suri & Nayar
Bangalore Baug.lore

22 tonnes 22 tonnes

6 5 tonnzs 7+ 5 tonrcs

National Highways in Karnataka

3588. SHRI VEERSHETTY MOG-
LAPPA KUSHNOOR: Will the Minis~
ter of SURFACE TRANSPORT be
pleasea to refer 1o the answer to Un-
starred Question 2891, given in  the
Rajya Sabha on 2nd December, 1987
and state

(a) whether it is a fact that the
existing length of national highways
in Karnataka is considerably less than
the corresponding length of National
Highways in the neighbouring States
of Karnat ka 1e. Kerala and Tamil-
nadu; and

(b) if so, what action is being
taken by the Central Government in

Haryana Roadways Depot,

order to bring Karnataka on par
with Kerala and Tamilnadu in this
regard?

THE MINISTER OF STATE OF
THE MINISTRY OF SURFACE
TRANSPORT (SHRI RAJESH
PILOT): (a) No, Sir,

(b) Does not arise.

D.T.C. Buses for Gurgaon

3589. SHRI H. HANUMANTHAPPA:
will the Minister of SURFACE
TRANSPORT be pleased to state:

(a) whether it is a fact that D.T.C.
buses were not allowed to enter the
Gurgaon
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in the recent past
were stopped
and

and D.T.C. buses
to ply on this route;

(b) if so, the reasons therefor and
whether the matter has since been
settled?

THE MINISTER OF STATE OF
THE  MINISTRY OF SURFACE
TRANSPORT (SHRI RAJESH DIPI-
LOT): (a) Yes, Sir.

(b) The permits for operation of
these D.T.C. buses have since been
got countersigned fromy the STA Har-
vana and normal operations have
been resumed.

Import of electric locomotives to
upgrade technology
3500. SHRI SURESH KALMADI:

Will the Minister of RAILWAYS be
‘pleased to stafe:

(a) whether Government propose
to import 40 electric locomotives of
6,000 horse power each in order fo
upgrade technology;

(b) 1f so, details thereof indicating
name of the country from which these
are to be imported along with the
price at which these are to be impor-

)‘.ed,

(c) whether any negotiations with
BHEL with regard to production of
such locos are 1n progress; ana

(d) if so, the reasons for import?

THE MINISTER OF STATE .OF
THE MINISTRY OF RAILWAYS
(SHRI MADHAVHRAO SCINDIA): (a)
Yes, Sir.

(b) Global tenders have been in-
~wited. Details of country of import
and price will be available only after
placement of order.

(¢) No, Sir.

(d) Messrs Bharat Heavy Electri-
calg Limited do not have the 3 phase
induction motor drive technology.

{9 DEC 1987]
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Callous attitude of the Doctors in
North and South Avenues of CGHS
Dispensaries

3591. SHRIMATI BIJOYA CHAK-
RAVARTY: Will the  Minister of
HEALTH AND FAMILY WELFARE
be pleased to state:

(a) whether it 1s a fact that medi-
cal facibties and attention by doctors
at C.G.H.S. Dispensary at North Ave-
nue and Soulh Avenue, New Delh1
are deteriortating due to their callous
attitude towards the oatients;

(b) the number of doctors who are
deployed in these dispensaries and
what are their names and since how

long they are serving in one dispen-
sary;

(c) what 15 the tenure of a doctor at
one aispensary and whay criteria is
followed in retaining a doctor for
more period than required- and

(d) what steps Government propose
to take to instill or inject enthusiasm
and interest in the doctors at these

dispensaries to serve the patients
better?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (KUMARI SA-
ROJ KHAPARDE)- (a) No, Sir.

(b) The information is enclosea as
Statement (See below).

(c) A medical officer who has al-
ready completeqd 4 years or will be
completing 5 years within a month or
so in a particular dispensary is trans-
ferred except in cases of administra-
tive exigencies.

(d) In service training is imparted
to C.G.H.S doctors. In addition sur-
prise inspections are alsg carried out
by Semior officerg from time to time
to ensure that C.G.H.S. dispensaries
are functioning smoothly.
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Statement

The Details of Medical Officers with date of their posting in C.G.H.S. Dispensaries Nor th
Avenue and South Avenue

NORTH AVENUE DISPENSARY

SOUTH AVENUE DISPENSARY

(Allopathy) (Allopathy)

S. Name of the doctor S, Name of the doctor
No. No.

1 Dr. V.K, Sinha 10/86 1 Dr. Amar Jeewan 10/86

2 Dr. (Mrs.) Usha Chawla 9/84 2 Dr. Yogesh Sexena 4/83

3 Dr,(Mrs.) N,P.C. Pur1 8 (85 3 Dr. Arun Kumar 11/87

4 Dr.N.K. Kashyap 10/86 4 Dr. Seema BalkrishanWasnik 6/87
5 Dr, Teja Ram 8/86 5 Dr, (Mrs,) Kumud 2,87

6 Dr, Mohinder Rao 6/87 6 Dr, R. Opch 4/86

7 Dr. Alok Dixit 9/87 7 Dr. 8, Raghuvan 7/86

8

NORTH AVENUE DISPENSARY
(Ayurvedic)

1 Dr, (Mrs.) Basanta Jain 6/83
2 Dr, Prabhakaran 1/84

Dr. (Mrs.) P,S, Bias 7/86
SOUTH AVENUE DISPENSARY
(Hemoeopathy)
1 Dr, A,R, Das 1/85

2 Dr. (Mrs.) Syshma Verma 1/85

_—

Smoking among students

@3591. SHRI RAMSINGBHAI PAT-
ALIYABHAI RATHVAKOLI. Will the
Minister of HEALTH AND FAMILY
WELFRAE be pleased to state:

(a) whether Government’s attention has
been drawn tq increasing smoking among
school and university students;

(b) if so, what are the details threof;

(¢) whether Government have since re-
ceived some reports and recommendations
of the survey conducted by some organi-
sations ang institutions;

(d) 1f so, what are the details thereof
and the action taken thereon;

{e) what steps have beey taken to pie-
vent boys, girls and youths from taking to
smoking; and

(f) whether Government propose to ban
smoking among students, Government em-
ployees, if so, what are the details thereof
and if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (KUMARI SAROJ KHA-
PARDE): (a) and (b) There are no

@Previously Unstarred Question 2935,
transfered from the 4th December, 1987.

data available in regarq to the increase of
smoking among students.

(c) and (d) The Indian Council of
Medical Research have sponsored a studyy
on factors relateq to initiation and main-
tenance of smoking  behaviour among
school children. The ICMR has under-
taken|initiated projects aimed at testing
the efficacy of ap anti-tobacco education
programme. -

(e) and (f) The Government has taken
the following steps to discourage smoking
in general;

1 Health education publicity on th(?
hazards of smoking has been undertaken
through mass media channels.

2. The Cigarette manufacturers are
required to display on every cigaretie
packet|advertisement|hoarding, the statu-
tory warning ‘Cigarette Smoking is in-
jurious to Health’.

3 1t has also been decided that
A 1 R. and Doordarshan would not ac-
cept any advertisement; which enecure-
ge smoking. K

Apart from the statutory warping on
cigarette packets and advertisements some
of the State Governments have promul-
gated laws prohibiting smoking in closed
are as like cinemas, buses educationa] -n-
stitutions and hospitals.
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Impact of Crime Films on the Adolescents

@@@3591-C, SHRT SURENDRA SI-
NGH THAKUR: Wil] the Minister of

HUMAN RESOURCE DEVELOPMENT

be pleased to state:

(a) whether Government had recently
conducted any survey or study regarding
the impact of films displaying crime on

whe adolescents;

@@ ATAFRT T 3229, 8

frame, 1987 ¥ TamAIAfE

@ @ @Previously Unstarred  Question

3756, transferred from the 11th Decem-

ber, 1987.
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(b) if toe reply to part (a) above be
in the affirmative; what are the findings of
Such survey or study;

(c) whether it has come to the notice
of Government that among the adolescents
are on the increase due to the impact of
films displaying crimes;

(d) if the reply to part (c) above bein
the aflirmative, what steps have been fa-
ken by Government to check the exhibi-
tion of crime films; and

(e) what are the norms set by Govern-
ment for clearance of crime films?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF EDUCATION AND
CULTURE IN THE MINISTRY OF HU-
MAN RESOURCE DEVELOPMENT
(SHRIMATI KRISHNA SAHI)- (a) An
All [ndia Survey on “Film Censors—View-
ers Reaction”  was conducted by the
Indian Tostitute of Mass Communication at
the instance of Centra} Board of Film
Certification over the period 1971—87.

(b) and (¢) The majority of viewers of
the countrv interviewed were of the view
that crime as the main theme in some
films has produced criminal tendencies
among viewers,

(d) and (e) Under the power given to
the Centra] Government vide Section 5-B
(2) of the Cinematograph Act, 1952 Cen-
tra] Government has issued guidelines set-
ting out the pinciples for granting certifi-
categ to the films for public exhibition. As
per guideline 1(a), the objective of film
censorship is to ensure that the medium
of film remains responsible and sensitive
to the values and standards of society.
As per the guidelines (2), the Board of
Film Censorg is to ensure that:

@) anti social activities such aq violzn-
ce are not glorified or justified;

(iiy the modus operandi of criminals
or other visuals or words likely to incite
the commission of any offence are
not depicted; ,
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(1ii) pointless or avoidable scemes of
violence, crueity and horror are not
shown;

{im-a) scenes which have the effect
of justifying or glorifying drinking are
not shown;

(1v) human sensibililes are not
offended by vulganty, obscenity and
aepravity etc.

The above guidelines are adequate to
check the exhibition of crime films which
are not responsible and sensitive to the
valueg and standards of the society.

12-00 Noon

REFERENCE TO THE SIGNING OF
THE, INTERMEDIATE.RANGE NU-
CLEAR FORCES (INF) AGREEMENT
BETWEEN PRESIDENT RONALD RE-
AGAN OF THE U.S.A, AND THE
GENERAL SECRETARY OF THE COM-
MUNIST PARTY OF THE USS.R.
MRE. MIKHAL GORBACHOV AT
WASHINGTON ON DECEMBER 8§,
1987

MR. CHAIRMAN" As the hon Mem-
bers .re oavare, the Unitea States and
the Soviet Union bave signed yester-
day a treaty to eliminate medium
range nuclear weapons from Europe.
It is a hustoric agreement and we hail
it as a major step towaras achieving
the goal of midding the world of the
meanace of nuclear holocaust, I hope
Members will join me 1n extending to
the Presiaent of the United States,

Mr., Ronald Reagan. and (he Soviet
leader, Mr. Mikhail Gorbachov, our
sincere and hearty felicitations for
taking such an important ana lar-

reachung step in the interest of world
peace. Truly this occasion is a
matter of jubilation in ag much as it
18 a steppmng slone towards construc-
tive relations between the ¢wo super
powers and eventual nuclear disarma-
ment. There is no aoubt that if such
constructive eftorls continue the world
will be a beiter and a more peaceful
place to live in. We acclaim this

[RAJYA SABHA]

i
1

by Minister 252

event of the signing of the ireaty and
join the rest{ of the mankind in urging
upon the super powers not to rest
content with this Treaty, but relentles-
sly pursue the final goal of achieving
{otal aisarmament and elmmation
of nuclear warheads. We trust, given
goodwill and cooperation and con-
ducive atmosphere, the goal will not
be far away to be reached.

SHR] PARVATHANENI UPENDRA
(Andhra Pradesh); Sir, Mr. Gorbar
chov's name should come before Mr.
Reagan, because he is mainly respon-
sible for the Treaty.

.

SHRI DIPEN GHOSH (West
Bengal): Sir, the oraer bas t{o he
changed because the initiative was

that of Mr. Gorbochov.

MR. CHAIRMAN: The reason why
I named Reagan first was that the
agreement was reached on the soil offf
tne United States. So, con’t have that
argument now, please.

——p—

STATEMENT BY MINISTER

Correcting the reply given in the
Rajya Sabha on the 30th November,
1987 to Unstarred Question 2359, re-
garding Commitiee to look into thg
import of Anti-TB drug intermediates’

<

THE MINISTER OF STATE IN
THE DEPARTMENT OF CHEMI-
CALS AND PETRO-CHEMICALS IN
THE MINISTRY OF INDUSTRY
(SHRI R. K. JAICHANDRA SINGH):
Sir, I beg to lay on the Table a state-
ment (n English and Hindi) correct-
ing the reply given in the Rajya Sabha
on the 30th November, 1987, to Un-
starred Question 2359, regarding Com-
muttee to look into the import of Antig
TB drug intermediates [Placed in
Library, See No. LT-5250'|87].

SHRI N. E. BALARAM (Kerala):
Sir, auring this session this 1s the
fifth time the Ministers are correcting
their answers. So, when they are
giving answers to the Members' ques-
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tions, they are not taking the ques-
tions seriously. They are again and
again coming and asking fOr permis-
sion to lay the correct version. This
is the fifth time they are doing. I
want a ruling from the Chairman

MR. CHAIRMAN: There is no rul-
ing. I would only say, while answer-
ing, the Government should be more
careful. In this case they have tried
to correct it as early as they could.

SHRI JAGESH DESAI (Maharash-
tra): My pomnt is 1f correction is subr
stantial, they should read the correc-
tion and then lay it.

MR CHAIRMAN: Yes, they should
read the correction first and then lay.
Now, Papers laid on the Table.

PAPERS LAID ON THE TABLE

Report and Accounts (1986-87) of fhe

¥ Singhareni Collieries Company Limit-
ed, Khammam (Andhra Pradesh) and
related papers

THE MINISTER OF ENERGY
(SHRI1 VASANT SATHE). Sir, I beg
to lay on the Table, under sub-section
(1) of section 619A of the Companies
Act, 1956, a copy each (in English and
Hind,) of the following papers:—

(i) Sixty-Sixth Annual Report
and Accounts of the Singharen:
Collieries Company Limited, Kham-
mam (Andhra Pradesh), ior the
year 1986-87, together with the
Auditors’ Report on the Accounts
and the comments of the Comptrol-
ler ana Auditor General of India
thereon

(1i) Review by Government on
the working of the Company.

[Placed in Library. See No LT-
w3207|87 for (i) and (ii)]

Indian Telegraph (Fifth Amendment)
Rules, 1987

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI SANTOSH MOHAN
DEV): Sir, I beg to lay on the Table
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under sub-section (5) of section 7 of
the Indian Telegraph Act, 1885, a
copy (in Enghsh and  Hipdi) of the
Ministry of Communications (Depart-
ment of Telecommunications), Noti-
fication G.S.R. No. 837(E), datea the
5th October, 1987, publishuing the
Indian Telegraph (Fifth Amendment)
Rules 1987 {Placed in Library.
Sec No. LT.-5208|87].

Report and Accounts (1985-86) of the
Pawan Hans Limited, New Delhi and
related papers

THE MINISTER OF STATE OF
THE MINISTRY OF CIVIL AVIA-
TION AND THE MINISTER OF
STATE OF THE MINISTRY OF TOU-
RISM (SHRI JAGDISH TYTLER):
Sir. T beg to lay on the Table—

I. A copy each (in English and
Hindi) of the following papers, un-
der sub-section (1) of Section 619A
of the Companies Act, 1956:—

(1) Annual Report and Accounts
of the Pawan Hans Limited, New
Delhi. for the year 1985-86, to-
gether with the Auditors’ Report
on the Accounts ana the Com-
ments of the Comptroller and
Auditor General of India thereon.

(ii) Review by Government on

the working of the Company.

II Statement (in English and
Hindi) giving reasons for the delay
in laying the papers mentioned at I

(i) atove.

[Placed in Library See No. LT-
5328/87 for I. and II.]
Railway Protection Force Rules, 1987

THE MINISTER OF STATE OF

THE MINISTRY OF SURFACE
TRANSPORT (SHRI RAJESH
PILOT): Sir, On behalf of SHRI

MADHAVRAO SCINDIA, I beg to lay
on the Table. under sub-section (3) of
section 21 of the Railway Protection
Force Act, 1957, a copv (in English
and Hindi) of the Ministry of Rail-
ways Notification G.S.R No. 951(E),
dated the 3rd December, 1987, publish-
ing the Railway Protection Force
Rules, 1987 [Placed in Library. See
No. LT-5263/87].
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Report and Accounts (1986-87) of the
Cochin Shipyard Limited, Cochin and
related papers

SHRI RAJESH PILOT: Sir, 1 also
beg to lay on the Table a copy each
in English and Hindi of the follow-
ing papers under sub-section (1) of
section 619A of the Companies Act,
1956: —

(1) Fifteenth Annual Report and
Accounts of the Cochin Shipyard
Limited, Cochin, for the year 1986-
87, together with the  Auditors’ Re-
port on the Accounts and the com-
ments of the Comptroller and Audi-
tor General of India thereon.

(11) Review by Government on
the working of the Company

[Placed 1n  Library. See No LT-
5265|87 for (i) and (i)].

I Report and Accounts (1986-87) of
the Madras Dock Labour Board,
Madras and related papers

II. Report and Accounts (1986-87) of
the Kandla Dock Labour Board,
Kandla and related papers

III. Report and Accounts (1986-87) of
the Cochin Dock Labour Board,
Cochin and related papers

SHRI RAJESH PILOT. Sir. I also
beg to lay a copy each (in English
ana Hindi) ot the tollowing papers:—

I (a) Annual Report and Ac-
counts of the Madras Dock Lab-
our Board, Madras, for the year
1986-87, together with the Auait
Report on the Accounts.

(b) Review by Government on
the working of the Madras Dock
Labour Board.

[Placcd in Library See No LT-
5165/87 for (a) ang (b)].

II (a) Annual Report and Ac-
counts of the Kandla Dock Lab-
our Boara., Kandla, for the vyear
1986-87, together with the Audit
Report on the Accounts.

(b) Review by Government on
the working of the Kandla Dock
Labour Board.

[Placed in Library gee No LT-
5269]87 tor (a) and (b)]

[RAJYA SABHA]
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III (a) Twenty-fifth Annual Re-
port and Accounts of the Cochin
Dock Lawur Board, Cochin, for
the year 1986-87, together with
the Audit Report on the Accounts.

(b) Review by Government on
the working of the Cochin Dock

Labour Board.

{Placed in Library. See No. LT-
5268/87 for (a) and (b)].

I. Report 1985-86) of the Aligarh
Muslim University and related
papers

IL Accounts (1986-87) of the National
Institute of Foundry and Forge Tech-
nology, Ranchi and related papers

III. Notifications of the Rampur Raza
Library Board, Rampur (U.P.)

IV. Notifications of the Ministry of
Human Resource Development
(Department of Culture) Y

Araa daraq fawra waraa | fae
nty depfa fawmil &§ Toa At (e
g ®E) ¢ ofwq, §  fam-
fefer om @wr qear a2 vmAT §

I (1) weftng qfean goafFam@g
nlufraa, 1920 #1 &1 34 #7 SU-
g (3) & mdw faafaes @ A
oF gfF (s Awr e 7)) —-

(i) 1985~86 F 39 ¥ fag
e Afern fasafamaa w1 aifes
faEs |

(ii) faeafaanery % FMwFLOw it
TR ZTL FHEAT |

(2) 3= (1) (1) 7 sfearfaa
qa‘rﬁwrmqi'{@‘?rﬁgqfaw
F FTC0 AT gAY aveAr famvor (s

aqr fg=r #)

[grasrem @ et (1) 7R
(2]) F fag qi@q g0 g o-5277/
87
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II. 1986—87 & a¥ & faw dw"a
FIZIT A1F B8 QO HST ST-
FATH WA F Fifuw @ 7 @ gf-
(siostt qar 7l ®) AR 39 W
rara i sfqgae | [qewEE Tt
w$ | Ifgd §0 q@e & —-5276/87]

III. ©e1T i arge<l o 9. 999,
1975 &1 91U 28 & IJqgTQ (4) F
TT T AT GEARAT AT, AT
(saT w2w) ar efatea wlage-
AT AT UE-TR g F (Has qgr fEE
q -

(1) TRIT ©T gEF&ad ST
aq) faf aa, 1987 & FFTiOA FW
FTEAT SFOTART & (F—8~4/HTT AT
uTo /84 faat® 8 #E, 1987

(i) wagt i geawwE (A

#1 3 ) famm, 1987 #1 aFifoa #3a

, AT AEgEAT €T —8—4/8o
oIT U /84, {EHF 8 T, 1987

[Tamas o @ 75 1 (i) 9
(ii) % fag afegd & uwa & -
5275/87]

‘iv) cfmarfes "ramady  sfafaay,
1984 <7 4T 15 AT 9947 (3) *
gdiw g q9wea fgEe earag

Yaesfa awer &t wAfafes wfy-
qEAEl AT OE-UE 9T (FST qer
fgt W) -~

(1) wwatfes  ovamaedr  #fy-
f7ad, 1984 & @AM A &t AT 3
agray, 1987 a1 faulfea #<F avdy
ar> &1 72 & 888 (o), fiw 3
qIvIL, 1987

(ii) ufmarfes @@y fomm,

W1987 F1 THOT FIT AT Tro FTo

fr @ 889 (w), fwi® 3 FAWER,
1987

qeyRT Ao wE o1 (1) "R
(i) # foq afgq & um.dr-—5275/
27]
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Report and Accounts (1986-87) of the
Central Social Welfare Board New Delti
and related papers

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AF-
FAIRS (SHRI M. M, JACOB): Sir, on be-
'naif of SHRIMAT] MARGARET ALVA
I beg to lay on the Table 5 copy each (in
Englsh and Hindi) of the following
papers:—

(1) Annual Report ang Accounts of
the Centri] Social Welfare Board, New
Delhi, for the year 1986-87, together
with the Auditors’ Report on the
Accounts.

(i) Review by Government on the
working of the Board.
[Placed in Library, See No. LT—
5300|87 for (i) and (ii)]

I. Report and Accounts (1986-87) of the
Telecommunicationg Consultants India
Limited, New Delhi and related papers

II. Report and Accounts (1986-87) of the
Hindustan  Teleprinters Limited,
Madras and related papers

IH. Report and Accounts (1986-87) of the
Indian Telephone Industries Limited,
Bangalore and related papers

SHRI SANTOSH MOHAN DEV- Sir, T
also beg to lay on the Table a copy each
(in English and Hindi) of the following
papers under sub-section (1) of section
619A of the Companieg Act, 1956:—

I (a) Ninth Annual Repoit and Acco-
unts of the Tele-communications Con-
sultants India Limited, New Delhi. for
the year 1986-87, together with the Au-
ditors’ Report on the Accounts and the
comments of the Comptroller and Au-
ditor General of India thereon.

(b) Review by Governmen; op the
working of the Company

[Placed in Library See No LT-
5229/87 for (a) and (b)]
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II. (a) Twenty-sixth Annual Repor
‘and Accounts of the Himndustan Tele
printers Limited, Madras, for the year
1986-87, together with the Auditors’ Re-
port on the Accounts and (he comments
of the Comptroller and Auditor Gene-
ral of India thereon

(b) Review by Goveinment on the
working of the Company.

[Placed in Libiary. See No. LT—5227/
87 for (a) and (b)]

III. (a) Thuty-seventh Annual Report
and Accounts of the Indian Telephone
Industries Timuted. Bangalore, for the
year 1986-87, together with the Auditost’
Report on the Accounts and the com-
ments of the Comptroller ynd Audiior
General of India thereon,

(b) Review by Government on the
working of the Company.

[Placed in Library, S¢e¢ No. LT—
5228|187 for (a) and (b

Indian  Telegraph (Fourth Amendmeat)
Rules, 1987

SHRI SANTOSH MOHAN DEV: Sii, I
also ‘beg to lay on the Table g copy (in
English and Hindi) of the Ministry of
Communications (Department of Telecom-
municalions), Notification G. S. R. No
719(E), dated the 18th August, 1987 pub.
lishing the Indian Telegraph (Fourth Am-
endment) Rules, 1987 under sub-section
(5) of section 7 of the Indian Telegraph

Act, 1885. [Pleaceq in Library See No.
LT—5226/87].

L Report ang Accounts (1986-87) of the
Hospital Serviceg Consultancy Corpo-
ration (India) Limited, New Delhi
and related papers

IL . Report and Accounts (1986-87) of the
Hindustan Latex Limited, Trivendrum
and related papers

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (KUMARI SAROJ KHAPAR-
DE): Sir, I lay op the Table 3 copy each (in

[RAJYA SABHA]
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Enghsh and Hindi) of the following papers,
under sub-section (1) of secton 619A of
the Companieg Act, 1956:—

1 (ay Fourth Annua] Repoit ‘and
Accounts of the Hospital Services Con-
sultancy Coiporation  (India) Limited,
New Delhi, for the year 1986-87, 1oge-
ther with the Auditors’ Report on the
Accounts and the comments of the Com-
ptroller and Auditor General of India
thereon.

tb) Review by Government on (he
workmg of the Corporation.

[Placed in Library. See No. LT-
530487 for (a) and (b)]

1. ta) Twenty-first Annual Repoit
and Accountg of the Hindustan Latex
Limuted, Tiivandrum, for the year 1986-
87, together with the Auditors’ Repoit
on the Accounts and the comments of
the Comptroller and Auditor General of
India thereon

(b) Review by Government on the
working of the Company

[Placed in Library Se, No. LT—
5305/87 for (a) and (b)]

L Report (1986) and Accounts (1986-87)
of the Cencer Institute, Madras and
related papers

II. Audited Accounts (1985-86) of the Na-
tional Institute of Mental Health and
Neuro Sciences, Bangalore and related
P: pers

KUMARI SAROJ KHAPARDE sir |
also beg to lay a copy each (in English
and Hindi) of the following papers:—

I (a) Annual Report of the Cancer
Institute, Madias, for the year 1986,

(b) Annual Accounts of the Cancecd
Institute, Madras, for the year 1986-87
and the Auditors’ Report thereon.

(c) Review by Government op the
working of the Institute,

[Placed in Library, See No. LT—5309]
87 for (a), (b) and (c)]
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IL. (a) Audited Annual Accounts uof
the National Institute of Mental Health
and Neuro Sciences, Bangalore, for the
year 1985-86.

(b) Review by Government of the
Audited Annual Accounts of the Institute.

(c) Statemeng giving reasons for the
delay n laying the paper mentioned at
(a) above,

[Placed in Library Se, No. LT—
5307/87 for (a), (b) and (c)]

Notifications of the Ministry of Health and
Family Welfare

KUMARI SAROJ KHAPARDE: Sir, [
also beg to fay a copy each (in Englsh
and Hindi) of the following Notifications
of the Ministry of Health and Family Wel-
fare, under sub-section 2 of section 23 of
the Prevention of Food Adulteration Act,
1954:—

(i) G.S.R. No, 852(E), dated the 13th
June, 1986, publishing the Prevention of
Food Adulteration (Third Amendment)
Rules, 1986.

(i) GSR. No, [1149(E), dated the
15th October, 1986, publishing corri-
gendum to Government notification
G.S.R. No, 852(E), dated the 13th June,
1986.

{Placed in Library Se, No. LT—
5170/87 for (i) and (ii)]

Report and Accounts (1986-87) of the
North Eastern Electric Power Corpo-
ration Limited, Shillong and related
papers

THE MINISTER OF STATE IN THE
DEPARTMENT OF POWER IN THE
MINISTRY OF ENERGY (SHRIMATI
SUSHILA ROHATGI): I lay on the Ta-
hle under sub-section (1) of section 619A.
“of the Companies Act, 1956. a copy each
(in English and Hindi) of the following
papers;—

(i) Annual Report and Accounts of
the North Eeastern Electric Power Cor-
poration Limited, Shillong, for the year
1986-87, together with the Auditors’ Re-
port on the Accounts and the comments

[9 DEC. 1987]
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of the Comptroller and Auditor General
of India thereon,

(1) Review by Government on the
working of the Corporation,

[Placed in Library. Se, No, LT—
5230/87 for (1) and (ii)]

—————

REPORT OF THE JOINT COMMITTEE
ON OFFICES OF PROFIT

ol dign @@ far (swezy)
AT 7 AT F 91 gEAEy wAA
awE 5 95 Sfgaas ¥ ox wfa
(7=t @1 {37y ®) \wi wewm W@
wq g

—

REPORT OF THE COMMITTEE ON
GOVERNMENT ASSURANCES

SHRI ALADI ARUNA alias V. ARU-
NACHALAM (Tamil Nadu); Sir, I pre-
seny the Thirty-second Report (in English
and Hindi) of the Committee on Govern-
ment Assurances.

STATEMENT BY PRIME MINISTER

RE; Agreement on elimination of land
based intermediate nuclear missiles singned
between General Secretary Gorbachov and
Picsident Regan

MR CHAIRMAN: Now, I call upon the
Prime Minister to make , statement,

SHRI SATYA PRAKASH MALAVIYA
(Uttar Uradesh): On  what subject? We
must know the subject,

MR, CHAIRMAN:
which 1 have spoken,

SHRI SATYA PRAKASH MALA-
VIYA: We must know the subject

MR. CHAIRMAN: This s regarding ag-
reement signed between General Secretary
Gorbachov and President Reagan on eli-
mination of land based intermediate nu-
clear missiles in Washington.

SHRJT SATYA PRAKASH MALAVIYA:
The House should have been informed.

On 1he subject
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THE PRIME MINISTER (SHRIRAJLIV
GANDHI); Mr, Chairman, Sir, the agree-
ment on elimmation of land based mter-
mediate nucleq; mussiles concluded yester-
day between General Secretary Gorbachov
and President Reagan represents a truly
momentous development, It 1s true that
it envisages the elimination of oaly around
3 per cent of the combined nuclear arsenaj
of the U S. and the U.S.S.R But its histo-
ric significance is that it is the world’s first
nuclear arms rednction agreement, It 1s
also the first t'ime that the United States
and the US.SR. have agreed to completely
eliminate an entire category of nuclear
weapons, This agreement has vividly de-
monstrated that. given the necessary polili-
cal will, technical problems, such as verfi-
cation, can be overcome, This agreement
is not and ghould not be considered as
more than y beginning, a historic beginning,
a vital beginning but still only
a beginning. The survival of hu-
manity depends op the nuclear weapon
powers fravelling all the way down
this road to the complete elimiration
of nuclear weapons, The world will
be really safe only when, as Delhi
declaration puts it, “the balance of
terror” glves way to comprehensive
international security.

We will put a much more cumpre-
hensive statement to the House when
we have more details about the agree.
ment later. Thank you, Sir.

MR. CHAIRMAN: Now special
mentions.

o 7 ABTH ATAANG ¢ 2w, Ty
TR AN T A ¥ | Fa geEne §
az sarfer frar war a7,

ot qarafx sy oaEr FEaT mAT
& AR AT

ot TR waaw fag () @ &
ST AT ST T BRY Y e
F TFA FIAT § AT, |

it awrafa - @7 ETew T A
T B AT R ST A aF § F @
AL
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2 admfe s (smw wRw) o
,ﬁmanﬁmmﬁamw:
T W e fag . 7wy ag
FEA AT g & qAW T F A A1
| W A= aw ay & fag ge
oy fZar s, < A faqe gaw; qqg
faar a1y, arfF 50 wehe 3 adw ¥
3 gaw fg=9e saa 7

SHR]I RAJIV  GANDHI: Sir, I
would request the Lhair that instead
of having a discussion on such a small
and basic statement, we may wait
till later 1n the Session when we will
but a comprehensive siatement hefore
the House on the substantive  aspects
of the treaty and then we can have a
proper discussion on those aspects.

MR. CHAIRMAN: The whole House
has welcomed it.

oft Tty wagw fag : waaR, e
FW & faq AT g7 ATt A |eAT v B
AMRY | @ &Y fRar AT =R
g q@f & m@aeq @ fyac =4 g9z §
ae, dt g9 qar g ?

Fsit awmafa : s9a1 a7 ‘% canmg
FT fem 2

[THE DEPUTY CHAIRMAN ip the
Chair]

SPECIAL MENTIONS

Reported functioning of 5 large number
of schools in West Bengal without stadents

%ﬁ‘ﬂ?ﬁ'ﬂ'ﬁﬂﬂ#af Fagaw's oy Py
(mgrere) - ggawmafy waremr, &
AT AT & AT ATHT H Ao
F AW UF Ageaqn fywm # o
ATHOT FCT AEAT 5 | 1w qfey
I FEE A F AR AL ) 72 9
T F AT & oter g Jrar fravas
W ¥ YT qeqTF 2 )

o
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weveat, afm a’m % e g
WedE & WAq § | 99 g9 g
W“ﬁ?ﬁn‘vﬁﬁﬁﬂﬂ“ﬁ‘t@ﬁﬁ
ﬁfsfrmaw%rﬁ@ T B &
Tg @ fafase P d TR ST @ &
qﬁﬂﬁﬁéﬁ?ﬂmﬁm FY St g3
qTiE  HATE, Wﬁtaaaﬁfaﬁﬁ
AT WY AAY 2, A HGT AT GeaTa,
¥ ge hear 2@ (20 THER) &
T FHGTFAL .., (raum)

Al wAw  [@WT (q‘r"saw“r

M) - ﬁrﬁwm% Pag Ty ? ..
(saATer)

Tg A E ? ()

#AFt gEASAT FEEaUd qR ¢
forar & €3 ¥ =7 gHIC FT WEER
W AR A gfafraar s aw &, ..

At 9% qEST  TZ AT QN

Py g7

&l
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A
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1
éj":wﬁ
24 A 4

SHRI GURUDAS DAS GUPTA
(West Bengal): Madam, which paper
she is referring to? She is just nar-
rating a cook and bull story,

zﬂﬂa’igummmm“m
Tg W U §, 9l OF T A I
¥E TR FW ¥ wEr ATEE @d
AT & | TS TTHIT FT AT
dar AR g § & S s w
Y FU% T T 3@ IR FT HeT-
T GANIH &Y G & 7
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1978 ® ... (wa-

AT FF qGWAT : IAFT ATH
#Mr g ?

e guEiaT AEgaUT QR
s9 wremfas  faen aftsdy  aer

frar smg | Tsw TR WK zrg
IH-gIFT FTT T F G 8, I

W § A v W @ Reerr
F I§ QAT T, ARW T A W
aw@ & 9 gomm § FOT T
& W T @I 2 39 T qrEdy

T |

SHRI NIRMAL CHATTERJEE
(West Bengal): Madam Deputy Chair-
is phencmenal
about election and empty schools. We
can invite her to  join one of the
schools which ig runming empty. She
might learn a lot about West Bengal

there,
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Special

Mass rally by major organisations at
the Boat Club, New Delhi

SHRIMATI KANAK MUKHERJEE
(West Bengal); Madam, loday, the
9th December 1987, is a historic day.
From all over the country, from the
Himalayas to Kanyakumiary millions
of people have assembliea in Delhi.
Thousands ot jathas have assembled
here. People from all walks of life—
workers, peasants, youth, students
and women—have assembleq here to
record their severe protest against the
total failure of the Congress-I Central
Government ryn undsr Rajiv Gandhi
and to demand the resignation of the
Rajiv ‘Gandhi Governmen{ and mid-
firm steps against separatism and
other thirteen demands are drought
and flood relief, echeck of price rise,
minimum wages ang land reforms, re-
munerative prices for peasants’ pro-
duce, jobs and education for all, op-
ening of the closed mills and factories,
end of atrocities againsi the weaker
sections and women, equal rights to
women, democratic {rade uuion rights,
firm steps against separatism  and
communalism_ electoral reforms, res-
tructuring Centre-State  relations,
curbing of corrubtion in high places.
The main demands are the resigna-
tion of the Central Government under
Rajiv Gandhiji and s mid-term poll.
Magdgam., now, I record my protest
against the total failure of the Gov=
ernment. The Government has failed
to protect the interests of each gection
of the people of our couniry the in-
terests of the working classes, the
interests of peasants, the interets of
youth and the interests of students
and above all the interests of women,
Madam, you know the Govern-
ment has miserably  failed to pro-
tect the honour nd rights of women
in India. We see, even today, when we
are marching fowards the 21st cen-
tury, sati taking place in Rajasthan.
Tt is a national shame Tt is a shame
to the whole world, I associate my
voice with the milliorg of pe-ple who
have come to assemble here in Telhi
to record their protest against the

{RAJYA SABHA]
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total failure of the Government and
to demand the 1resignation of this
worthless Government and a mid-
term poll. Thank you, Madam.

SHRI N. E BALARAM
MadamDeputy  Chairman, 1 thougt
today the Prime Muiaster would sit
here for some more tume. But unfor-
tunately, he is not here. He should
have read 1n the press; that a huge
demonstration is going on n Delhi to-
day. They have alveady reached the
Boat Club. Lakhs and Lakhs of peo-
ple have come from different parts of
the country to register therr protest
against the anti-peoples policies
pursued by thlus Government, T rem-
ember, on 15th  August, when the
Prime Minister was speaking he made
a declaration, he rave a promise that
he woulq take immediate steps to curb
the price rise, he would take immedi-
ate sleps to give relief to the peop
who are suffering from drought. He
made a series of promises on 15th Au-
gust Now, the aebates in the House
itself have revealed that the Gov-
ernment is not able to conirol the price
rise. The Government is not able to
take any step. About 200 mills have
been closed so far when you have star-
ted the new textile policy. According
to my understanding, about two lakh
workers are on the street, All thet!
burning problems are there. But the
Government could not and did not take
any step to remedy the situation, The
people are in an angry mood now.
They have come in Jarge numbers {o
register their protest here., In facing
all these problems, the Government
has miserably failed. The demand
raised by the people have already
been explained by Comrade Kanak
Mukherjee a few minutes back.
All of them are demands, not pacgi-
san demands, demands of the wérk-
kers, demands of the peasants, de-
mands of the teachers, demands of
women, demands of different sections
of this country, demands of the States
and the demang of the Country.
Ang one of the most important de-
mands is that this Government should

(Kerala):
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resign since it has miserably failed to
control or take measures against the

communal forces raising their head
inside the country, Even 1n States
like U.P, Rajasthan, Gujarat, we see
that the situation is getting from bad
Lo worse, not Improving at all. In
spite of it, the Prime Minister Jid
not care to take ary steps. Such is
the situation today. I dg no®t want to
say anything abouf restructuring
Centre-State relationship that also has
become an acute problem. The people
outside are demanding that the only
solution is resignat.on by this Gov-
ernment and seeking of a fresh man-
date from the people. That is the only
w1y to save the country and to save
the common man. The support which
the Prime Minister had in the past is
no longer there. Tie has complelely
lost that support. In early 1985 when
the Prime Minister was given that man-
date, everybody thought he would do
something for the couniry. Everyhody
thought an effective Prime Minister
has come Things will improve. But
now what is the fate of the country?
I am asking What is the fate of the
country now? About 25 millg are clo-
sed in Madras Can you open a single
mill? About one I1ikh workers rre on
the streets. Can vyou do anything for
them? I.akhs and lakhs of peasanis
are demanding remunerative prices;
" they are agitating they are gheraoing
the officers, in various parts of the
ccuntry, What are you going to do
for them? What can you do for them?
What steps have you taken? Inside the
Congress Party itself there are peo-
ple who want a change in the policies
of the Government. But the Govern-
ment refuses to make any change.
That is why the vpawple today are de-
manding that unless this ‘Government
resigns ang fresh elections take place,
no single problem can be solved in
J-,\the country. That is tn= fate of this
country T request everybody who
loves the country shoald demand a
fresh election,

SHRI P. N. SUKUL (Uttar Pradesh):
Madam,....

[9 DEC. 1987]
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As regards 1he demands of the
workers, of the peasants, not only I
but all Members on this side also as-
'sociate themselves but,..

SHRI DIPEN GHOSH (West Ben-
gal). As long as you are there, these
aemands canno! be met.

SHRI  NIRMAL CHATTERJEE
(West Bengal): Is your Government
capable of meeting these demands?
No You must change your policies.

SHRI P. N. SUKUL: I have hard
myself  the slongans of the proces-
sionists. They were saying “Rajiv
Gandhi “Zindabad”. ..

SHRI DIPEN GHOSH: You go to the
First Aid Centre and get your ears
examined.

Us AiAAE mzemw  gar wd
AR AG ar.. (qFgm) | .

SHRI PARVATHANENI UPEN-
DRA (Andhra Pracesh): They are so
incapable of distinguishing between
‘zindabad ana ‘murdabad’,
(Interruption)

) THE DEPUTY CHAIRMAN:- Noth-
ink will go on record. (Interruptions)
Yes. Mr. Narayanasamy.

SHRI V NARAYANASAMY (Pon-
dicherry): They have pastea nine
chartered  demands 1 have gone
through the demands about price rise,
unemployment. etc. They wanted Raj~
iv Gandhi to solve these probiems.
They did say Rajiv Ganahi should re-
sign. Is it not contradictory? (Interrup-
tions) They are raising these demands,..
(Raterruptions) , . .
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THE DEPUTY CHAIRMAN: Noth-

ing will go on record........ (Interrup-
tions) ... .Now, only Speciaj Mentions.
Sardar Jagjit Singh Aurora ........

(Interruptions) . .Nothing will go on re-
cord. Only those who want to assoc-
1ate themselves with the Special Men-
tion will be allowed.

PROF. C. LAKSHMANNA (Anahra
Pradesh): Madam, I have given my
name and I should be allowed....(Inter.
ruptions) . .

SHRI PARVATHANENI TUPENDRA:
He has given his name Madam.

PROF, C. LAKSHMANNA: Madam,
I woula like to associate myself with
the Special Mention made by Shri-
mat1 Kanak Mukherjee and others.

[MR, CHAIRMAN 1n the Chair.]

I would like to endorse the views
expressea by them and whatever Je-
mands have been put forward by
them, on behalf of myself and my
party.

st mer awa (3% waw) :
gaafa St AWM ET 9T FrE IS
arg F o1 woy gt 1 avEg FIar

g

SHRI NIRMAL CHATTERJEE:
When more or less a similar Special
Mention i1s made, Sir, we shoula indi-
cate to the House and the people at
large that we fully support it. Unless
we are allowed to do so, what 1s the
purpose of our being here? A similar
Special Mention Mr Gurupaaaswamy
1s giving.

MR. CHAIRMAN. You have talked
to me and I have expressed my views
to Mr Dipen Ghosh and others ana I
have given the rhance to one Mem-
ber

SHRI NIRMAL CHATTERJEE:
Every  Member should be allowed.
Now, Mr. Gurupadaswamy has given
one. I know.

[RAJYA SABHA]
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MR. CHAIRMAN: Will you kinaly
take your seat? From the Akali Party,
Mr., Aurora associate himself. Now, the

Janata Party hag to do Yes, Mr.
Gurupadaswamy.
SHRI M. S. GURUPADASWAMY

(Karnataka):
myself as yet.

MR. CHAIRMAN. Just in ong sen-
tence, please.

SHRI M. S. GURUPADASWAMY:
I tully associate maysell with all the
demanas made by the demonstrators,

SHRI PARVATHANENI UPENDRA-
Including the demond that the Gov-
ernment shoula resign.

SHRI MURASOLI MARAN (Tamil
Nadu): T fully and entirely associa‘e
myself with the demands made by Mrs.
Kanak Mukherjee. My heart goes out
to the people who are marching on
the streets today.

I have not associated

St g gEw wwEE (FATY
$37) : : wuNlT AgEE, N FAw
qgel F gEE ¥ R OAGT IRV
Eg FIAT | IAFT A AW E,
IHY gW ughd g |

3
:

MR CHAIRMAN: Yes, Mr. Aurora.

SARDAR JAGJIT SINGH AURO-
RA (Punjab). Before I start my Spe-
cial Mention, I would like to associ-
ate myself with the demands of the
Members.

MR. CHAIRMAN: You make your
Specia] Mention now
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Reported Howse Arrest of acting .

Akal Takbt  Chief, Prof, Darshan
Singh

SARDAR JAGJIT SINGH AURORA
(Punjab): Mr. Chairman, Sir, I wish
to araw the attention of this august
House to the reprehensible aclion of
the Punjab Government to place Prof.
Darshan Singh under house arrest to
prevent his peace march to Delhi on
the 4th December, 1987,

I also wish to appea]l against the ob-
Jectionable steps taken by the Central
Government to prevent a peaceful
dharna at the Boat Club here on the
5th December to voice the demands of
the Sikh community i1n collaboration
with the other religious leacers and
communities. The demands are for pu-
nishing the guilty of the November,
1984 carnage, release of the innocent
detenus 1ncarcerated in the Joahpur
jail since June, 1984 for over 3-1]2 yrs.
rehabilitalion of those army men who
had acted unaer religicus emotional
stress in June, 1984 and, lastly, for
stopping the killing of innocent penr-
sons in fake encounters in Punjab.

Sir, all these demanas are based on
human rights and the dharng would
Lave been absolutely peaceful, non-
political and within the Jaw of the land.
[The Deputy Chairman in the Chair].
It has the support of all right
thinking people, political parties and
many of the religious and social orga-
nisations. Religious leaders from Har-
dwar were going to join the ‘dharna’
with Prof Darskan Singh.

This effort would have achieved by
persuasion what the Government, in
spite of its tremendous suppressive
efforts, has failed to achieve in the last
18 months. In fact, these misguiaed
methods have proved counter-produc-
tive and have increasea anguish and
bitterness amongst the people. On the
other hand, this peaceful Satyagraha
would have more successfully isolated
the extremists in the Punjab ana en-
abled the moderates to come forward
and re-establish  their influence
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amongst the public It woula have 3l-
so brought both the communities to-
gether, as religious leaders from both
the communities would have sat toge-
ther and persuaced the people to de-
velop mutual understanding ana re-
gard.

Lastly, is 1t fair ana equitable when
protest rallies and demonstrationg from
all other communities and parties are
freely permittea at the Boat Club, this
laudable effort by Prof. Darshan Singh
has been  brutlally thwarted? One
cannot help wondering why even con-
structive steps to improve the present
aeplorable situation in the Punjab are
being forcibly prevented. Could it be
that Government wants to keep the
Punjab pot boiling till the next elec-
tion for an electoral advantage? I
hope not. The recent aebacle in Ha-
ryana State elections should be a les-
son.

I once again appeal to the members
of the House 4o raise their voice
against the repressive and undemocra-
tic measures being aaopted by the
Government to smother the voice of a
minority fighting for human rights by
peaceful means.

Thank you.

SHRI V. GOPALSAMY (Tamil Na-
du): I fully associate with the senti-
ments of Mr. Aurora.

SHRI NIRMAL CHATTERJEE
(West Bengal): I also associate myself
with this,

SHRI PARVATHANENTI UPEN-
DRA (Andhra Pradesh): I fully asso-
ciate myself with the feelings express-
ea by Mr. Aurora.

Reporteq Murder of a person belong-
ing to a Backward Class in Bihar.

it demw afs few (fEw)
e, fage & ammE oF BT
T wEr 21 F@ TF  WEC
. TaE qfTary faemmaw
gqTE FT GTH T a3 FT GIT WL
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[+ e~ afg {re) LW Ak gt st 9Ed qiRaw

a@ A gE A@r A 0 ogwawd o I A B FA

g oA g ) giws o W ) R

wed ® oW femr wwar v fEe RgIQHT, T wEAT AT oSra o

il g4 Wed g8 3§ T o4 e AT g ¥ SER

a1 & 9% &1 fax 9gF gne wwd gara W oaf T,

may fa grER oftax 3y g9k
F fear stdm 1 #wg Faix AW
FT 15 av @ JA4l TF w@SH,
AT UF @i fr BT ¥ A F@AT
MOAR 8 T NI FMAT T,
AITWIL 7 qF E Afaq T a3
FT VAT IF @Al We a4 B |AF
AOART Ay urg §oq 131 9
q ", 9T F wql | g @R =Y
Hoaisi JJle o ¥ g7 QEE! 71‘1“{?7
A @y w3 AR owig IR aA
TEd 7 gadr 93 F 99 ¥ AR
fear 1 w7 mew F A0 AT g4
A WT WA qraF F fwa qow
A qr qfag :r ara“r q(S L H
SIGTIE W I K owar fwar
MR am fgar) qig W @@ ad

MY gET f2A 14 wwer 71 97 e
NI 9T @ Aq F fag swoar
gd T oY o3 wd w4, fET Ara
AT 1 fog OF ZHU HrATF A
A FKT 20 a9 & QFF IRT T901
fcﬁ'( W a| g, fam sEsd
WA @ IEA FraAmr w5 w0

AEAEY fqqr 1 R@w oWl A
WO A7 R &YA AR g7 arast

F qRgrt Y 9, ¥39 AR w4F
F ARE faar e 9F faq
AT AT WA 9T B AT A
T AT 5000 TYAT FTFT T B
@7 gewr. w3 frar war o ma
g¥ faqg yotw faemiae & 9% 9%
AT fR oqw wdar agm F3q)
T R gAY WYET A% AT
QTIAT ) qfars gEte S [Qar AT
qgree, g wig wedy TR A ¥
feeeft %z a7 S A Tar g,

U T g 1 T HWA ggar @
aT T WE® FOAAT A I T
fweqr ol g2 & o wmw wm Y

Haq IAF FY AT 9 FI GAQT
g0 & Faq 34 AR A
Glaqar 9g HT gATEr IRdar g1 do
FoHr TFe FY LA A 20  T4ATg
wowarfegr & 1 39 EH F AN
wdt MAE ¥ ga@ET F g@4 7 74r-
' % A2 AIT FMT AT qWI
IR R R T (C T P
qF W aeq w4y, ¥ewd gfwe F
FAFY QAT Adr a1+ SeToA
CERCERIETC UG T (F AR I (R
X IR AT UF fFary

g, 1H QTG FIUT M
TH "qEaT Frad giwa & @y A
qroFodt mAe T FIAT awy R,
Gl % fggre g@T a4 amrar@t
A WY W 3 MY @R giHa F
qnaq xﬂ*{ Wi # T
il & & gem A o1 AW
W ouw oy maara qiad 9
A g%, us ot fmaeEd A
gHI WX qF A qw L wa )
#g wIA FgE g7 FEAT § |
TAE A AW gWwAT T F § o
friar & afRkam &1 &7G%
gREI & AT W FF 3R
g #T gear #T €1 Ay

Taied, ® wEdw R A
HAg  AF Faﬁ YyzAl #gT F o
g arnrgv: 2 agr EASL L ()
@ gafag AT & ol £ I
waEE fzar A fawa «fr dar
q fRar @, Rk fasrd HEHR
ged waq IIT | %

Change of Timing of Parliamentary
Bulletin (in Hindi) by Doordarshan

Y Aqq NFQ@ WANG ¢

(3
q37)

ardg gugaafy @iy,
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gz &7 qdien & gFg 7 40 A3
faieg =@ 2 1 AW IE €8
AT 12 &9 Wd ¥ 9 0w
I gF 41 ATEr &, IAF FAT F&A
fagr At | Tl IFR Gqe wAEAT
WY 7.30 ¥ 7.40 F W@y 47
JaFT TAG FIAT AT g 2 OHA
WA WT 7,41 9T T @M AN
FwRAA 9T f@ A A oafiE
¥ RE g 99 F Farg 11 &7
G A OGATE Wi

e
gIEqr, #E AT & oI
723 f& IWH AW H FAAT GF AF,
I IS P F AR 99 qig-
fafa agr 39T FF & IR FA- 79
fagdt 9T FAR-GEEG AT g )
gdl g 4 qEAR, 1
q37 "eqr 402 4, fqadA oy dio
TA . gEE A JA IoAT IT F HAAY
F A B AT AT OJWRT A
q g f=9r @ SE aET 9T
47 @rgg N 9 AR I|WE g3
oA T G o
“Members of Parliament want that
proceeaings should go on the Nalional
Hook-up.”
At JU AT g fF oz owAm ¥
qIgdT [FAT TG 1 FGR 7. 40
qT 9gR JF FAAT J@T 9T, IqFT
11 S U & FAAT T qQY
IHRT AT F 9T FIT FTROAT AT
aeATT gadr @ HEY o Jvq o
agt STFT g1 § agwm fF @w
R §9g FIem A E@r g ar
o1 IARY TIA I FE aF 7

qrEAAA  Irganfy  agiagn, &
FaA AT qFEIT AREITT 1AM
39 faoxr ¥ #@w 37 & far gan
g1 w3 wEda Aqma S F
g oAt WA TR A F a’r agi
gails & "4 Y safery &, &
AT g AN AFAT AT FARA A
& F7 & Iy 930 A@ AT &S
da7 Adrar w4, A% & W
9Tfzd MT S AFA F g

F grAT B, IaF N wWF A e
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q@ HS a9 F 49 7 qieAfaqd
frar s

st iy aat (sax 93W)
wgrear, § TEdr §ndw FW g
R AH fawmw g & Amew
gAY "ERAT Y sEET GAER
FAT AT |

PROF. C LAKSHMANNA (Andhra
Pradesh). The shifting of news from
7.30 P. M. to 11.00 P.M. 15 not justified,
The people want to know what is hap-
pening in Parliament. Therefore, lhey
should immediately change the qiming
in such a way that the people in the
country can know what is happening
mm Parliament. I associate myself with
the sentiments expressed by Mr. Mala-
viya.

SHRI M. S GURUPADASWAMY
(Karnataka): Let us know the rea-
sons why this was changed at all. For
what reasons? There is no reason at
all for changing the timings

WY ®FoqAw A : SIEAEld
AT, Hﬂai‘fmm% THA
R fgream F AWM AR A S
T amMER ¥ wean ¥ oga @ §
T St A9 §IEA F, F N AT
g Fogw &t I flT@ &, az 2w
F oFAqT Wi ISy @ O oaww
% fas Fav mmars 9ord o

g8 H aF &1 IPH 9T,
g WA AMfgT AT YA T§
F1 A fom mai § ag faega o=
fadelt Faw & 1 T oA AT WY
mwa{rtmam Ffgx |
gtrr? ERIACEH I i Eray %f g
993 S ARH FI I FL a;ﬁz
T ATAR ¥ 949 gHTNR gy
AR & JF97 FT 9390 |

st gmafyas gge (99
ST ) AT T WA ITMAT AT\
F|IT AL T HY qGT T A
ELUC AL SO 6 L O £ ¢
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[rerie g ]
sH-aiferniee &1 Wt gfed R

aifgd 1+ T SWH R
- WENg 3y fEar SEr =fgE o
JURAT AT A :crm'v'asrrr [ AT
THTATA .

ﬁlf

§ W@ 9, afs U 3w T
IM ®F 1 W WA SEAl g ad
g #¥ g v ?

THE DEPUTY CHAIRMAN: The
Minister of Parllamentary Affairs may
please convey the sentiments of the
House to the concerned Minister.

M TR TF faww (ST g1w)
aﬁmﬂﬁ%%$ﬂmmm
S TROREATH S T dET™
T fF T 9@d@ ST 9 |
Oy gSgvd W W TR & W g\
#§ oF w3 1 &A1 a1 g fw
qET Y FEAET ST TH T G
& fag @ar fFOr ST W OE.. ...

gogwmafa @ o7 9T IITER

ft o g faww ;. @ gEw
Wy ggHa 2 | AlawT AW @
T X qdad wwe_ @ Tl |
gt S 1 @Ew W AT W
(saaam)

Iugwafa
ST |

sitwEy ator qwt  (wew waw)
# o zoq &7 TEE gEEg AV
g1

graemafa . §F wEAr g
qf g ¥ AT §eT §EAT g |

SHRI GHULAM RASOOL MATTO
(Jammu and Kashmir): Madam, De-
puty Chairman, while associating my-
self with what my friend, Malviyaji
has saia, I have to say something to
clear the misunderstanding. The 7.30

c T O oW &

[RAJYA SABHA]
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Hindi news bulletin that was being
broadcast as Parhamnet news -was
not being broaacast on the national
network. It wag not even being broad-
cast on both the channels of Delhi
Doordarshan. It was only broadcast
on one channel and in the other chan-
nel at 7.30 there was news. So, the
question is, as the Chairman hag also
airected the Minister, and the Minis-
ter had earlier given the assurance,
thal this Parliament news shall be
broadeast in Hindi and English ana
also that it shall be broadcast throughr
out the country. The question now is
that this timing has been shiftea It
is not a question of timing alone. That
timing of 7.30 was confined to Delhi
only and there was no programme of
Parliament News for the entire coun-
try. Now the Minister has come out
with the thing that he will broadcast
1t on the National Network from to-
day, but he hag slated it at a time,
which 1s absolutely a bad time. It
should be in English after the English
news and in Hinai after the Hindi
news Otherwise there will be no use.
There is no use of putting in on one
channel of Delhi only. It should be
for the entire country and at a suita-
ble time.

Iqawrafa : 37 &, AT AT
T8 7 527 grar Fifelt o

SHRI ALADI ARUNA alias V. AR~
UNACHALAM (Tamil Nadu): Maaam
Deputy Chairman , this matter has
been raised in the Lok Sabha also.
That is why I would like to submit
to you that we are not against the
national languages. But no purpose
will be served. We are not against the
languages but the content of the news
will be broaacast or telecast better if
it is done in regional languages. Then
alone, what is going on in Parliament¥
will reach the gemeral public. If in the
non-Hindj areas the programme Parlia-
ment News is broadcast or telecast in
Hindi, which is unknown to us, no pur-
pose will be served by it. That is why I
say that whatever is going on in Parlia-
ment should be shown in regional langu-
ages, That is very important. Are  you
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particular about the language or the con-
. tent of news, that I want to koow, News
is more important than the language. If
you are very particular to know what is
going on in the House, it should be
telecast or broadcast only in the regional
languages, T have no objection if jt s
telecast in Flindi language in Hindi-speak-
ing areas. (l..".1. uptions)

AN HON, MEMBER: Why are you
opposing? You are having it in English
after English. late night news,

st vm wagw fag  (fagw)
st fase fumwr o 7 @ 2 &
mME oga @ & o 9T 11 ¥4
FA ¥ UG w7 WU owsgE & oar
a8 §t @war & 7 sy OAsT w5 aga
r”rmfsrur% @& arfra =’r
g5y 3 ;a’g@a‘rﬁmgrwﬁé
f%wrﬂnwg:@rawr:rﬁﬁr,
(AT AT F OO A FE A0,
T B KT | g F qg &Y
m’%fuﬁwmrtaﬁﬁ’{%
arfew & % ST grEEAr ger g
TR FT #&T F J graraar grar
3, 98 SMar % T 9g9 ) I9H F2-
FT g FT fo@r srg o FAr A Oq
FE 0F 17 B AFATE | WAL W
gz WAy F fF owww @1 arfaw
T, s &Y arfyer g ar faw
AN F foqr T T T ¥ TOFT
AT g, ITHI T THIT GET AT
[ ? A gwd feuTs wew gor v
A AT gL FS At FEr
AT T OWAHTT &7 ¥ g 9Ar
THAT &1 SFAT FT WHA T FrEA
FT FH I JAET F@T & a ag
Fefeg & qIRT & | WX I AW
Tar 78 @i qr gaET uT A 3
fe ag & a1 gifaw &, 9%
@g&q’(zrgmmwén

=it ST 0 FrEATT (A/ER 52) :
wgar, & wwmar g & @
999 39 g9 7 UF A9 & R oS
afda & s w9 g5 & SuET
e T qEaq fefy w9
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wfFT agew FT Ty g% ¥ R g
qHET qT qg of w9t g &1 9 A,
T4l ® gAT F IIT AR AT &Y,
g war g, 9g Jgr F ARFTE,
M Oqg M W@ g fR o
¥ o< ffeT gF T FT1 afegAaT 7
Tq ¥ TR OAAG A w1 FArd
wﬁ@ra&rrgﬁrtqﬁﬁ%rérm
aR # g F Frfge +oagw
a9 1 g I AT wHET ¥
S 11 aF ®[ GFT Z@r T
q¥ gAY afater g% g W
wrarfa®w § fF 5@ 9T AT a@ar
F WER N AU HIX HEAW
whe fFar & | gzt oF 5 agt ¥
@ § AegdA AT AEW [T IAT 097
wEr wr 6 & yawr qA9F a0
auAar § (% 57 a9 &t oy &
az“r*nmmrw% T &
@99 § . #9g # muar@ ¥
q9g H W AW AT A3 q0gaT
gHT 2 O F4 ¥ w7 T AAR-
FIX gfifa & gATg F&F AT FAT

e 1

At gWE mgA  (MgTTE)
Gfrawrfa wgreT, 4§ 9% 11 /A
F o fgedt e AR mAS
aHET §Eg F 34T, FF AGNaT ¥
JUaT g .... (zwEwm)

4

'ﬁ@ﬂ’%%

43

ITRAIIF: AT IAHT A1 fwar &1
He 1s a member of the Consultaiive
Comnmuttee. He wants to say somer
thing. He has some information.

Y wHlg Wgwe o SfFa F
[ qgwT T8 g fF ag aag aqtar
Hré7ar€ré"rusrt=rr5’7ar€fﬂr7fr
T & 5 fafes gzre g, faas
mgzmm%aar7°o@r
7.30 JF IJAF JRAF AT
gid 2| 9% g7 IAF AIA F-
g€ g Wa g 1 zEg

Tg W) MIT 7.30 49 F7 g Ay
g‘tar“rvﬁ I qTT R WA FoAM
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[ s7iw wgrs ]
g F oA AW deEd %
et oY, afew ageq-fafa o & 5
qg FEr AAT-2 G AqAT AT =¥
AR FF T T T Ao
FEE ¥ T g 7 9 3g FHEY
faedr A '@ ) i gwEm
afafq ¥ gH@ 39 SFIT AT AMAT
a1 fF 8.40 9T A AATAC g
T 9gd 8,30 ¥ &.40 g% fg=r
qHIET & WX HEST A ST 9. 30
¥9.50 ™ ga & TEF T
9.50 ¥ 10.00 I qF THS
gier @, W AP F FgeT
N TF AT WA R FHIT AR
¥ @it A e fgeeT 9 g #
qag et I FT oweae fRe
AT & | AfRT gatw ag § fF
gEAT A qGIOT AGrd & Afe-
wf ¥ TEAE mEw FE AR
11 a7 Z&FT gHY Y@, g T g |
TH AAA F gEH AR AT F
gz gar =rfed

st st ke & ()
7g foorer @@ g@ty g0 & e
® & THAT YT FQ@T E |

HwAt gt ant  (Aew 9AW) ¢
Suawmfs WEredar, §  gEAT "R
g HATAT A gAS  dSEdr &
Fgeefeg FAET FT gge@T oI OH
wgrew ST &A@ wger  wmEar g
f& ufegdn gar g ) a1 7@ TR
qr fF §9e wiewr &7 gAY FIAT
W18 | fEw 99 geem AT Aaad
g @ A ar 5 gue  TfEr
foeger feget Tgmi gr 7 Ww
ar WS A T gArs srrw:ng?zqr,
II-FIX SFET & g6 & HOT I3V
g & wifermdee 1 #FrdEdr -
foom d fagre s 1 ©F aw
ar g8 W7 g AR @O T Ug
Fg AT ANT g F guwr aww
gt #< foogw o#AET WA
FT g9 IqF AT @ IE | Ha
¥ oWgiaw ot ¥ ST WG g, ST
qHYT P FC WA F FR A Y

[RATYA SABHA]
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IEM ATAT AT & g, I F ATAIL
duT e WAy A0l Fg A A
AT qTF FHIT FLaAl g |

SHRI V. GOPALSAMY (Tamil
Nadu). Madam Deputy Chairman, up
till now, Parliament News was being
telecast—in Hindi—at 7.30 p.m and
that i English after 1130 pm. We
have been repeatedly demanding that
Parliament News in English should be
telecast between 7.30 and 830 p.m.
It 1t is fo put on the national hookup,
it should be telecast ag well as braod-
cast in all the regional languages, as
Mr. Aruna demanded. We are very
parlicular that the telecast and the
broadcast should be before 8.30 p.m.
because the non-Hindi-speaking people
are deprived of the facility which the
Hindi-speaking people are enjoying.
Therefore, the Government should
consider this demand. (Interruptions)

THE DEPUTY CHAIRMAN: I hav¥
asked the Minister of Parliamentary
Affairs to convey the sentiments of the
House to the Minister concerned.

THE MINISTER OF STATE INTHE
MINISTRY OF PARLIAMENTARY
AFFAIRS (SHRI M. M. JACOB)' 1
accept the proposal. to be conveyed.
(Interruptions)

SHRI ALADI ARUNA aliss
ARUNACHALAM: That will be done
by the Press also.

THE ADMINISTRATIVE TRI-
BUNALS (AMENDMENT) BILL,
1987—Conta.

THE DEPUTY CHAIRMAN: We now
{ake up further discussion on the
Administrative Tribunalg (Ameng-
ment) Bill, 1987. Shri Kadharsha

SHRI M KADHARSHA  (Tamil
Nadu): Madam Deputy Chairman, this
iz a very simple Bill seeking to amend
certain provisions in the original Act
of 1985. In 1985, the Government was
in a mad rush to push through this
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Administrative [$ DEC, 1987] (dmdt,) Bill, 286
Tribunals 1987
Bill. At that time, Members from

this side including our party suggest-
ed that the Bill was brought in haste
and that it shoull be sent to a Select
Commuttee, Had the Government
listened to the valued opinion of the
Opposition at that time, they would
not have had to cut a sorry figure in
the case of the Supreme Court judge-
ment.

Madam, tne Administrative Tribu-
nals Bill was passed in January, 1985.
But Government took a lot of time to
appoint the Chairman of the Admunis-
trative Tribunal. He was appointed
only in October, 1985. If they needed
so much time, when they took so much
time to appoint Chairman, what was
the necessity for the undue hurry to
push through the Bill. Even after the
Chairman was appointed, the Benches
were not set up. They were set up
only in November, 1985. Within four

onths, Government came before the
House with an amendment Bill. If I
remember correctly, even thig amend-
ment Bill was brought forward to re-

place an Ordinance promulgated
earlier by the Presioent. Now, ap-
proximately after one year, Govern-
ment have again come before the

House with another amendment Bill in
view of the Supreme Court judgement.
This clearly shows that the Govern-

“®ment brought forward the original
legislation in a haphazard and hasty
manner

As far as this Bill which is now be-
fore us is concerned, there are only
three or four small amendments, Even
in this Bill. there are some lacunae. I
woula like to invite the attention of
the Minister to section 21 of the origi-
nal Act. This limits the right of a
Government servant to appeal before
Tribunal. The period of appeal 1s one
Mear after the orders are passed by
the competent authority and six
months if no orders are passed by the
competent authority I would like to
point out to the hon, Minister that in
the Supreme Court case between G.P.
Dowel ana Chief Secretary of U.P,
his case was taken up after 12 years,
after the cause of action was noted.

Now a government servant can file an
appeal three years after

tion of the Admuinistrative
Madam, there is no justification to
brescribe the time-limit ag this will
not help government servants in get-
ting justice If justice is not given to
a government servant in the Tribunal
the only remedy for him is to go tc;
the Supreme Court. It is not possible
for all government employees to go
all the way to Delhi to file an appeal
against the verdict. Many of them will
not be able to afford the expenses and
even if a case is taken up in the Sup-
reme Court, there is a'so the possibi-
lity that jt will be prolonged for
Period of more than
I would suggest

that administrative

constituteq in every state capital so
tl;atth they  will process the grievances
o € government emplo

yee
forward them. o

the forma-
Tribunal.

a
10—12 years, go,
to the Government
adalats shoulq be

Madam, the Supreme court has now
givex} an wmportant judgment and the
striking feature of the judgment js
thay the appointment and promotion
of the chalrman, vice-chairman and
members of the Administrative  Tri-
bunals should not be vesteg with Go-
vernment because there s every pos-

sibiity  of their being  biaseq and
prejudiced from the Government
side, Secondly  the Tribunals will

lose their independent character That
is why the Supreme Cour{ has given
this judgment. It ig held that no sec-
retary will be eligible for appointment
as chairman of the Centra] Adminis-
trative Tribunal as this cffice is con-
sidered, for all practical purposes,
equivalent to the office of the Chief
Justice of a High Court. The Tribu-
nals will be a real and effective sub-
stitute of High Courts but the Gov-
ernment hag to make some more
amendmentgs because now there are
two members in the Bench, one from
judiciary and the other from adminis-
trative side If one member is
absent or 'f one member is not ap-
pointed or if he is on leave, no case
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will be considereq by the Tribunal and
it will again take so much time to
get the grievanceg redresseq.

Secondly, Madam, the reasons why
these disputes arise do not subscribe
to the issuance of orders by Govern-
ment Secretaries. These disputes arise
between the Government and the
government servants. Of late, Govern-
ment has become the bizgest litigant
in the country. According to the
statistics there are more than 65000
cases in the High Courts and Supreme
Court and 55 per cent of the cases are
of the civil writes concerned with the
disputes belwreen the (Foveroment and
the Government servants,

¢

Though appointment of the Tribu-
nal is a welcome measure, the Gov-
ernment has to pay more attention.
This Tribuna! is expected to bring
speedy justice, but, Madam, there is
shortage of staff. Even in Delhi, two

posts were vacant angd since
100 P'M'l:here were vacancies funds
allotted to the Administrative Tribun-
na! had to be surrendered. The short-
age of gtaff shoulg be removed, Now
the Chairman has no powers to ap-
point officers. They have tp depend
purely on the deputationists and all
those who work on daily wages. I
would like to appeal to the Govern-
ment that they should come forward
with new rules for recruitment.

Madam, the Administrative Tribu-
nal is a marriage of the executive
with judiciary. Because of undue
haste on the part of the overnment,
it has resulted in miscarriage I hope
that at least this Amendment Bill
will rectify the deficiencies and defects
In view of this, the Government should
come forward and review the Bill in
an overall manner, instead of framing
piecemeal amendments to the original
Act Thank you, Madam. ., ...

——

W) ;. AFHIE Igaaefa wgrEd,
a® ot ceffafefer  fooma fawr
2 3% 1985 u wfufraw ¥ wv
# urfeg gar ar ) @A 7 oSim
TR FION q IFAT9T W 2, gateT
arneg T w1 g far fagd
FAEAET gg FAIGT TI 9T ATAT
9% wgr & | g aga &Y
BRr a1 fadas g, afvd AR 3B
A 3 g1 ud ar AFET 6
Foqr fifgosr g, 94 S Aygar
WY WY &, IT% 9g FET 14T B
The following clause shall be substituled,
namely. “(a) 1s, or has been or is
qualified to be, a Judge of a High Court
fagre w7 ¥ ¥ s w7 ¥ wgww
oz fF owrE WY safe St wsw
AT A EISHRE & wF T FH
FT W ¢ sHEr e fE
fesme & 1 w1 @y fAF A
FIT a8 § f&F S Amem ¥
T & aga & ug for 7% g7 &1
FY SATZIATE GrTe A0 99 F O
(g T8 UF a1g grEE fHed o= ag
¥ oagt 9T fawadw & gg oA
W g Faa@T @ g fF F 09
FNT 60 grEFe 5 qF9 F 9% WS
T A P zET gATET g
Ifyx grEwe F1 9 § IaH Sy
T HE F I 90 gL, AT gAR
ol e & A afezw ac)
glal 48 &9 @99 § W g,
i fagm &9 ¥ @ aw &
fafer w7 #1 fasgamr Fr dee q70d
9% wd Ao g, vu QU fasang
g f& @ ar W S oz MR
L2 Ol

TEH <§ 1T &1 Tedr  ay
T g FarfE @ewz wrw At
WU {oed ¥ AT AT 2 3

“The Chairman, Vice-Chairman
and other Members of the Adminis-
trative Tribunal are being made
eligible for re-appointmeni for a
Second term of office.”
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@t AU fraew ag B f5 uF weaaEr
W 9g = R w0 fgfa @ s
IqF Aq9 F1 @ faAr wA, WAl
Ft For faar iy oF g AT UH
w@ar 59 femea w1 AT aw 9l
T FAAET FAAT AT SAAT @Y
I AT IEF FAFRIT FOAG FEEA(T
qfgq FfF =9 3 ¥ T]gT T ANy
‘wff|m & warafas & W drm@
wd &, wd et A sfa
afFT @i @ra w7 fRET FTOFESTA
9T ZT WA F FIF MR AR QA
fagfEr wfeoar @1 o gasar 3
g FfF 7 u9¥ 9% F A AW
FT AFAT A, A FA IRET T R
IqF qrT AqEA KT |

Tax’ SrAfoAr wdt as @z A
grafagy o7 ag fagel =@a@A %
FAFTAT AT AGFAT I AN AG
FIqr 91, @fFE waw e are #
ARl mqraa:ﬁv:sﬁ?ﬂer A
A FEME | AEA T 405«
TAH F ATA [ ATAAT A T E

“The provisions of this Act shall
not apply to—

any person appointed to the
secretariat staff of either House
cof Parliament or to the secretar-
1at staff of the State Legislature
or a House thereof,for i the case
of Union Territory having a legis-
lature, of that legislature.”

vefnfrdfea fesgaer g @ A1
anifys G N @ & A8 W A9%
& faaa awenr & gv Gy aftez
F, FAAR § 99 9¢ A @Y G
g ) TAF A9 AT wEIm gEl @
FT g AT g3 T T T AR
w2 wiEfyg feqr 2 0 e
F AT FAFII F IR AT R M7
ST ATHRST AT AT | IFE T
fF gre T anaft Y w7 o9a fag
Al g fod 0y AfeT 9% aEER
Wt & 1958 § faa  F=nfar *
‘a?r“fg 9, 3 FHAIET F o
1505 RS—10
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qIT GTT JIT 1964—65 ¥ ST FA-
A T gT 4, S g T '
fear mar

ar orfex #g a8 AN wIrEAT
at qr ARl AFA, AT F FAFE
TR

.tV
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L XTST wT F FAATT §, AIAT

ST GFA § WX I A FAAT
1% ZAR |IY g AT 3L g ar
g far W TEr gwR wToRE
WEW S AW, TEI YFT OFT ORI
SIEAT F WT &l gWT @A A
Irz HOW oY FRIT AR 99 FH-
FIfer ¥ SAW ZMT W IAET 39
arg & oArar ger fRogar ma
A gET, ar ﬁri’ﬁ'ﬂr AT A FAEC
AT T BN |

oy .14'

qt gafar A Fg AT gArE
2 AR 3@ WMT W F OAOE LA
mEET FAT E | g T 1A A
gt fmr oo R fafon 9w =
Tl AT AR I A A g fgE
qFFIT T W eATT fEmr FET
IifgT 1 AT AT grE FE A9 w
g 3% @ fm § &l FE W8
1w AT Frgfe a?ﬁ mm, ar few
ECANR L] qieT gr mt ST OATHET
ITF FA faFvady g, SAar 4edr
Fgdr JoAr o zEfET eA oW e
T & FA &I 0

zafde @ gl wedl F QU9 &9
gorge f999F 9T HaEy Ug gETR
FEAT § |

SHRI GHULAM RASOOL MATTO
(Jammu and Kashmir): Madam De-
puty Chairman 1 rise to support the
Bill. However, there are certain areas
on which I want to make certain ob-
servyations.

The honourable Minister has stated
in the Statement of Objects and Rea-
sons that “The Supreme Court while
disposing of the writ petitions, made
certain directions for amending the
Adminstrative Tribunalg Act.” But
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what directions have been given is
not stated here, I would like to
dsk him 1f all the directions given
by the Supreme Court have been
meorpated in Lhe amending  Bill  so
that we will not have to come back
again for amending certain other pro-
visions to incorporate certain other
directiong that the Supreme Court has
given.

The second point I woula like to ask
the houourable Minister is with re-
gard to the constitulion of the Tribu-
nals. Here, Chairman, Vice-Chalrman
or ofher Member of an Administrative
Tribunal are being made eligible tor
re appoiniment for a second term of
office I think this provision should
not have been there, but if it should
be there, 1t should have been accom-
panied by o Constitutional amendment,
Under article 148 (4) ot the Consti-
tution, the Comptioller and Auditor-
General canrnot seck re employment
after his term iy over Simmlarly, ac-
cording to article 319, Members =as
well as Chairman of (he Public Ser-
vice Commission cannot be re-employ-
ed 1 other orgamisations. So that =
Tribunal mayv not be a stepping stone
tor others to seek turther gubernato-
rai] and other posts, I think a provi-
gion should be made that after retire-
ment they will not be eligible for appoint-
ment to any other post.

Now, under section 14(2) of the
original Act the Government 15 em-
rowered to bring the employees of
public sector undertakings under the
purview of this Act. This is being
done because obviously, as the honor
urable Mnister has stated in his op-
enmg remarks, not enough Benches
are created. In the absence of enough
Benches, I am afraid, we will be gc-
cumulating a large number of cases.
I would like the honourable Minister
to tell us 1 the course of his reply as
toc what his plans are during the next
one or two years, say, by 1989, in which
places he wants the Tribunals to be
set up, so that we would know how
soon the grievances could be redres-
sed and, as in the case of the High
Courts and the Supreme Court the
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cases do not get accumulated because
otherwise it will be non-productive
and the very purpose for which these
Tribunals are constituted will be de-
leatea—1t there is stockpiling of cas-
e3 and top priority 1S not given #to
them.

Lastly. Madam, I would like to
know from the honourable Minwster il
any provision has been made for set-
ting up a Tribunal in Jammu and
Kashmir, though 1t 15 concerned with
Central employees only

THE MINISTER OF STATE IN
THE MINISTRY OF PERSONNEL,
PUBLIC GRIEVANCES, AND PEN-
SIONS AND THE MINISTER OF
STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI P. CHI-
DAMBARAM). Madam Deputy Chair-
man, [ am g-rateful to the hon Mem-
bers for the broad support that they
have extended to this Amendment
Bill, and I am also gratefu] to them,’
for the suggestions made by them
during the course of the debate.

Magam Deputy Chairman, let me as-
sure the House that the review peti-
tion was heard by the Supreme Coutt
on more than one occasion. The
Attorney-General of India appeared
for the Government of India, and the
amendments that are now being made
are pursuant to the suggestions andyg -
directions given by the hon. Supreme:
Court after considering the submuis-
sions of the Attorney-General of India.
We think that with these amendments
we would have made this Act compre-
h:nsive and put this Act beyond any
further challenge in any court. We
think that we have carried out every
suggestion made by the hon Judges of
the Supreme Court, and we have also
implemented the directions given by
them in their juagment in what is now
known as the Sampat Kumaran cas
We have also consulted the Attorne?
General of India who has given us
hig opinion that these amendments
would fulfil the submission made
before the Supreme Court,

Some questions were raised by hon.
Members during the course of the ae-
bate. Hon, Member, Mr. Dipen Ghosh
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said that Covernment still goes on ap-
eals agamnst the CAT orders. But he
also conceded that we had advisea the
Ministries and Departments that nor-
mally they should accept the orders >f
the Central Aaministrative Tribunal.
But  there may be a case where a
question or principle is nvolved, in-
{erprelaiion of a rule 1is involved
or interpretation of a section 1s in-
volved. In such cases, in my humble
view, the wholesome approach would
be to implement the judgement in the
casc of the person who has secured
the judgement and to fi'le an appeal on
the principle so that the principle can
be <cettlea. Particularly, if 1t nvolves
a Group ‘C’ or Group ‘D’ employee, by
implementing the judgement, the Gov~
ernment woutld have provided satistac-
tion to the Group 'C' or the Group 'D
employee, and by going in appeal on
the question of principle, the principle
can always be settled by a higher
court. I am sure, the DMinistries and
[®epartments do not go in appeal frivo-
louslv ana they do so only after taking
legal advice But the word of cau-
tion utterad by the hon. Member, Mr.
Dipen Ghosh, is well taken. I per-
sonally believe that unless it 1s a very
important issue, and a very important
question ig involved. normally Govern-
ment should accept the orders of the
Central Aaministrative Tribunal.

Mr. Sukul wanted to know about
the provisions for appesl. He said, we
should provide for an appeal to the
High Court I am afraid, there 1s a
misunderstanaing.  These Tribunals
are {0 replace the High Courts. We
cannot provide an appeal to the High
Court. An appeal can lie only to the
Supreme Court I told him when he
was speaking that there was a provi-
sion under section 24 for an interm
order and that an interim order would
include both an injunction and a stay
In many cases the Tribunal hag grant-
ed an injuction and hag grantea a stav

He wanted to know whether there
was a time-limit for disposal of cases.
while there is no specific time limit.
1 would only invite attention to section
22 gsubwsection (2) read with rule 14,
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sub-rule (2). The Act provides that
the cases shall be heard and disposed
or expeditiously, and the Rules pro~
vide that as far ag possible the cases
shoula be heard and disposed of withr
in a pertod oI six months from the
date of taking the case on file.

294

As far as dispozals are concerned,
may I pont out Yha; the Tribunal
Benches have been disposing of many
more cases than one would have ex-
pected the High Courts to aispose of
because the High Courts have been
burdened with a large number of cases
of other lunds. Fur  example, the
principal Bench and four other
Ben. hes were set up on the 1st of
November, 1985. Now we have sel up
so far 14 Benches. In this period of
lwo years they have disposea of
20,872 cases, which 1s—something
which anyone who 1s acquainted with
law will know.—is a very good track
record And we hope to be able {o
improve on this track record once we
fill the vacancies and once we set up
more Benches in more places.

There was some comment about ex-
cluoed employees All 1 can say,
Madam, 1s that the three branches of
the State are very zealous in protect-
ing their own nghts. The judiciary
does no' want its employees to come
under the purview of the Tribunal.
Parliament and the Legislatures do not
want their employges to come  under
the purview of the Tribunal I can
make a law onlv for the executive
branch of the Government., While I
share the sentiments of the hon. Mem-
bters, I have 1o respect the views of the
juarcial branch of the State as well as
the.

SHRI GHULAM RASOOL MATTO:
Not only respect, but also give your
price of advice.

SHR] P. CHIDAMBARAM .as well
as the legislative branch of the State.
Perhaps a time will come after two
years or three years or four years
when the judicial branch and the legis-
lative branch will revise their views
and say, yes, our employees also can
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go to tht Tribunal I can only hope
for that day. I cannot possibly advise
the judicial branch or the legislative
branch.

There was some comment about the
age limit. It 1s not enusual. In the
High Court the age of superannuation
is 62, in the Supreme Court the age of
superannuation 15 65 We have pro-
viaed the age of superannuation of 62
for the Member and age of superan-
nuation of 65 for the Vice Chairman
and the Chairman As the hon. Mem-
ber, Mr. Nirma] Chatterjee observed,
a Member can become a Vice Chair-
man or Chairman and in order to pro-
vide for this advancement of the Mem-
ber as Viee-Chairman or Chairman,
we have deliberately kept the age of
superannuation as 62 for a Member
and 65 for Vice: Chairman or Chairman.
This provision has heen upheld by the
Supreme Court,

A number of XTembers mentioned
about the public sector employees. It
is true that we have not yet notified

public sector corporations under the
Act, There is power under Section
14(2). The only reason why we have

not notified so far 1s because we ao
not have enough benches and we do
not have enough Members for the
benches. As I said in my opening re-
marks for the last six months the
process has been interrupted because
of pending htigation Now that the
litigation is over and this Bill is being
passed in Parliament, hopefully by the
end of the session, we hope to appoint
more Members, fill the vacancies and
constitute more benches. Once we do
that, then we can progressively bring
in the public sector employees under
the scope of the Act.

Mr. Matto. finally, referred to the
need to prohibit Members from taking

up another employment. Apparently,
he dia not see Section 11. Section 11
of the Act does prohibit employment

of a member in any other capacity
Section 11 provides for prohibition of
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ernment or State Government of any
Member The only place where he can
be re-employed is 1n the gsame tribunal
in the same capacaity for a second term
of five years.

Madam, I hope 1 have coverea all
the questions raised by the hon. Mem-~
bers. I am grateful for their support.

THE DEPUTY
question is.

CHAIRMAN: The

‘That the Bill turther to amend
the Adminsstrative Trbunals Act,
1985, be {aken mmto consideration.

The mouon wis adopred,
THE DEPUTY CHAIRMAN: We shall

now lake up clause-by clause consi-
aera‘ion of the Bill

Clauseg 2 to 6 were  added to the Bill,

Clauss 1, the Enacting Formulg and

the Title were addey 1o the Bill,
SHRI ¥. CHIDAMBARAM: I move:
“That the Bill be passea.”

The questton was put and the motion
was adopted.

THE DEPUTY
we take up the
agenda.

CHAIRMAN: Now
next 1tem on Th**

TI/E COMPTROLLER AND AUDI-
TOR GENERAL'S (DUTIES, POW-
ERS AND CONDITIONS OF SER-
VICE) (AMENDMENT) BILL, 1987

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI JAN-
ARDHAN POOJARI)- 1 beg to move?

“That the Bil further to0 amend
the Comptrollér and Auditor Gene-
rals (Duties, Powers and Conditions
of Service) Act, 1971, as passed by
the Lok Sabha, be taken into con-
sideration.” I
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Presently the maximum pension of
the Comptroller and Auditor General
of India is limited to Rs. 20,400 per
annum, As the hon. House is aware
our Constitution has assigned an im-
portant role to the Office of the Com-
ptroller and Auditor General There is
a parity of Status betweep the Comp-
troller and Auditor General of India
and the Supreme Court judges in
many  respects. The status of the
Office of the Comptroller and Auditor
General is unique in our federal set-
up, he, being a common functionary
for both the Union and the States.
Further, after demitting office C&AG
is debarred from holding any further
office under the Government of India
or of any State. This resiriction is
not applicable to judges of the Sup-
reme Court, In view of the foregoing.
it is proposed to provide pensionary
benefits to C & A.G. as admissible
%0 a judge of the Supreme Court
from time to time The maximum
pension admissible to a Judge of the
Supreme Court is presently Rs. 54000
per annum which incidentally is also
the maximum c1vil Dension after the
implementation of recommendations
of the Fourth Pay Commission,

Presently, Madam. the other condi-
tions of the C&AG are the same as
applicable to a Secretary to the Gov-
ernment of India. He, therefore. does
not have the perquisites which have
been extended. from time tp time, to
a Judge of the Supreme Court The
Bill seeks to extend to C&AG other
eronditions of service except tenyre
and leave as are admissible to a jud-
ge of the Supreme Court

X

Th~ Bill also made soms incident
nrovisions to improve the pensions
drawn by the persons already retired
&Om the C&AG.

Madam, considering the Constitu-
tional importance of the office of the
C&AG and the need to maintain
his dignity, T am sure, that the pro-
visions of the Bill will receive sup-
port from all the sections of the
House.
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Madam, I move the Bill,

The question was proposed,

SHRI  NIRMAL CHATTERJER
(West Bengaly. Madam Deputy Chair-
man, there is a beckoning from the
Boat Club, Therefore, I leave it there
although there could be some points.
There could be no opposition to the
Bill as such. But incidentally I want
to make a reference to some of the
problems associated with the func.
tioning of the C&AG. One problem
which 1s mentioned in the various
papers 1s also that the functions of
the C&AG have been extended en-
ormously. It is true that audit and
accounts have been separated but
that is only partial. It is true for the
Centre but not for the States. The
C&AG confinues fo be burdened
with the accounting work in the Sta-
tes This is one kind of problem that
C & AG office requires to be streng-
thened much more than what it is
today, There is a frequent talk of ha-
ving surplus employment in different
departments of the Government; per-
haps, this 1s a department Where
there is not onlv a surplus but there
1s a deficit. The strength of the C &
AG office, therefore, could be streng-
thened with some pruning or some

transfer from some other depart-
ments
More importantly, Madam, the

problem which is quite often seen is
that C&AG reporfs are quite bhack-
dated and in the pubiic Acounts Com-
mittee when we ask whirh particilar
official was responsible for a particu-
lar failure, quite often we are told
that that person has retired. This is
a very common thing in the discus-
sion in the Public Accounts Commit-
tee, This indicates that C&AG
functioning has to be such that more
up-to-date reports are avatlabls where-
the person concerned has not really
retired. That is another area where
the Government and the Parliament
need to attend to.



“299 Comptroller & Auditor
Gerneral’s (Dulies,

[Shri Nirmal Chitleriee)

One of the problems, let me be can-
_did, 1s despite the fact that Indian au-
diting practice 1s recognised as a mo-
del 1n many countries of the world,
so much so that even China sent its
peoole to understand what auditing
means from our C&AG, even then
the scope for improvement is there,
Primarily our C&AG funclion is
modelled on ths British pattern which
also is changing Within our own
country the C&AG functioning is
also changing n a very correct direc-
tion 1n the s2nse thot while previnusly
it was looked into only whether or
not some money has been misspent—
whether or not the totals are alt right
foday the functioning is turning to-
wards performance audit and today
in some of the Western countries also
they are switching over
mance audit, whether or not this
programme 1tself was validly adop-
ted in the context of our plan-
ning prioritieg giver By this is
done conly marginally. It is yet to be
{he regular feature of the CAG's ac-
tivity. In orcer that it is possible for
the CAG to turn his attention Because
after all, our economy is different
from Britain in the sense that we
have a large area of public sector
activity even in the ecunomic field
and therefore the performance audit
whether or not this project when it
was adopted was  justified in being
adopted and not only that after
being adopted what the failings were,
this kind of attention it is desirable
that the CAG is cnabled to pav but ir
order to do all this a vital necessity
is that we review the functioning of
the CAG’s office for so manv reasons,
for all the difficulties which have to
be eliminated, for its associations
with the States There is 3 desire that
insteagd of burdening the CAG with
State audit, can’t we have similar set-
up. independent of the CAG for Sta‘c
accounts or State auditing? In that
case, ttw qualitv of anditine  would
also .7 .ave and the quality of audit

to perfor-
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would also improve :if the employees
in the CAG establishment not only in-
clude the people in the audit service
but also specialists because as we
have discovered In the Public Ac-
counts Committee meetings and any-
body who reads the CAG's report will
questions

arise like the questions in defence.

It is true that our audit people are
very capable. T have no doubt their
capabilitres, They are one of the most
capable people in employment at the
Centre, But even some specialist
knowledge is absolutely needed and
therefore this CAG department should
be associr«ed with many specialists
in vdrious fields 1n order that the gua-
lity of assessment is technically also
foolproof Now one of the problems
1 pose before others including the
statement of the ruling party is that
one of the wrong things that we do
with CAG office 1s this. We say it %
an independent agency as much as
the judges in the Supreme Court are.
But the employees in the Supreme
Court are not tiansferreg #o Govern-
ment offices. Unfortunately, what
happens? 1 can give my experience
in the course of last year. Somebody
who was in the CAG’s office auditing
defence, briefing us on direct and in-
direct taxes as to the mistake of tiNe”
Government, when actually the time
of hearing came, we discovered that
he had beep transferred to that very
department itself so that the advice
he was giving to us. he had now to
defend and go  against that advice.
Now ‘'this promotional opportunity
provided to CAG’s staff in the Gov-
ernment department is a constraint
on the independent functioning of the
CAG’s office I pay {ribute to them
that desnite that, they funcion well.
But all the same thig constraint showWlld
be removed and promotional opvortu-
nities should be more strangly built
in within the  organization, Now T
mention a final thing. The CAG’s
office is technically  defined as only
CAG's office ang not all the auditors
are included in that and only the ex-
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iture of CAG’s office is not scru-
triirllscllblee by the Parha.ment. One
CAG's office 1s not scrutinisable by
the Parliament. One report says, lt'lls
Rs, 25 million or Rs, 2.5 crores, Whle:
al] the auditors salaries and all other
things can be 1nquired into by the
Parhament and that 1s more than ten
times that of CAG’s office bill, a com-
mentator has mentioned :hat'a funn,y
situation arises that a driver in CAG’s
office, hg pay-scale ete. cannot be
questioned 1n Parliament while that
of auditors posted in different States,
can be guestioned. These kinds of an-
omalieg are there. I am in a hurry
also. Otherwise I could have elabo-
rated this.

THE DEPUTY CHAIRMAN-_Prqba-
bly, you are hungry. Now it is time
for lunch.

SHRI NIRMAL CHATTERJEE:
®There is a lot of material anrll a lot of
' publication on the funectioning »f

CAG's office. What therefore, I wou:i
uest the Finance Minister to con-
lwsei(cller is whether or not, with the as-
sistance of the C&AG, a review of the
working, of the function. can be
made. All these problems are there.
The Government has not responded.
Ten-year old criticisms have not been
responded to by the Government,
What can be done on these? I request
that a Parliamentary Committee be
instituted to understand and modify
the line in which the C%overnment
move and the line in  which the Cé&
AG functions Thank you, Madam,

' THE DEPUTY CHAIRMAN: Now
the House stands adjourneq and will
meet again at 230 p.m.

The House then adjour.ned
for lunch at thirty-one minu-
'y tes past one of the clock

The House reassembled, after lunch
at thirty two minutes past two o.f the
clock, the Vice-Chairman (Shri Ja-
gesh Desai) in the Chair,

[ DEC. 1987}
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SHRI V. RAMANATHAN (Tamil
Nadu): Mr, Vice-Chairman, thank
you for giving me an opportunity to
say a few words opn the Comptroller
and Auditor General’s Amendment
Bil, This is an independent body
Like the Supreme Court, Its dquties are

defined in the Counstitution, It s

stated 1n the Objects and Reasons and

there 1s parity of status between the
Comptroller and Auditor General and
a Supreme Court Judge, It 1s true that
the office of Comptroller ang Auditor
General 1g unique in
up, being a common functionary for
both the Centre and the States He
looks into the finaneial management
both of the Centre and of the States,
the loopholes and deficiencies He
Serutinizes the financia) management
and gives his report to the Govern-
ment. By that the Public Accounts
Committee is alsg enabled to see how
the financial management 15 carred
on by the Government, what the de-
fects ang deficiencies aro and hov-
they can be rectified. But I want to
submit one thing, that this body must
indeed be an independent body, Pre.
sently the Comptroller ang Auditor
General 1g appointeq from among the
executive offices, mostly from among
the senior IAS officers. The officials
must have served the very same ox-
ecutive which appointg him, for a
number of years, and just 5 Ilittle
before the time of his retircment he
is appointed as Comptroller Auditor
General, As 5 result there are chan.
ces of that IAS officer already havinz
some biased opinion, some fixed no
tions ang he is very like'y 1o pave
definite views which he had held
when in the executive Therefore, my
submissiop 1s there are other technical.
Iy experienced people also avallable
ot tside as for example in t he Indian
Audit ang Aceounts Service there are
people qualified in the Indian Audit
and Accounts Servica They
chnically experienceq pzo0p!
choose from among  people belongin~
to the Indian Audit and Accounts
Service, This service also starts at g

our federa] set

are all te-
e We can
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garticular level like the IAS and it
stops at a particular level. Then, Sir,
there are senior chartered accountant
also and the selection may be done
from among these people who are
technically —qualified and who are
well-versed in the subject, When the
President has to appoint a Judge in
the Supreme Court, people who are
Judges in the High Courts or people
who are senior
standing of a certain number of years
m the High Courts or Supreme Court
zre considered for appointment. Like
that, why can't people who are ha-
ving experience as chartered accoun-
tents, people who are having experi-
ence, vast experience, in the field of
sccountancy, be  considered for ap-
pointment? Why can’t people who
are having a lot of experience in the
aaditing field be considered for ap-
pointment? We are trying to put this
vost in some respects, on par with
the post of a Judge in the Supreme
Court. For making judiciat appoint-
mentg in the Supieme Court, we are
considering people having experience
1 the High Court Bench or in.the Bar.
Similarly, why can’t we consider ta].(-
ing people for appointment _to this
-ost from among these categories that
1 have mentioned?

The CAG goes deep into matter.s and
selectg some cases and 'nvestigates
them and probes inlo them and then
gives his report and that rep(_)rt he-
comes the basis for the proceedings ot
the Public Accounts Committes 1
woulg like to ask why the Pub-
lic Accounts - Commuttee ca_nnot
te given an opportunity t» neminate
persons, t0 Suggest a panel of names,
and why a name from that pa.ns-l
cannot be suggested for appoint-
ment. The public Accounts Com-
mitlee consists of representatives
from different parties which are par
ticipating in the proceedings of the
public Accounts Committce They are,
therefore, in a position to give con-

[RAJYA SABHA]
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crete information and they can know
about persons. Therefore, they can
suggest names for g panel and from
that panel of names, the Comptroller
and Auditor-General can be appointed

With regard to the functions also,
Sir, I have to say one thing. There is
a feeling that all the Government de-
partments are not fully co-operating
with the Comptroller and Auditor-
General in furnishing the required in-
formation to him and they are delay-
ing things. Because of this, the CAG
is not able to get sufficient informa-
tion and he also says that he is not
able to prepare a proper report for
want of adequate information. The
Government must take note of this
and take proper steps in this regard
I want to submit one more thing. The
CAG gives a report and only a very
cases are taken up by the Public Ac-
counts Committee, All the findings .
are not being followad uyp. 1 would
like to know whether there is any
separate unit to take follow-up action
on the reports of the Public Acounts
Comm ttee® I feel that there must be
a separate unit or organization to go
into the details of the findings of the
Public Accounts Committee Only then
the purpose of the whole exercise will
be served and these being financial
matters, we can keep a proper watch
on them Therefore, I feel that this
is a very important thing which needs
to be considered.

So far as this post is concerned, it is
a post which is really equivalent to
the post of a Supreme Court Judge
and, therefore, he should be given the
status of a Supreme Court Judge
which is very important.

With these suggestions, Sir, I sup-t
port this Bill.

“THE VICE-CHAIRMAN (SHRI JA-
GESH DESAY): M: Sesi Bhushana
Rao.
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SHR] YALLA SESI BHUSHANA
RAO (Andhra Pradesh): Mr. Vice-
Chairman, Sir, there 18 no difficulty in
supporting this Bill

Sir, this amending Bill enables the
Government to give some of the bene-
fits te the Supreme Court Judges to
the Comptroller and Auditor-General
alco. It 1s an Institution createq by the
Constitution. It is an  independent
body {c look after the finances of the
country, of the Centre and States. So
not only pensionary benefits and other
benefits but they shoyld also he given
more powers to run efficiently the fin-
ances of the States and the Centre
I feel so. Sir, there are so many re-
ports coming from the Auditor-Gene-
ral. We are not able to know what
actiong are taken  actually on the
remarks or the audit paras, That is
not shown to us, whether any action
has been taken on the judit paras, Ire-
&uvest the hon Minister to clarify this.
Il is also seen that departments are
not co-operating when they ar: asked
for files. It 1s also necessary for the
Auditer-General to get files to func-
tion effectively. Though there may be
some instructions by the Government
to give all the files, yet they only
give some explanation and no action
1s taken in this regard Or by the
*ime action is taken the officers who
mis-manage the economy go out of
jobs, So for speedy justice, speedy
action is necessary.

Liast year, so many reports were
submiited by the Publiz  Accounts
Committee But due attention is not
paid to them That aspect has also to
be considered.

With these remarks, I welcome this
BulL,
-,

W wigAd) AR (fFEw)
BAAT  IqAqrers #9ZEg,  fHEE
HEPEMIEE FT AT YET & AT
ira?zrgﬁwvrmrwr%zrgm

= 2, 3fem 2 zﬁtffzemg“rﬁm
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qgT qgd dArar Frar Tfgm 9@ ¢
@ fasr &1 T wwE F@T

wEEE, 3@ FI9< 9 d 39K

FIFT FY AT ATT AL FEAT Trgav
gisar & oot gaR faar § Far
ff 98 oF TamaE @O & o W,
g qur gfeas T ) gg fraaw

H’@' g | W faar § w5 Far
f*a‘g&r atrr% FANT AT AN
g F fed Ay A g 0 3 wEAAT
AT § F T AT W A
FaE FE 4 fGET #0799
& d AMwEfogT d4e 7 T "A1g
a1 9% SIE-TAL 9T UAT A% 7 fway
I qF qF fAgaF AR IeE
IR KIS AT FAAG AWM AT ]
Iq% ATAY W@ W | IAAr €Y agr
Y SEE g R odve vt #
AT g AT A AT 2R IAA
W aE Ry I g 0 oArg & F
ST waAT wEgfaar F4 2, o mifse
TaITs g1 ¥ S9% IO ANf aF
T A EATZ | AT TAT qF 99
mir &1 famsrT @ 2 fea
& I wrfsT ugws A g ST
AT FA AT AR gET § ag
a1t ar fReT e feardfe @ =1 S
g ot fee fem g aar aEar § )
T gATT g A9E AN § fad
wET ST #T fF W gW Wed A
FT AT qgfq & AF FIAT AT
g ar st wifse 9w #wry g fAaas
TEEEAEF F g, STHT S8
us fafsgq #wg & mwET wWET
IR AT IR I AT AIY FAGE
#1 St Aifgy F O 7, 8. wGT

-
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76 & #rew o7 A faftag 21
IqF HRL IAT AT ATAT ATfEA |
IEE I FEATE AW & AHET
ey A& A1 aw FE REA A
T W AT R

T oF am w9 T wgar
TG g F gAY ;AT ¥ ooy
TERl wqT fagr @ g oA agw @
FEEY § 9wy g9 A A g,
O groom Ag 2R oay A%
AT @SiFafzad ¥ IEHT cam ady
faar & 1 it foes & F1 s
g Jo=r T=t A % gAv  Jwea
A UIE FHIST T AT AT NA-
FH 98 F79 F A0 Fgr | gg
qfgea g7 =97 f7ie%  "griEr-
9F F1 T GG @ AFd 9 98
W IqF gE-ANIT 9% & 7 THHT S
gl qfes 1 OEW UF faRw &
amfeE F @ dr & § Afww
W F ofEdr § 98 w9 F
% fae =1 7 7 AT P Tewaw
AN JEAFIT § § T qEEw
AT wET St & oS fEogae
g agragEae® 7 3§ gy
¥ grEey Amir oA qa@ fag g
W g R derr ’moge g
FUEIIIE G E SRR M A I s W
qF AV QAR g qR g &
foog & & gardt s@R 7 WO
as ¥ A F=EAq qSfuEesT o
aut fawra &1 favam B o9 AR g
Y Ad G v@d ¥ OFET g | TR
gat FT a0 A 3W g wT
TS qIgm fF gw SR A7
F A& g faar mar, g &var
Ifaa g@T 1 FAOF FH IE AT
W FT F =i F, 98 ImEE F
FIW IR0 FqFAl wTGT | HT T8
TFl fFaT g7 7 &0, qEr o FAm
ag AT GTY H qIEC T A F
e gq fageit ¥ ogte W oS 2
FHGAT 9% U faIm oWl & g
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A FIE AL qve] wT gy w9 §
uF Ogr gawEidr erfE 21 0 @
IAFTAZ ST FIF FAT qGT AT AT,
3qF1 ag 25Uy a7 w30 57 127
Tg AR I AAATT AAT WA F )
qTH wGA T TAAIT FF BATY AFA
g AR a3 o wdiTsT IRA
2 a7 ¥ 9% ¥z FF 4% TEAT
F AT TLEAT AW F 1 WG AF
A SEAFT & @ 4% A4
¥ ogT oad wiTT af ErhE . vEw
eqfe grar & #IC ZX oary H
9 FFT & A® ANET i T
g =Wax Fg f3drr wear ¥oaw
ATE-F O TEl ®GD ZAT L AR AL
urfee &1 AT & T NFT F
JEAFT G T AL AW gy FH-
faar #F wWREA ¥ A3 F fF fdw
FF ¥ yargear w797 gaforarses
9T EWT ¥ | TWEEET 4R 7 0I
&Y AGr T | ag g F fruq
g B oady asgary avEe ¥
AT dF1 T "y O e
F & AfuwT frga® wErTar-
qde® F g far § 1 73 gaTT-
q & | I meae & 7 ag fagew
FAT AEar g & ag afawr s@
weqr &1 fgaa =wifgr we dF 9y
FAR U & AFY g3 WIEA(AAA
TEGAA & AT gt mifsz ad
g R foE gwie ¥ W AW &Y
g F|® dm w faar war ar AR
fear mar, =g gar m AdT g,
T ARTAT gAT TART SAFKIT 54
S g1 | WORT S 2ENAT 3T
T ag N AF A T uF qF F1H
H eq-g@val &4 0 TR FAT
g TF A9 ¥ AR q "I F I0E,
afe dvea arfez g ar 9g WA
TAF |G g L& AT 7, TT AT
TAFEIT q1 gie F | T gAFy
TEAT AT E AR T 4 qigm &
faq &ar St T AW eqE &

Y,

o

THE VICE-CHAIEMAN (SHRI JA.
GESH DESAI): Fo: your mformation,
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branches of the banks are audited by
Chartered Accountants.

SHRI ASHWANI KUMAR: It 1s in-
ternal audit, as per my information.

I have got the records. Bank audi
tors are appointed for internal audit.
The sample survey is conducted after
three years I would like to have this
information.

AT AT A9 FST AT HEAE-
quf greT gEINY mE-Egear FT O
g & aEwfE 87 9 W 89 3
gAT 50000 FIIT TIT F qAF FY
qufa 7r & & | gg ATEStE aa
F IR NT A T W E AT OIAFT
frgao Tgar @F Y T F 1 T
FET AF AT AAHRIL § AAACGE
qeqrd fodr & 9w & T wmiowy
o o sfoedr w1 SWIETO EAT
g fF 781 T Ard wwEE F7
¥ 717 gz foé wrg @ a1 AR &
AT e g Y@l TE 2 fF g @
gFTIfer 1 smaEqr A@ & AR ST
FEEqr & g W [ AE T 3W
¥ A Ag gET g | A E ad
F Ifegr F f¥El 9T
sFz & fooe # g ogo #
fr owrgde, wESe @A I ST
Az 9X =gy, ofwr 97 =ifgg
gl X T@r g uf@r ¥ FEr
FOAT F FSHET T Ao Ao Hro
T & gEEErdT H, "o Are To
¥ FJ|/HELT T 8 Afr & oFrsde
43 g &, Wi usaresE ¥ AN
AU FENE fRaT T & wfEd g
@i Tifee T W E AR
ST FI AR gHIy QT #IC
ISR ST F FE T T § T
gEIT ATH Agl ¢ W@l 2. afeAw
qIeg eqTY A X g g Al |
ATHTT QAT FIE a9 &7 5 &t
Ty gegfoar AT § F #ravtad
g1, §a9 & 929 9% W@l W@ | 7
F AG FIHifad g &, gEEI
FIT FATFT W HIX OF  AGFHG
FIA & QT AR FHAET AT

=TT |
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IqANTAET WEET, TAF HraHr LT
Fr q@ FTH T AR AFT qa@t A
A7 F7q HIGT WV | T2 AT FAer HTqd
FIAIFT WU USRI FATA  F
qq1 o@l F S & AT 5T
%77 X ZAA TIH R1E O grewrs
7 oqw %y f@@r & s9F gmme
Fepawa He foEne ¥ g
FIA T OFAT TE@ T TAPT @V
FNHEAT T, ATHFIT F AGL T Fwg F
S wAET Wigl el #¢ fam.
agi agar feor @ PR mrde go
T meAT &1 49 frAr oA @
ar a7 aF A F fau fee qoe
g7 fagr | 73 A 17 F 0 3
THIT F TIWF T AT FIT F IAET
T ogEqr d RE AWM T AT
g, 3 ®wmgaz W 7 fF 9H 9%
fear mar & o= q v = T TH
FIEg F | TART TG 9T FIT HfHe-
T A8 AT & | AMT FIE AT o
o ATEAT FET FEAT S(ET &,
IAET A GFT &1 AT &, &fF
g &1 UF T IAH AT F AT IaAT
gar ® fF 99 wifar A afag
Tt § @, AT et woA fway
a ad adr Wl g, w@
Syfr feerf. 9%y A & 737 I
STY FT YT AR § FIF Tg OF
Fs1 e FH O§, TIr afas
FTH & | AT W AT g OF forasr
Ry & IAH §ARS  uEreden
& qOeT agT Ff T AT F, 8-10
ar 12 @ F A® ¥ fisee
gAr & 1 w7 = s rdwfaw
Hot ZBAW & IF FE AN I AA
Tifar W ger WA § 9T JEW
a1 F agr FE E W AR OWR
HrY WIT A9 H AZ AT AT T
2 fF mg SUg @Y AT AT TAT A
S TS g1 El & OER
L - -G L o O

W g fF S TFrIT WY
FFH § % a9 UF(IE I
Fr ggfy & TR LAV AT T@AT §
izl orEn F A9 CHR(ST g4

& s
A
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¥ v f@@ sy § 1 feshifmmm
feamr a0 2, frar a1 |0 &,
ﬁﬁ'-rf wiF |t g fewr Ay

Wi g w75 faw & Afew
g fgar ®Y als qr @ fegl ala0
g mfaw 4 Tgm & o wex
I HJfad AW, sHF weET qNgar
S qES UFTSdEw  HIK gl
T F UFSET HIT HR IFAA!
{FW%W FHEAA HIT
qEeA faer fF Swer @ fw agT

g Sraw g fyan wwT g weer
FE FA q OTT AHIAT WA
FT R

AME WETH A MR T g R,
faa #@ar & zAF FAT famie w0
UR T AT & AUFT  F9r3 Ay
fF 3w F o= g FrAT weafem
F T@a § TR WIgR dgan faa
¥ |

sy @wIE T (ITX  HIW)
I T trg‘mr ¥ o fagas
w1 fagrd, @99 #d g@ ogAAr &
fagza @ araaf g ¥ w7 aearar
AMATL W AT A wEHewT R
g i, grmr fF oo Fer
sa eFvEA gET O WX ArEET
FA T U IGF IFSA FI
9 gHT A1, S@  shEdr sfRa
Mt TH IMW F OTRL TUIAT A
of | 9K 17 TT  WEHAT A
fa@m =aF! @FET F 97 gfaa
fFar wr AT FUEI T AT &
STASTA  (FAT AT | TAA AR
SO/ W AR ANH aE #
AR wEr ¥ T adr g, Fa AT
frog &% & ! W9 SFA3 g fF
Imw WY " W AT qiawttE geafd
g, TEEr AF AR TET  TF
a5 fHar oTd, 3990 ST WX TIATAT
¥ g T gear & WA FTOSAF]
gEW FTA FT OATGA AT AqMEAT
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IoFAAT T, AT I AT Ay
fadtgst FA7 & fF 3w & 9T wr4-
sfrw Fwfa 3, Sar q2 F O oFAA4T
T 1w ifmr & R T N
A& ghr & frawr gmy I &
gt &) gtr% F5 T® %
FFARE qUr FFF HT FAGT FAr
Fh T E, @fFT T8 Tl FIAR
AT FH F JOF 4G T ® &
T AT 9 fysA™ arw oy
§ F AFER TEW 9IE@ FT AR
Ty & S $AEE AT qrawfE
flat 7A—% Fgm g F o oqaw
a‘rfﬁ o, wfEd g s

FZ W 1, qEAAT AT & A
g, rvrfaﬁa F@ra;r“r IEW 7 I 9%
faea™  ard S Fr SATAEr Y
FT AR ZASCHET & &, X qUN Y
rarfaT Fwar Jfgd 7 937 afaq
oI FZAT AT F HTTT qAY
gy B fems S @ 3w owx
fgsstra w1 FIHW T

AT S el fermd
g ar g, e wfaw a1
ARl T 93 9 fasArd w0 oFw
FG, A AEEE A OGN, A OITAT
geel 30, I qW@ T FA FO
gic F1H SMT 1 Fg W HA gAr
gt 43 3T @ 3, AT A FIAMAT
g, a 375 FIATL A FIA FU |

£y

g frdgw 2 st A
¥ Arawts "afg # faad a9
T F1 W g a® T WU A
gF W T FX, a1 9§ [T B T41T
FTFH AR TR SR
AF AMF TR & AR §
§ uz w8y wgar 5 O AW AT
g ST, 9T qF AqE FTOFIR
g o&FaT ¥ | A T AT TAAYT
& ag g§f FFd § Tl N @y
A9IIE HAT——3T 97 & A” Y
FHT 2 TAN  guggg  GIAT ALY
aifgd, arfy fF gw s wfse FG
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IR w4, 398 "JAT fagife weAr
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T @ F T I@ @ FT AAGAT
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@m%mwﬁwﬁara
qATE FLAT E A

o) Heg AFW  AWIF (I
g2W)  WAF|T STEEAL {1, fanak-
wgierat 9<ew wfalagw S0 8, 48
QANGT GgT 1953 TF 97 F|X IAF
% ud 19U miafaaw g, qg-
ATw T"T 56, 97 T 7T

p 15-12-1971 F g AT gl
AT g 37 AT g, AT IEH wﬁr
1953 &0 ot wfafagm  qi, Ias
g ®T fagr wqr

Ay o1 qurg~ fa@y s xz F,
SAFT @ T e T g, AfEe
AN TA TIT FT gTIYTA (R qqT
g Fifs ST AAET agergedas
%, TwAl wfgare afgarw & weria
&\ Afaers FT oIV 148 & 2,
A% WA T gA4 fAafem gy & oot
Ia7 39 7 A grAgd 2 fe fam-
ah ﬂ'@'l?ﬂarqﬂm 9% HFT ”’m PEALY
¥ f5y sraw fam §FT 7 9t
ST F qET AEIAA T AT
qrgrg F AT ge-waa fEy
sy, afes fagfam & =3g =
ST AET 8

&« ar ¥ ag Y gary ZAT Argar
g F fow JF " marew A
F fg & fgfea &1 wFaT B
T % T a0 7 frmamwer-
FQTOAF & @ 7 qrFgra fEHan
FrA1 Oifgd, #fF afqum 7 osaw
a8 W@l @9 @, S§ TFIT A A9Y
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g fF a7 37 717 FT 7 o,y @
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aEEE daE & fAg @ s 9w
#7 rauT @A fagr SrAr =qwfed
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CRUED JE UF AEWT 97 UF
waa'gw 98 & 1 WA g =@
g 5 fam a‘rr Y wdr St w7 v
zrrﬁ'tﬁ fFar % IAH QAT F
qry 7 T gl AFr fagfm &
agd ¥, IT MR Aoy sArer fawr
AT FE AT TR 9% 97 fAr
wifim FAwT ¥ femaw & o,
FIAFTT & Fer ¥ @AT AT chqw
LS A BT U L O
Aty fafA ¥ @99 & & 90
JOF T ArgATT gAT Arfgd g
AL TT WOT 9% qRE T SUEET
frar & 5T 3@ % @ W sTauTA
AT AfEF R o3z P Y @
Tga SqI3T I 9T fqgEw T @
I veET F OAT9 § TAFT  gA4A
F@AT Z 1 gAAIR

SHRI JANARDHAN POOJARI-
Sir, I am grateful to the hon. Mem-
bers who have taken part in the deli-
berations This 1s a very siumple
Bil  desling wih  perquisites for  the
Comptroller and  Auditor-General.
The hon. Members who have taken
part 1z the debate have made con-
crete  suggestions. Particularly, I
would like to mention the names of
Shri Nirmal Chatterjee, Shr1 Ashwani

{

Kumar, Shr1  Ramanathan, Shri !

Satya Prakash Malaviya and Shri
Sharad Yadav.

There was a suggestion by Shri
Nirmal Chatterjee that we should
have a similar set-up mmdependent of
the Comptroller and Auditor-General
in regard to State accounts. Already,
there 1s a provision in the Comptrol-
ler and Auditor-General’'s (Duties,
Powers and Conditions of Service)
Act We would welcome if the ni-
tiative 1s taken by the State Govern-4
ments But it should be ensured

that the State Governments duly pro-

tect the interests of the staff handl-
ing his work.

Shri Nirmal Chatterjee criticised
the delays in the processing of audit
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findings. This point 15 well taken.
In fact, the Government is conscious
of this fact and we will convey the
sentimenis expressed by hon Mem-
bers to the Comptroller and Auditor-
General He also raised the point
that there should be a Parliamentary
review of the functioning of the
CAG’s organisaiion. As ‘he House 1s
awarz, the reports of the Comprtol-
lor and Aud:itor-Gencral are being
reviewed by the Public Accounts
Committee as well as the Public Un-
dertakings Committee Therefore,
therce 1s no necd for a separate re-
view by another Parliamentary Com-
mittee.

The other point which was rased
by Shr1 Nirmal Chatterjee was that
specialists should be associated by the
Comptroller and Auditor-General 1n

®his work To some extent this 1s
already being done. For example,
experts are associated with the Audit
Boaid for commercial undertakings
I hope CAG will take note of the
suggestion of the hon. Member

SHRI KAILASH PATI MISHRA
(Bihar) Which of the States have
taken interest?

SHRI JANARDHAN POOJARI-
Coming to the Constitution point,
Constitution does not prescribe any
qualification for the office of the CAG
Shri Ramanathan has made a point
that the officers belonging to the IAS
cadre or retired persons only have
been eppointed as CAGs and he has
suggested that persons belonging to
other categories like Chartered Ac-
couniants, some technical persons
should also be appointed Here I
vfwould like to bring to the notice of
the hon Member that men of high
integinty and wide experience are
appointed. So far we have appoint-
ed 7 persons as CAGs and out qf
the seven four belong to the Audit
and Accounts Service So, it is not
that we have been appointing only
IAS or retired persons, we have been

[9 DEC. 1987]

Powers dad Conditions 318
of Service) (Amdt,)
Biil, 1987

appomting well experienced officers.
Still we will keep in mind the sug-«
gestion made by the hon. Member.

Coming to another point made by
Shri Ramanathan that all records are
not available with CAG, I may in-
form the hon Member that instruc-
tions are already there that all the
records from the Mimstry should be
made available for proper function-
mg of the CAG.

Coming to the point made by Shri
Ashwant Kumar about the delays in
implementing the findings of the
audit, I may mention that instruc-
tions already exist that the reports
should be acted wupon expeditiously.
All Ministries are required to send
to the Committee notcz on action
taken A note is also taken by the
Public Accounts Committee

Shri Ashwan: Kumar also asked
why CAG could not be associated
with the Bofors enquiry Hon Mem-
bers are aware that a Joint Parha-
mentary Committee has been appoint-
ed to look into the Bofors deal. The
Joint Parliamentary Committee iS
free to take the assistance of the
CAG, if it so likes Therefore, it is
for the Joint Committee to seek the
assistance. ..

o wfad gAR T, &
g faw wElr St ¥ oF AW
STAAT FTEAT | SATSE A
FAE g A T Hrew
St ¥ arert & A § wed FrEEy
wy ot 7 SO I A8 SARTSY
& ogr FE 7 IR TG AR
AEY AT AR AEr Sareer qrfeat-
Azt FAL T F qEA 7 AT I
AT T AEFTY ® O gw TR
F arfer sy &F A% F g ST
a%a & a1 gAY qIT T qF4T FT I
i @ fRar 7 AT & o#aR
TOEAH O ATEAT g |

[Suawemar (=0t g9 grrAwaTT)
Seacic B G|
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SHRI JANARDHAN POOJARI:
I have already stated that the Joint
Parliamentary Committee 1s looking
into that I have also stated that
they are free to take assistance from
CAG. It is for them to consider,
whether to seek assistance of CAG

-or not

st ofit gar . 9 wEET,
Fyr eqedrEIw ag ot fF sErae
miferaries T AT FA & 93 AR
MM T FEAT WA OF AN |
A w3.4 FT AT AAT W IAN
#@ouesit 7 zaF fad grad ATFET
AT AT AET AR T A9R A w0
A% ford FW A ;Y gHa (war ?
ofAaETi T FAE FAT F 9§ T
9@ Wl 7 IqF A F T OAl
§ H9F AA WE | AU
SO WEF FL DA gl Al
FaT EIT |

SHRI JANARDHAN POOJARIL:
The hon. Member has made this point.
1 do not have the mnformation whe-
ther the Parliamentary Committec
has asked for the assistance of CAG.
I do not have at present that infor-
mation and as I have stated I do
not wani{ to comment on that. I am
not in a position to give further in-
formation on that.

Wt ofrEAt FEIR 0 IOEATEAR
wgrRg, & syiwe qifadrdeedl waet
T ¥ 0§ A Ul IWH AR AT
AT A8 q9 W g WK "l qERA
q &Y ar¢ g1 I faar g fRsarse
qifqgraved’ FWST g4 F A7 TG
FHE FT ABFT B | TG A H
] a9 F qF FT

ST g _
foafe #1 § w<FO AW W E )
T ag WM S GFd & ar S
FAT ENIT I

SHRI JANARDHAN POOJARI:
1 have stated whatever I wanted to
state S

R
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PROF. C. LAKSHMANNA (Andhra
Pradesh): You have to state what
1s required, not whatever you want to
state:

- SHRI JANARDHAN POOJARIL:
You know what type of discussion
took place in both the Houses and in
pursuance of those discussions the
Joint Parliamentary Committes has
been appointed Now 1t 1s within
the jurisdiction of the Joint Parlia-
mentary Committee whether to take
it or not. Now I cannot interfere
with the affairs of the Joint Parlia-
mentary Committee. That 1s what
I wan! to tell The discussion had
taken place: you arc well aware of
that

PROF. C LAKSHMANNA: The
peoint 1s. what happened before that®
What is the difficulty in your taking
up that matter and tclling?

SHRI JANARDHAN POOJARI
Telling whom?

PROF. C LAKSHMANNA- Telling
the House

SHRI JANARDHAN POOJARI:
Or telling the Committee I eould
not follow

PROF. C LAKSHMANNA Mr, \
Ashwini Kumar has raised a question
with regard to 'whatever happened
before the Joint Parliamentary Com-
mittee was constituted and there
should not be any difficulty for you to
answer that What thas happened
subsequent to the appointment of the
Joint Parliamentary Committee, of
course you may be reasonably within
your right not to discuss, although
there too there can be a diffeience
of opinion, but at least you can take
that position But he has specifical- g
ly asked a question in regard to ihal
happened before the Committee had
been constituted What is the diffi-
culty in answering that point?

SHRI ASHWANI KUMAR: 1 have
asked two specific questions I will
put it in English for his convenience.
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THE VICE-CHAIRMAN (SHRI H
HANUMANTHAPPA): He has al-
ready translated it.

SHRI ASHWANI KUMAR: My
first question is, 1f the case was ad-
dressed by the Fiance Mimstry to
the Swedish Audit Bureau, why was
1t not addressed to the C&AG? Se-
condly, I want to know whether the
C&AG suo motu on its own, has en-
quired to find out the details of the
Bofors case; 1f so, what 1s the progress
m this regard? These are the iwo
specific questions on which I want
elucidation from the hon. Minister.
And if he cannot answer that, T will
se¢k your help for that, Sir.

SHR]I JANARDHAN POOJARI:
As to what happened prior tc the
constitution of the Joint Parliamen-
tary Committee, my humble sub-
migsion 1s that discsusion was geing
on. Now this point the hon. Mem-
ber has raised for the first time. Now
I am not dealing with this subject.
We have to confinc ourselves to the
limitation of the subject. We have
to keep in mind that we are dealing
with the salaries and other amenities
/perquisites to be given to the C&AG.
I will write to him answering this
question, why it has not been done
and other things. I will reply: 1
will write to him

Nok, Sir, I have answered all the
points raised by the hon. Members.
I have answered all the points raised
by hon’ble Shri Nirmal Chatterjee.
I once again, at the cosi of repeti-
tion. . ..

SHRI ASHWANI KUMAR: About
the service conditions of the staff and
all others of the C&AG Department,
I want clarification on thal issue.
will he be kind enough to give that
clarification at least?

SHRI JANARDHAN POOJARI:
Al the major points which have been
raised, I have answered. It is a
slmple Bill. I once again thank the
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hon Members and :f at 3]l the hon.
Member is not satisfied, I will write
to him in detail regarding the action
taken on this

THE VICE-CHAIRMAN (SHRI H.
HANUMANTHAPPA): The ques-
tion is:

“Thai the Bill further to amend
the Comptroller and Auditor Gene-
ral’'s (Duties, Powers and Condi-
tions of Service) Act, 1971, as pas-
sed bv the Lok “abha, be taken into
consideration.”

The motion " pted
TIIE VICE-CHAIRMAN We shall
now take up clause-by-clause con-

sideration of the Bill.

Clauses 2 tc 4 uv-ere
Bill,

qgdded to the

Clause 1, the Enacting Formula and
the Tutle were added to the Bill,

SHRI JANARDHAN POOJARI:
Sir, I beg to move: -

“That the Bill be returned.”

The question was put and the
motion was adopted

THE HIGH COURT JUDGES (CON-
DITIONS OF iSERVICE) (AMEND-
MENT) BILL, 1987

THE MINISTER OF PLANNINT,
THE MINISTER OF PROGRAMiIE
IMPLEMENTATION AND THE 3JI-
NISTER OF LAW AND JUSTICE
(SHR1 P. SHIV SHANKER): Mr.
Vice-Chairman, Sir, I beg to mo.e:

*“That the Bill further to amc1d
the High Court Judges (Conditi 1s
of Service) Act, 1954, ag passed by

the Tox Sabha, be taken into con-
sideration.”

Ag vou are aware, Juring the last
vear, substantial improvements in the
service conditiong of ths Judges of
the High Courts and the Supre—>
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Ccurt have been made. The present
Bi is alsg a result of our concern
fo  bringing about further 1mprove-
ments in the service 2onditions of the
Ju.ges

Ir :his 81l puased by the Lok Sabau on
30-11-87, 1t 1, proposed to increase the
Housse Rent Allowance to the High Ccurt
Juczes from the presemy 124 per cent of
the <alary per month to a fixed amount of
Re¢ 2,500 per month. This is bewny
dars to compensate such of those horn-
ovrgble Judges of the High Courts who
have to stay in their own houses ot
ba ¢ to make thewr own arrangemenis, as
Be Government accommodation ¢an be
mode available to them

3 may be appreciated that even after
tb; substantial improvements in the sala-
ries of the Judges. which has been in-
creased from Rs 3,500 o Rs. 8,000 per
month, an amount of 12-1|2 per cent as
Houase Rent Allowance to the Judges does
not enable them to live in a decent and
Eroper house befiting their status and
dignity.  With the proposed amendment
to section 22(A) of the High Coutt
Judges (Conditions of Service) Act, 1354,
this gituation 1s expected to be remedi-
ed

1 hope the Bill will receive the whole
he.rted support of the House.

THE VICE-CHAIRMAN (SHRI H
HANUMANTHAPPA): There is one
amendment by  Shri  Satya Prakash
Malaviva,

Wt g7 IFW qraNT (IR
W) IyEWTd g, § ST
Tar g o

‘S amarem AW (897
wa) #fafaad, 1954 7 9 JoE
FE 19 fqdaw w1 USw AT &
frefafas weedt #v wax afaf
LI L L 1 P 1

1. S W 9E
2. ot faw 3g
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3 o qaTraa fa
4, AT TS IQE ATET
5. o7 o fag argar
6. AT &fo AFATIIAG <31
7. qTo &rc FeAeT
8. 3T Sfte fasm AIgA T51
9. =T Farw afq fA

10. St GFMA AT

11. T&F  FHrw EiGEipy
AT T§ WY A9 & 999 faay
dF Al Wadga Fedq W& OF

-

#qew fear aE

The questions weie proposed

THE VICE-CHAIRMAN (SHRI H.
HANUMANTHAPPA): Now the motioe
and the amevument are open for discus
sion Shn Upendra.

SHRI PARVATHANENI UPENDRA:
(Andhra Pradesh): Mr. Vice-Chairman,
Sir, this Bill is a simple Bill, providing
for enhanced house rent allowance for
the Judges Normally we should not
grudge such small benefits to the judi-
ciary, and | 'nave no particut,y comment
about the amount which is now being sanc-
tioned. jut | would like to take this
opportumity to give a few of my views on
how the judicial system is functioning,
of course, within the ambites ¢t the
Constitutiou and our own responsibili-
ties here.

Sir, it is a known fact that the coms-.
mon man who goes to the couit, at vasi-
ous levels, 1» being harassed because of
the abnormal delays in dispensing justice.
Whether it is a High Court or the Supre-
me Court, yeurs are consumed in deciding .
a case. Even for listing the cases they -
ate taking several months or years, To-
day. the Government's own admission,
nearly one and a half lakh cases are
pending in the Supreme Court, and ten
limes that number i the High Courts.
The Judges complain that all the vacant
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posis of Judges in the High Courts and
the Supreme Court are not being filled in
lime. From the answer the Minister has
given recently to a question, we find that
about a dozen vacancies are there in the
Svpreme Court and about a hundred va-
‘camcies arc  there in-.all the High
, Courts.  May he, T am wrong [ um
subjet 10 correction Fifty That may
he  Thi atself indicates that therz s
samething serously wrong with our judi-
cial systtm and its management. { do
not know why so much time shauld be
comsumed or 'aken by the Government in
filling up these vacancies  When recom-
mendations ccme  promptly from  the
Thief Justices, why the Government should
take so much time at its level to fill up
these vacancies? I hope the Minister
will answe; when replying to the debate.
But it is o very sorry state of affairs that
lakhs of cases are pending in the courts.
Something has 10 be done about thiy im-
nyhiately

T am sorry tc say that the Judges whom
we kept on u high pedestal always, are
becoming subjects of controversies also.
This is un unfortunaty development The
sancity, which was being attached iw the
judicial system earlier, is being croded
gradually, and the confidence also ig being
ecroded. 1 do not know whom to blame,
whesper we should blame the Judges or
the mode of appointment of the Judges or
the political masters who are alleged to
be interfering with the judicial decisions
and judicial functioning,

, SHRL P SHIV SHANKER: That of
course, is unfair. Nobody is nterfering

n judicial decisions.

* SHRI PARVATHANENI UPENDRA:
You can denv  That is why T used the
world "‘aHeged "

SHRT P SHIV SHANKER But ‘hat
mash be lurkm« in yaur mind.

SHRI PARVATHANENT UPENDRA:
No o <~ \lleged interference”, 1 said.
1d not w\ “positively” If if iy not 4
fact, you can always deny. There is
aothing wrong in that. ”'
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Also, the system of transfer of
Judges, which has been recently in-
troduced some time ago, is also being
used to pressurise, indirectly threa-
ten, intimidate Judges., There are
Judges who are in constant fear that
if a particular decision goes in a par-
ticular way, the powers that be
would be annoyed and unhappy,
and, therefore, they want to play
safe, That iz one more allegation
which has been normally made by
the legal circles after the introduc-
tion of this transfer system. I do
not know whether this transfer sys-
tem has pelped the jndicial quality
That, the Minister will tell

In this connection, I would also
point out certain observations made
by the hon. Minister for Law and
Justice in the course of a lacture
which he gave in Hyderabad some
time ago.

THE VICE-CHAIRMAN (SHRI H
HANUMANTHAPPA): Mr Upendra,
he has already clarified on it on the
floor of the House Why do you
mention that?

SHRI P. SHIV SHANKER: I have
no objection, Sir.

SHRI PARVATHANENI UPEND-
RA. What is it? It is relevant.

THE VICE-CHAIRMAN (SHRI H,
HANUMANTHAPPA): He hag elari-
fied on it.

SHRI PARVATHANENT UPEND-
RA: 1 am quofing his own words.

SHRI P. SHIV SHANKER: 1 am
having no objection. 1 wﬂl have an
occasion to meet it.

SHRI PARVATHANENI UPEND-
RA.: Personally speaking and strictly
speaking, 1 would have myvself agreed
to some of the observations of the
Minister, ¥He has touched upon @
number of points which T myselt have
been holding.
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SHRI V, NARAYANASAMY (Pon-
dicherry): The same “NEWSTIME"?

SHR] P. SHIV SHANKER: The
same “NEWSTIME”,

SHRI PARVATHANENI UPEND-
RA; But, coming as they do from the
hon. Minister, somehow 1 take them
with a pinch of salt. I do not doubt
his sincerity, but I feel that there
must be something else behind his
comments which he made against the
Supreme Court particularly,

SHR1 P. SHIV SHANKER., When
have yon become an astrologer?

SHR1 PARVATHANEN]I UPEND-
RA: The first point he made 1s about
the ehtist character of the Supreme
Court Judges and 1 do not know
whom he is blaming. Tt js their Gov-
ernment which has been in power
here for the last 40 years and if they
chose to .ppoint such judges whom
he thinks are responsible for the
present state of affairs or some un-
popular decisions or anti-people deci-
sions, the Government itself 15 1o
blame. One point on which 1 parti-
cularly agree with him ...

SHRI P. SHIV SHANKER: Don’t
agree with me. YoOu hever agree
with me.

SHRI PARVATHANENI UPEND-
RA: Sometimes I said I do agree

-

He says, and 1 quote:

“Without so saying, the judiciary
claims to be supreme, The power
to declare constitutional amend-
ments, legislative enactments and
administrative action wullra ovires
and invalidate them is of such a
comprehensive nature that, if pot
wisely exercised, it will put the
whole mechanism of constitutional
checks and balances out of gear.
The power to issue writs under
Articles 32 and 226 of the Constitu-
tion is of widest amplitude It is
controlled. if if at all it can be said,
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by the self-imposeq restraint; ra-
tional approach, wisdom ang nation-
al good; all of which are weak
constraints over such extensive
power.”

I fully agree with him on this
pomt, but tht behaviour of some of
the courty anq their decisions and
their actions are at the instance of
the ruling party which itself has ta-
ken recourse and induced ihe judges
to oversiep their limits, They have
to be blamed. I do not want to go
further and create another contro-
versy here. We have been discussing
it for the last four days and we have
discussed about east Andhraai; pen-
ding petitions in the Pradesh High
Court which are purely politica) in-
terest litigations, The Supreme Court
has been taking credit all these years,
for the last few years about the pub-
lic interest litigation which 1t as
started. We are happy at least the
judges have come out of their glass
towers and they are concerned about
the common man. But, unfortunate-
1y, this bas now overstepped that
limit and even political interest liti-
gationg are being entertaineq by the
courtg as a part of the writ jurisdic-
tion. Here I would like 1o quote
from gne opwnion from Mr A
Noorani. on this fact. 1 quote:

“The public interest litigation has
come to stay, none denies But in
the High Court judge’s case, Justice
Bhagwati uttered thig sound warn-
ing. We hope ang trust that the
High Courts of the country will
also adopt this proactive, goal-ori-
enteqd approach. But we must has-
ten to make it clear that the indi-
vidual who moves the cour¥ for
judicial] redress in cases of this
kind must be acting bong fide with
a view to vindicating the cause of
justice and if he is acting for per-
sonal gain or private profit or out
of political motivation or other gh-
ligue consideration, the court should
not allow itself to be activised at

b ]
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the instance of such person and
must reject his application at the
threshold, whether it be in the form
of a letter addresseg to the court
or even in the form of a regular
writ petition fileq in court”

That is what Mr, A. G. Noorani
has said, I doubt how many judges
are observing this dictum nowadays.

Now, Mr. Shiv Shanker has made
many uncomplimentary referencesg to
the Supreme Court. He also asserted
in this House that all theses remarks
applied to the Supreme Court judges
earlier to 1980, If I remember cor-
rectly, he said from 1980 the Sup-
reme Court has been functioning all
right in the interest of the common
man. Before that he said that it was
not so.

SHRI P SHIV SHANKER: Neither
ou have understood me properly nor
you have properly read the article.

SHRI PARVATHANENI UPEND-
RA: May be,

SURI P. SHIV SHANKER: [ am
prepared to place a copy on the Table
of the House. I have got a copy. I
have no objection. T will reaq it out

n';;yself and you also read it out.

SHRI PARVATHANENI UPEND-
RA: T will quote from Mr. Shiv
Shanker’s speech:

“Madhadhipatis like Keshavanan-
da ang Zamindars like Golaknath
evoked a sympathetic chorq no-
where in the whole country except
the Supreme Court of India......
Anti-social elements i.e. the smug-
glers, FERA violators, bride bur-
ners and a whole horde of reac-

Piionaries have foung their haven in
the Supreme Court.”

This ig his comment, I am really
glad that Mr, Shiv Shanker has
" developed a liking or affection for
the underdog suddenly and ¥ do not
' know how to comment upon this be-

R TN
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cause in commenting on the courts
action in one of the cases Justice
Sabyasachi Mukherjee said, I quote:

“My conscience protests o me
that when thousandg of remedyless
wrongs wait in the queue for this
Court’s intervention, the petition at
the behest of diamond exports and
dry fruit exporters, where large
sums are involved, should be ad-
mitteq at such quick speed.”

This wag a comment on the hearing
of the bail application of an industri-
alisst . M. Thapar, and that shows
sometimes promptitude is shown by
the Judgeg at the instance of sOme
powers that be. Mr. Shiv Shanker
particularly is often accused, may be
unjustifiably, of influencing the Jud-
ges, I do not know But that is the
common charge,

SHRI P. SHIV SHANKER. Nobody
has accused me except you, that too
taking advantage of this House

SHRI PARVATHANENI UPEND-
RA: That is one charge which is
made. Wherever we go they always
say that no Judge does anything with-
out consulting Mr. Shiv Shanker Of
course, I am subject to correction, I
may be contradicted and it iy not a
charge, Buf most of them consult
Mr. Shiv Shanker in many of the
cases whether it is in the Supreme |
Court or High Court.

He has also started this theory of
committed Judges. In this article he
also saig that since they are not giv-
ing proper judgement it is open for
the Government to go into the ante-
cedents of theses people 1o verify
their commitment and all that. If it
is only a question of verification of
their commitment to the Constitution,
the nation’s ideals, ete,. there is no
quarrel. But what we understang is
commitment to the Congress parly
dictates anq Congress party orders.

SHRI V. NARAYANASAMY: That
is your interpretation.
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SHRI PARVATHANENI UPEND-
RA. 7ves, My interpretation. Because
a1 such committed Judges’ there is
delay 1n appointments also, They are
always apprehensive that if they ap-
point a correct map or somebody, he
may later become dificult and he
cannot be managed And. thereiore,
several times the files are returned.
Even when the Chiet Justice recom-
mends, even when the Prime Mi-
nister or Chief Minister recommends
again the files are being recirculat-
ed. Therefore, 1t 15 very necessary
to evolve a proper system for ap-
pointment of the Judges itself. That
1s very essential. The present sys-
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tem iy full of loopholes and gihes
undue leverage to the establish-
ment to pack and choosc, to bypass,

to ignore, to supersede even qualified
people and appoint their OWn peo-
ple Therefore, there must be a fool-
proof system In some  countries,
they are elected, in some countries,
there are committees to  appoint.
Therefore, some system has to be
evolved so that the correct people
are appointed to the judiciary. This
is very essential T do not know
and Mr. Shiv Shanker will definite-
ly clarify because some of his re-
marks at least against.the Supreme
Court, are really in the nature of
contempt of the court. If he were
an ordinary citizen he would have
been hauled up by now for con-
tempt of the court Bui I do not
know whether he hag deliberately
used this occasion to mdke this
speech, whether 1t 1s hig concern for
the common man and the improve-
ment of the judicia]l system or he
ugeq it as pressure tactics so that
they wil] be afraiq because of his
bombardment,  hereafter  to be care-
tul and bow to his dictates T do
not know but it 1s not a healthy sign
tq attack the Supreme Court, the
highest court in the lana. to deride
and cast doubts on its integrity

Whatever it is. I feel, a thorough

review bf our ‘judicial svstem is

necessary

Mr Shiv Shanker has been in
the

eharge 0f these legal affairs in
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Centre, dwectly or indwectly, In
whichever Ministry he hag been, has
always been involved 1 the jud:-
Ci1a] matters in the Centre for the
last 7-8 years. Therefore 1 feel that
the time has come for him to think
of radica] changes in the judicial
system sqg that the system wil; im-
Prove and the common man and
the meople of India will benefit.
Thank you.

THE VICE-CHAIRMAN SHRI H.
HANUMANTHAPPA). I requested
the Members to kindly confine them-
selyes to the Bill The point is if we
have to go by the Business Advisery
Commuttee  (Interruptions).

SHRI ALADI ARUNA oligs V.
ARUNACHALAM (Tamil Nadu). He
hag taken less time.

SHRI SATYA PRAKASH l\!ﬂ’ﬂ'..l&-Y
VIYA- What was the urgency fo: this?

THE VICE-CHAIRMAN (SHRL H.
HANUMANTHAPPA): For everything
you want to rise, What can I do?

SHRI SHANKARRAO NARAYAN.
RAO DESHMUKH (Maharashira):
Mr. Vice-Chairman Sir. T pise t¢ sUp<y
port the Bill, Though the Bill is very
small in nature. its reflections are far
ang wide. It refers to the very impor-
tant section of judiciary and we all
know judiciary is an important organ
of the Constitution of India, It is
kept independent throughou* ite
working, recruitment, etc.

Si;. the Bill seeks tg provide a
lumpsum fo a judge who is not given
any official residence and that “xed
sum Rs 2500. Sir, the economic condig
tions of the judges are not very satis-
factory, ag we all know. They have to
face s0 many problems in their every-
day life and their conditions in every-
day life are not very satisfactory As
we all know if we want t{p take a
house on rent, first we have to arrange
fo Paeri ar a deposit that toe
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withoul a rcason and then the rent.
Such are the conditiops prevailing in
the country segarding the taking up
ot houses on ient So 1f a judge re-
guires a better house ior his lIining
he'ter accommadalion [.r his every-
day lfe, then he has o approsch
somebody and when hc cames through
somebody for securing a rented house
and 1f somebody obliges him, natural-
ly, the judge remains uider his obh-
gation And, latey on. he has to te-
wurn that in one way 92v the other

This 1s temptation which creates o
rup'ion, Corruption starts fiom here
only. Therefore, while cons:dermg this
particular class of Judgrs of the judi-
cary throughout the Zountyy as such,
We must give them a secured status
1n the society We must see that they
are free from wanis. If vou take the
case of a3 Judge who 1s tansferrcd, he
is not only without a house but there
is no arrangement for the education
of his children. Are they free from
wants? Can we say they ate leuding
a very satisfactory life? Therefore, in
order to get all these facilities foe then
everyday life, they are required to
oblige somebody in cac way i the
cther ang this is how the temptation
comes in  Therefore, my suggestinn i
give them better status in life; make
them free frem wanis so as to cnable
“them to function properly and ewply
their ming to judicial priaciples Now-
adays, the spheres of law have en-
larged very much Twenty vears ago.
ihe spheres of law, or some call them
the species of law, were very limited
Now, many new systems have come
into being New iechnologies have
come And all sorts nf new legisla-
itons, legislations even in respect of
water and air, are coming A Judge
is expecteg to consider them concen-
irate on them, to see the provisions of
she legislations and onactments ond
deliver the judgment. For all these
purposes, concentiration of his mind is
necessary. When could he concentrate?®
It he has better living conditions
When could he concentrate? When he
is free from wants, And that is exactly
what ig not happening Our hon Mini-
ster of Law comes from the same
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walk of ife, law. Therefors, I would
request him, T would call upon him,
to glve directions to !l the States
Goveinments to fall in lme with the
principles that are laid down by :ine
Central Government I kncw the con-
ditions prevailing in Nasik Excspt
the Distric. Judge, nokody has got
any house accommodation tad cvery
Judge 15 under the obligation of some.
body There the problem starts. Thay
are under constant orders of transter.
They are under constant difficulty in
regpect of the education of their child-
ren. So, this thing could be borne .n
mind Only enhancing of the allowance
will not do. You have given thom a
lumn-sum of Rs 2500 ( am surpuzed.
Only today some of my friends have
come from Bombay. They have told me
just this morning that the land prica 2t
Nas'k is Rs. 1000 per sg. metre So,
what 15 this? Etther you give houses for
Judges or give them reasonakle allo -
ances and make them deliver 1uda-
ments properly How c¢3an a Judge
deliver judgemenis properly umnless his
wants are provided for® Ilousing 3
the basic problem jor all Government
officials It is particularly <o for Jud-
ges, because from Judges you evpect
laying down of morals for e seculed
saciety which is expected under the
Consti‘ution of India When you ©x-
pect that a Judge should lay down
certain morals for a secured Socielr.
to be followed by the society. should
We not expect that the Judge should
be 1n a good position tolive the every-
day life? Thereafter I want to buing
to your notice a very strange thing
which is happening in i1ural ereas, In
mofussil arcas 5 judge is at the meorev
of a sub-inspector of nolice. He asks
the sub-inspector of police “Mr. Sub-
fransporto My Sub-Tnspector will vou o2
transport® Mr Sub-Inspector will vou
that T get 2 proper house anywheore
through vou®” And immediately the
police officer can do it because the
police officer manages wost of ‘he
things in some way ov other heltcr
than the judicial officer Such is th=
condition Apn ordinarv sub inspector
of police helping a judicisl officer—is
it not a strange phenomenon m rwal
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areas? A very strange phenonmenon.
Not only that. The sub-inspector nf
police arranges for the eduaction of
thie judge’s children, for their trans-
port for going to pictures, for every-
thing. I am telling you the particular
truth I bring thig to the notice of
this august House for a particular
purpose to show that the judiciary is
the most neglecied. When z panchayat
samithi president or chairman can be
provided with a vehicle, why not a
judge who has to do duty fifteen days
at one place and fiffecn days at an-
olher? 1 often travel on buses and
what a horrible condition it is When
vou consider giving house rent allow-
ance to a High Cou:t judge, should you
clnose your eyes in regard ‘o the dis-
trict level judicial officers® Certainly
rot because, under the Constitution
judiciary functions as a whole, There-
fare, I request ‘he honourable Minis-
ter to call upon the State Goveraments
to understand the problems of the
¢:s'rict level judicial officers and give
thiem their basic necessities; otherwise,
they will not he able to lay down for
a secured society those morals which
arc expected of them under the Cons-
titution

DR. R K PODDAR (West Bengal):
Mr, Vice-Chairman, there is nothing
to oppose in this B:il] which deals
with a small matter. The Minister
wants to give Rs 2500 to a High
Court tuwards his house rent allow-
ance But T wonder what the rationale
is in trying to satisfy judges in this
ad hoc¢ and piece-meal manner Only
a few months ago their salaries were
raised to Rs. 8000. Why did not the
Government remember at that time
itself that the judges would have to
live in houses? In any case, the ques-
tion is that this Rs 2500 is not much
Here in Delhi there are hotels where
you have to spend that much amount
just for one night: So I dont grudge
this provision,

Then there are other judges also—
district judges, sub-judges, ete.—some
of whom draw less than what a Class
IV employee in LIC earns.
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I undesrtand that the average pay
of a lift operator in the LIC is about
Rs. 2,500/- per month and some of
the Judges earn less +‘han that, I do
not know why the Government is not
thinkag zbou! this aspect The point
1s that the Govrronment is trying to so-
lve these problems in a piecemeal
manner They want to have the hest
people as High Court Judges and
they want to compensate them in
salaries, pensions. house rent allowan-
ce, ete. But the whole society is eru-
mbling now Dou you want the best
peoble only for the posts of Judges?
You should also want the best people
to work as professors, as scientists,
as doicors and as  engineer, A few
months ago. there was . strike for
about three months or so in the Dellu
Unwersity by the professors, Unless
You solve the social problems, socio-
ecnomic  problems, in an equitable
manner, this sort of piecemeal legis-
lations would not lead you anywhere, "
You give something to the Judges on
the one hang and, on the pther, vou
also give {he threat of punishment. T
will not say ‘punishment’ but some
threat you give. some kind of a threat
Just 5 few months ago. the Chief
Justice of the Calcutta High Court
was transfered to Bombay and the
Chief Justice of the Punjab and Har-
yana High Court was transfered to™y
Calcutta That Chief Justice was ap-
pointag yust for one day in the Pun-
jab High Court; So, in one way, you
try to satisfy them by offering them
high salaries and high perks and, in
another way. vou give them the threat
of transfer. The Government is actua.
lly wanting to engender sycophanecy
among the Judges so that they do
not go against the Government and
they are allowed to enjov their beune-
fits I think the Government should
give a serious thought to the judicial
systery as 5 whole.

Sir, there are 23 lakhs of cases pen-
ding in the different courts in India
and about sixty-three lakhs of liti-
ganfs are awaiting justice. Just by
giving more salaries to the Judges or
by filling up the vacancies. does the
Govenrment think that the whole
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judicial system will be aliright? Does
the Government think thag the peo-
ple will get justice? I heard from one
of my friends, eminent in the judicr-
ary, something about an unemployed
youth who went to the court for jus-
tice He was the ninth man in a panel
vof nine persons to be appointed by

the Indian Oil Corporation. The
Indian Oil Corporation  appointed
eight persons from that panel and

this person was excluded, Therefore,
he went to the court. He lost his
case The Indian Oil Corporation also
contested it. The Division Bench was
in favour of this man and ordered
that he should be bsorbed against a
future vacancy, But the powerful and
mighty Corporation went to the Sup-
reme Court just {5 debar the unem-
ploved vouth from having a position
in the Corporation: Now, the case has
been pending in the Supreme Court
i': eight or nine years and the man,
this unemployed youth, does not have
the money to pay for his second class
fare from Haldia to Delhi. So, you
see, the poor man is being harassed
by the mighty and the powerful It is
because  having more money, they
can appoint very powerful lawyers just
to irustrate the expectation of justice
by the underprivilegeq section, So,
all these jssues have to be tackled by
#he Government You have to see how
the 1udicial svstem ecan », impreved
Can you not nationalise the whole ju-
dicial system? Sir, they say that they
are for socialism. But, in the socialist
countries, the judicial system is natio-
nalised, Just ag the health services
are nationalised, the judicial system
also can be nationalised. Why cannot
the judicial system be nationalised?
If that is done, the lawyers and the
judges will all be paid from the na-
tional exchequer and the people also
“eon approach them easily,

The last point that I want to make
is with regard to the allowances and
pay of the Judges. But they have to
be paid by the State Government.
And most of the States have deficit
budgets. So I would request the Cent-
ral Government to make some extra
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grant to the State Governments on

this account so that they can suitably
pay to the Judges.
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With these words, I conclude.

SHR1 V. NARAYANASAMY: Mr.
Vice-Chairman, Sir, I support the Bill

piloted by the hon, Minister of Law.

Sir, this is a simple Bill which re-
places an old provision. Sir, the en-
tire judicial system in our country
has undergone a radical change. To
be a Judge is a difficult task It 1s also
quite complex, The Judges have to
go through the facts in different ca-
ses and they have to judge the mater
according to the well settled law and
the Statute, As I already said, the
duty of a Judge is to judge the mat-
ter not only from the point of view
of the Statute Book and the prece-
dent but also from the point of view
of the changing social and economic
customs in the country., The recent
development that has taken place in
the matter of rendering justice is a good
example, because to render justice to
a Person who has ng source of incomé
or who is not in a position tn Pay a
huge amount to the lawyer means ac-
tually rendering justice to the poor.
This system was introduced three or
four years back and it brought a ra-
dical change in the thinking of the
judge, not only from the judicial
point of view but also from the point
of view of social economic and politi-
cal changes that have taken place in
the country.

Sir. we find that in the High Courts
there are vacancies to be filleq up, The
hon, Minister has replied in the House
that as on 10th October 1887 about
50 Judges have to be appointed in di-
fferent High Courts and 10 Judges
have to be appointed in the Supreme
Court 1t is 3lso a fact that there is a
backlog of cases. Cases have been pen-
ding for decisions for years together.
The process adopted by the Govern-
ment in getting a recommendation from
the Chief Justice of a particudar
High Court, then from the Chief Mi-
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nister of that particular State and
then making their own enquiries and
then coming to a conclusion 1s a leng-
they process I cgre~ with Upendran
whg says that there should be a time
frame process 1n this matter, beecausc
we are already burdened with lakhs
and lakhs of cases which are pending
in  courts and litigants are waiting
for judgments By delaying appoint-
ments of Judges we will be further
adding more cases in the pending list.
Therefore, I would like to urge upon
the Minister to cvolve a system either
by appomnting a Comission as we have
of UPS.C. or by having the Sup-
reme Court Judges or the High Court
Chief Justices to decide appointment
of Judges. That system may be evol-
ved. Of course, I quite agree with the
hon Minister that the antecedents of
a particular judge who is to be ap-
pointed should be throughly gone into.
The Judgeg perform a sacred task. The
duty of the Judges ;s sacred He has
to decide a case on its merits There-
fore, the appointment of Judges
should be made in a time-frame pro-
ress sg thai the pending cases can be
eliminated.

Sir, in the last session we have in-
creased the salary of the High Court

Judges The Judges are also very
happy. Now we ere  increasing the
House Rent Allowance of the High

Court Judges according to their sta-
tus so that they may survive indepen-
dently without depending upon any
body. I am of the opinion that filling
up of the posts of High Court Judges
will not solve the problem. The posts
ot officers who have to help the Judge
in deciding the matter should also be
filled. There are so many posts lying
vacant. They are the posts of subordi-
nate judicial officers at the State le-
vel, This point should also be looked
inta,

Another point is gheut the salary
of Judges at the lower levels, apart
from the Supreme Court and High
Court Judges There i disnarity in
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the salaries of a District Judges apd
the City Civil Court Judge m Delhi
and 1in other Union Territories 1
have got a peisonal example of the

“Judicial Officers working in the Union

Terrnitory of Delhi and the Umon Ter-

ritory of Pondicherry, Thewr salanes

at varmous levels, 1.e Sub-Judge, Dis- .
trict Judge and District Magistrate
are not on par with ths Judges of the

same level 1 Delhi. T hag written as

lefter to the hon Finance Minister.

The hon. Finance  Minister did not

give anv justification for this disparity

in the salaries of these Judges The

hon, Minister 1s going to repl, tc the

queries iaised by Mr. Upendra. The

hon Member has said that the High

Court has become a place of hrihe

earners ang So on and so torth

PROF. C. LAKSHMANNA (Aaah-
ra Pradesh) The Supreme Court wmd

not the High Court
g A 4
SHRI V NARAYANASAMY' I im
sorry., It is the Supreme Cowr:t He

said that under the protective civer
of law those persons are evading pu-
nishment ang they are getting “heir
place in he society, We will hav- to
do it in the right spirit, Those persons
get the protection of law and 'hey
are living in the society Those
sons should be eliminated from the
society  That s my interpretation,
The hon  Minister would have -=aid
that (Time bell  ringsy  (Intervupticus)
The hon. Minister is gong to answer
the ponints which I have 'raise{ or
which Mr Upendra has raised. T am
giving my interpretation

SHRI V  GOPALSAMY  (Tsmil
Nadu): We are not objecting to 1t We
want to  know what is your uoint.
kindly elaborate it *

THE VICE-CHAIRMAN (SHRL H.
HANUMANTHAPPA): Don't anTwer
the interruptions

SHRT V© @ NARAYANASAMY Sir,
I will say that by the procedure fney
are getting protection and thosc per-
sons who are to he punished b:- the
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law are not geiting punished. There-
fore, there 18 nc mustake, there 15 no-
thing wrong in  the hon Minister's
velrsion at the trme of the conference.
I would like to say on this aspect
that bette. condstions are to be made
available for the High Court Judges
so that they will be able to discharge
Judeship in a fair manner and also
protect the interests of the Litigants
m the societv Thank vyou, Sir.

SHRI ALAD 7 ARUNA alidg 'V
ARUNACHALAM: Mr Vice-Chairman
Sir I rise to extend my support to
the Bill moved by the hon Minister,

[The Vice-Chaifrman (Shri Jagesh
Pesai) in the Chair ]

Sir, there is no area of difference
among the Palriamentarians regar-
; ding the higher emoluments, exemp-
tians, concessions and facilities to the
Judges of High Courts and the Supre-
me Court. The Judges who do not
avail the facility of official residence
under this Amendment Bill are en-
titled to get to the extent of Re 2,500
p.m. in lieu of prevailing higher ren-
tals. Sir, considering the income and
states of the doyen of the Bar to
maintain the ndependence of the ju-
diciary, it 1s quite essential to pro
tect the economic  security of the
Judges

-

Sir, our Constitution 18 very speci-
fic regarding the qualifications, allow-
amces, service conditions. age limit,
ete. of the Judges In the province of
service also our founding fathers have
mncorporated necessary Articles so as
to allow them to function without fear
or favour. Articles 121, 126, 127, 141,

~142, 143, 144, 211 and 260 are consi-
dered to be the bulwark for the in-
dependence of judiciary

Sir, supremacy of our judiciary has
peen well. establisheq under Article
141 We are quite aware that there
will no constitutional democracy with-
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out effective judiciary be controver-
sy between the Judieclary and the Le-
gislature is not a ncw one We are
aware of the fact that the judgement
of Justice John Marshall in 1803 1
Barbary Vs Madison case created
controversy in the History of 1ud:ciary.
In 1937 President Roosevelt raised
criticism agamst the supremacy ot Ju-
dictary and he severely condemned
Supreme Court for saying that he is
not able to implement the New Deal.
Sir. what was alleged, what was cri-
ticiseq what was charged by President
Roosevelt has been repeated by our
hon Minster in a different pbraseology
dgainst our Supreme court Sir
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SHRI V GOPALSAMY Are vou
justifying 1t?
SHRI ALADI ARUNA alia V

ARUNACHALAM. That 1s a different
thing. Qur Minsler is alleged to have
said that anti-social elements smug-
glers FERA violators, bride-burners
and reactionaries have found their
haven in the Supreme Court, Sir, the
speech of our hon Minister 's highly
emotional, provocative and irritant.
But he has delivered it with a defini.
te design; there is no difference of
opinion about that T am not in a pos!-
tion to criticise or justify the allega-
tions But oot of anxiety and thirst
for jurisprudence I would like to ask
the hon, Minister as to how Judges
are responsible for this state of af-
fairs While they take oath, they ex-
press allegiance to the Constitution
and not to the Legislature, not to the
Executive. and not to the party in
power, Only they express their alle-
giance to the Constitution. They are
accountable to the Constitution. Our
Minister is very particular about the
accountability of the Judges of the
judiciary They take the oath of al-
legiance to the Constitution. They are
accountable to the Constitution So.
when we frame the law, if our law
is defective, our law has loopholes
then an offender would easily escape
through these loopholes or wutilising
the defects for which the Judges are
not at all regponsihle
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Sir in such cwrcumsances m, as-
sessment 18 that either we surrepti-
tiously make a law for their escape
or we lack wisdom mm  making the
law, Sir. we cannot question the con-
fidence of the cowts 1 any event
The courts gre considered as temples
of justice. Judges are like sacred
priests, Our Law Ministry is a Board
of Trustees and the Law Minister 1s
the head of the Trust Board. If the
bead of the trust board criticises the
temple, then the entire system will
collapse (Interruptions) .  Sir, even
though the supremacy of the judicia-
ry 1s accepted, the controversy iegar
ding the implementation of the deci.
sions of the court or the degree of the
court or the finding of the court 1s
there and these cen b. implemented
oaly with the cooperation of the exe-
autive aad the legislature As Presi-
den Jacson sarcastically remarked,
John Marsha]l made the decision let
him enforce he said But the coope~
ration of the execut've is necessary
for the implementation of the judge-
ment. Even though in the United
States there 15 controversy and there
v-as controversy betwzen the judicary
and the executive nobody is allowed
to create any dangerous situation in
the implementing area, Therefore, co-
operation from our arsy is necessary.
Co-operation from executive ang legis-
lature to the judiciary is quite essen
tial (Time bell rings)

THE VICE-CHATRMAN (SHRI JA-
GESH DESAI): Now the last point,

SHRI ALADI ARUNA alias V.
ARUNACHALAM: No Sir. You have
to give me some more time, So far I
wag speaking only about the princi-
ples. Now 1 have to come to the
points  (Interruptions)

Sir, it has been said that if justice
is aelayed, it means justice is denied.
Sir, if you go through the number of
cages pending in the Supreme Court
up to the end of 1985, they number
1,56,986. As far as High Courts are
concerned, the number of pending ca-
ges up to 31-12.1985 is 13.75,790. It
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you add the current figLre, I hope it
will exceed 15 lakhs in various High
Courts, Sir, what is the cause of all
this delay? Who is  responsible for
this delay? My reply is that it is the
policy of the Government In znpoin-
fing judges. That is an  important
point, because now the Government
selects the panel and asks for the pa-
nel from the Chief  Justices of the
High Courts and one panel from the
State Governments

SHRI P. SHIV SHANXER. No, no,
panel from the

SHRI ALAD:
ARUNACHALAM
mending to you.

ARUNA alias V
They are recom-

SHRI P. SHIV cHANKER: It oma-
nates from the Chief Justice.

SHRI ALAD{ ARUNA \[liag V
ARUNACHALAM. Anyway, you are
accepting the list from the State or:
the Governor sends the list after get-
ting the panel from the Chief Justice
of the High Court.

SHRI P. SHIV SHANKER: Com-
ments of the Chief Minister

SHRI ALADI ARUNA  fia; V.
ARUNACHALAM: You kindly cor-
rect me if T am wrong, The Chief Jus- _
tice of the High Court prepares the
panel gnd then the Government sends

SHRI P. SHIV SHANKER- No, no.

SHRI ALADI ARUNA oliag V.
ARUNACHALAM That 1s mv under-
standing. Afterwards the Governor
sends the panel to you Right or
wrong, you kindly tell me because in
our State..

SHRI P. SHIV SHANKER: May I &
explain this so that the hon Member
may not expatiate further to create
confusion?

Sir, there is a memorandum of pro-
cedure that has been seitled about
the appointment of judges That me-
morandum of procedure is in terms of
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article 217 of the Constitution so far as
the High Courte Judges appointment
is concerned. With regard to the Sup-
reme Court Judges, 1t is article 124,
Under that, even though the Consti-
tution 1tself says that the President
shall appoint in consultation with the
Chief Justice ana the State, what often
happens :s that because of this memo-
randum of procedure that has been
evolved, the Chief Justice sends the
names He addresses to the Chief Jus-
tice of India, with copy to me and
copy to the Chief Minister, That is
how it goes Then tne Chief Minister
has to have his comments, his views
cn that, Then he refers 1t to the Go-
vernor The Chief Minister after ma-
king up his mind ang also after having
the views of the Governor, sends it
to the Law Minister. In the Law Mi-
nstry, in the  Ministry of Justice,
after we pracess it, we refer it to the
Chief Justice of India, Thereafter I
take my view and then advise the
Prime Minister and the  President.
This is how it happens, It is possible,
because he has in mind his own State,
under this procedure jtself, even the
Chref Minister does not agree with
the names recommended by the
Chiet Justice He can then suggest
his own names but he must seek the
comments of the Chief Justice for
those names also  before he makes
them available to me, along with the
views of the Governor.

SHRI ALADI ARUNA alas V.
ARUNACHALAM I am also saying
the same thing and you are repeating
it in different words. What I said has
been repeated by you.

What 1 want to say is that in the
matter of the Chief Jusetice of the
High Court being appointed from
other States, 1t causes so cany contro-
versies. They are at the mercy of the
Centre. They never give due 'respect
to the State Government, They are
creating controversies and they beco.
me champion of controversies in the
mon-Congress-I States, the States which
are under the control of a party other
than the party ruling at the Centre.
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For example, there were two cases
in our State. In preparing the panels,
a particular community was recom-
mended in the first panel also ..

SHRI P. SHIV SHANKER: It is not
fair that in the absence. ..

SHRI ALADI ARUNA alias V
ARUNACHALAM: But I am not men-
tioning anybody.

SHRI P. SHIV SHANKER: But you
said ‘'a parlicular community’ obvicu-
sly it means something,

SHRI ALADI ARUNA alas V.
ARUNACHALAM: We have to ex-
pose; but I have not mentioned any-
name or any community. You can infer
anything. That iz a different matter
but T am not mentioning about any
community., Out of five vacancie.. {our
lawyers recommended belonged to a
practicular communityv. It waz stron-
gly opposed by our Govenrment, We
are not against any caste but we will
not allow any casts to dominate other
casts. T would appeal to the Govern-
ment, to the hon. Minister to give up
the policy of appointing Chiet Justices
from other States. How can a judge,
who hos no knowleage about the lan~
guage, the culture, the habits and the
behaviour pattern of the people, give
proper judgements? How can a judge
who has no knowledge about the lega’
luminaries of the local Bar can form
an opinion about the meTit of a can
didate while preparing a panel
Therefore, appointment of judge
from other States should be avoided
The appointment of judges from othe
States to a particular State is not onl
anti-federal, it is against the interes
of the State Government. You wi
agree, there are three wings: Legisl
ture, Executive and the Judiciary, 1.
gislature is under the control cf il
Chief Minister; Judiciary is under t}
control of the Chief Justice, and 1!
Executive is under the control of t
Governor. Governors and Chief 1
tices are appointed from other Stat
Do you mean that this is what a se
‘government should be known as?
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it serving any federal principal? That
1s why I appeal agamst appomting
judges from other States and this
practice must be glven up once and
for all

Sir, in the U.X, the judges are nemi-
nated by the Lord Chancellor. In
the U.S,A., they are nominated by
the President with the consent of the
Senate The hon Minister is very par-
ticular ahout the accountability of the
judges. That ijs why I wan; that ap-
pointmeny of the judges of the Sup-
reme Court should be 1atified by
Parliament and in respect of the
judges of the High Courts, the ap-
pointments should be ratified by the
Assembly concerned. Unless this is
done, there is no chance of controlling
or making the judges accountable to
the Legislature. Thank you

SHRI MS. GURUPADASWAMY
(Karnataka) Mr. Vice-Chairman, Sir,
I have no quarrel with this Bill. I
welcome i* I helieve, th- conditions
of service pf the judges should im-
prove and improve decisively at all
levels because it is one of the prere-
quisites to safeguard the independence
of the judiciary. Good emoluments
ind other facilities are necessary to
msure thejr freedom.

Sir, Whenever we discuss the judi-
tary, we should remember that we
re working in a federal set-up under

written Constitution, Those who for-
wlated our basic documient had
sken care ‘o See that for a federal
gt-up like ours, the sepration of pow-
rs should be respected as far as
ossible We have three twings, theoce
mbs of the Government; axecutive
idiciary and  legislature. All these
ree wings have got to tunction with-

the four corners of the Constitution.

' legal terms, all these agencies,

nbs, instruments, are gecountable to

e Congtitution of India My friend

5 alen talked about tha accountabi-

v of the judiciery in his address at

3 saminar about which there was
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a reference. We have lo remember
thalt we function under the Constitu-
tion of India. If we have to make any
change in respect of any limb we
have got to change the Constitution of
India. We should not, and cannot, just
tamper with the respective spheres of
the three limbs They are based on
checks and balances. It 15 a very old
coficept which has been cvolveq and
the Constituion-makers hag taken ins-
piration from various sources of au~
thority while framing the Constitution
The danger in a modern set-up is not
from the judiciary but from the exe.
cutive, Let us understand this. The
executive py its very nature, tries te
encroach upon the powers and fune-
tions of the legislatuie on the one
side and the judiciary on the other.
The problem of the present situatbom
is, how to contain the executive, the
overgrowth of the eXecutive, how to
prevent executive despotism to safe-
guard the democratic sei-up n this
country? Since the Constitution was
formulated, if you look at the entfre
gamut, you will appreciate there is a
tremendous growth of the executive
power in this country which has been
aetrimental to the free functioning of
the legislature and the judiciary. That
is the problem There may be a nabu-
ral growth of the executive power
but in our country ‘here has heen
constant and deliberate attempt made
by the executive to restrain and res-
trict the operations of the legislature
and the judiciary. Parlizment, as you
know, is the creator, the exccutive the
creature. Today the executive is the
creator and the Parliamen; is the
creature in gcual practice

In the judicial field also, with all
respect to my friend Shiv Shankerjl—
he is more knowledgeable than me.
I straightway. concede that—as a stu-
dent of political history I say, there is
a progressive erosion of judicial inde-
pendence in this country. There is
very rapld and undestrable erosion of
power of the judiciary and the leglslh.
ture. We have to guard againsy the
onslaught of the executive, My friend
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took 'pams :n his speech in Hyderabad
to point 2ot that the rudicial class is
not a goad-hehaviour class In his own
way he 3dmonishes them {91 net fol-
lowing ttiz wishes of the execulive.

SHR!I P SHIV SHANKER- Will you
please quote ..

SHRI M.S. GURUPADASWAMY: I
ould lika vou to go through the en-

» tire spec:h Your entire thrust.
SHRI P SHIV SHANKER: Please

+ yudiciar,

auote viaere I have admonisieg the
Zor no. obeying the execu-
tive because this is what you have
said, Pless: quote.

SHRU M S, GURUPADASWAMY: |
am 10t geing back on 1y word., The
whole thrust of your speech, pardon
me for sajing, is that the judiciary is
not accepting fully  endorsing fully
the policy- of the Governmen: which
you think is progressive You talk of
theelite class; you talk of the masses
Whe created the elite class in this
country? [3 1t the judiciary? Is it the
Parliament> Or is it the executive
ang its policies? My complain’ against
Mr. Shiv Shanker is, you have created
the olite class, the monovnoly class.
You ar= tnore responsible than the
iudwiary and the Parlisment, And
you blame the judiciary, pcrhaps in
futy, - Parliament also! You create a
class structure and blame others for
trying to interpret the laws which you
make here. Judiciary should not be
made 5 scapegoat. He should be very
careful. He was a judge himself, a
Yawver and a judge. T think he was
nat taking much care when he delive-
red ‘hat speech That is all T can sey
Herdid »nt take much care, In his

, omotions or perhaps in his zeal. He

thousht the judiciary is a4 fault and
has got o be mended

l.?y friend here quoted Roosevell., Do
your 'l-now‘ what Roosevelt did® In the
same Wway you do it He said: “Judi-
ciars- is reactionary, jg conservative It
i2 not radical enough to appreciate the
Ropes and aspirations of the people.”
So he packéy the judiciary with his
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owpn men That is how he qid it, With
a view to packing your own men in
the judiciary, you cannot advance this
argument What vou ara doing is, you
want to pack judiciary with your own
men by saying thag the present judi-
ciary 1s very conservative, is not radi-
cal enough Are you radical? Are you
progressive” I want to ask this. I
would like the judiciary to be recrui-
ted on the basig of merit ang tazlent.
And the Constitution 1s there to Pro-
teet all of us. If ther. ig somcthing
wiong i the Constifution, let wus
amend 1t Why blame the judiciary
for it?

Sir, 1t was Montesquiey whom he
has quoteq in his speech who said
Iong back: “If there is a combination
of two wings of governmeu®, tyranny
is nescapable, And if there .5 over-
doing by one limb of the government,
that is the beginning of tyranny”, If
there 1s a combination of the execu-
tive and the Legislature, it will be a
tyranny if there is a combination of
the judiciary and the executive, it
will be a tyranny. The third limb will

become helpless. Therefore Montos-
quieu said that there has got to be

separation ol powers. This principle
has been accepted by our constitution-
makers.

For heaven’s sake, to protect the
independence and freedom of the judi-
ciary, the sanctity of the ,udicial sys-
tem, do not employ appointmeni, Ppro-
mo':on and transfer ag instruments to
intimidate the judiciary Th rou are
doing today. Don’t do this as an ins-
trument of power to Drowbear the
judicial system here. You have done
far more harm to the judiciary now
than at any time. There is a progres
sive erosion of the independence of
the judiciary. You tempi them also-
After ‘retirement you appoint them te
various offices  You make them Gov-
crnors, you make them Lokayukts, you
appoint them as chairmen of commis-
siong of inquiry They are also humas
beings. You corrupt them That i3 my
charge  No retired Judge should be
appointed to any commission. You
appoint cxisting Judges as chalrman
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of commussions of inquiry. If you ap-
point retired judges of the High
Courts or the Supreme Court, they
would be under your obligation. To
that exen’ your inquiry will be vitia-
ted; it will not be impartial and fair
However, that will be a very bad
weapon :n vour hands to tempt the
judiciary. Those people who ae Te-
tiring will be expecting something
trom vou, from the executive It 1S
a very dangerous practice to make a
Judge. while he is a Judge or, alter
he retires look to the executive for
various,  facthies, for various berefits

Tha' Ig a wrong practice that you have
tLeen doing

May I say, therefore, Sir, while
eadorsing the views of other friends
‘hat justice ghould be cheap and
gu:ck, that you shoulq fill up all the
vocancies? There should be z2ufomatic
filling up of vacancies. You should
plan it You are lalking so mach about
the judiciary. Why don’t you talk
about yoursalf, your own performance
Why are you waiting so long to fill up
the vacenc:es? For whose benefit? Peo-
ple have not told you not to hll up
the vacarties. Why do you do that?
You should fill up the vacancies in
the Supreme Court and the High
Courts.

Sir, T entirely agree wi'h my friend
her. that no transfer of Judges is
necessary It should be accepted by
the Goveinment. There should he mo
transfer of Judges because there is
the problem of language and there
may be other difficulties involved. like
Jocal customs. Local customs they
must understand. For some time more
—I am not saying it as a principle

"put as a practical necessity—these
transfers have got to be stopped. I
think an evaluation is necessary. You
have been transferring thes. Jdiges,
particularly the Chief Justices. How
they are working and whether the
new system is working better than the
previous one. I think, Parliament
thould be told. '
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Sir, I do not like to take much of
your time. But, I have ng quar.el with
ihe Bill. I go along with the Minister
so far as thig Bill is concerned. ] want
healthy conditions anq facilities to be
created for the Judges so that they
may function more independenly,
more freely, Thank you.

' BT AT & AT (T AW ¢
ITAATHE  #g &%, WIS JH W
frdes 9x a@d & faq aux fam
EGE & O s e GO
I AITTRA AEEAT (FE @)
wi) (&9 %) fadaw, 1987 @r 7
FEIT T g 1 AE FT Bf ARG
qug 9§ T TEARTE A
g faguw & g seA wnien
F I9 UM ®T W AR
GEIC I 3 zmr G 2C IS @%‘
HAETE ST §f g AT TIRE THe
a9 &I 4T ’r”'smsm T WiSATT BT
g 22(F) T TR (2) & srra®t
a7 SEET W AVIGE ¥ FTT yorfoe
FE M gAR w4 foar W o
2 wERE g™ #) R Gme
Ay § 93 I3 WAR FqAGT )
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SHRI DHARAM CHANDER PRA-
SHANT (Jammu and XKashmir): Mr
Vice-Chairman, Sir, I 11se in support
of this Bill which is a very simple
Bill, about enhancement of emolu-
ments ot Juages There can be no two
opiniong about this. But, Sir. T have
some points to raise There ig short-
age of High Court Judges It has
resulted 1n 14.83 lakh cases pending
in the High Courtg and 1.63 lakh cases
pending 13 the Supreme Court, It is
a huge number. It is because of short-
age of Judges in the High Court. The
case of 3 man who goes tg the eourt
to demand justice lingers on for 10
years or more, He spends thousands
and thousands of rupees in Ltigation.
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He knocks at the doorg ¢f the courts.
But justice takes so long that he with-
drawg his case. The case 15 filad

Secondly a High Court Judge has to
dispose of election penf:onz  also.
There arc cases when y person iiles
an election petition, His petition Zo=s
on for 5 years. In the meantime, the
Assembly ig dissolved ang whether he
wins or loses the case does pot malter.
The case remaing i the court and he
has spent so much of monev on it
It 1s because a High Court Judge dis-
poses of nol only election petition: but
other cases also that election pect:fion
lingers on. I suggest that when a High
Court Judge disposes of an election
Petition, hus duty should be contined
to the election petitions only He
should not deal with other case. In
this way, the disposal of slection: piati-
tions will be quick and specdy

There 1s one legal directive }31‘(?5
a Judge. Don’t punish those whe have
not committed crimes though yo. may
have to acquiy those who have com-
mitteq crimes. But we have gee. that
those whg have not committeq c.imes
have been punished That is a loophole
in the Judicial system which sho.td be
pPlugged If you don’t plug thig Tvop-
hole, then pcople will not get jutice.

Sir, in the lower courts alsc t;e
chuatxon is very deplorable, Judges
are appointed by the Chief Justice.
But there is interference by the
State Governments with the result
that those who do not have anv merit
are appointeq Judges. A  Fudge
should be appointed on merit alone.
His performance as a lawyer at least
for 10 years should be perfecr A
map who has just passeq LLB and
is immediately appointeq as = fudge
will not perform his duties pe-fegly
according to the law A lawyver who
works efficiently for 10 years as an
advocate shoulq be given a chance to
work as a Judge in the High Courts
Or in the lower courts, Justice should
not be delayed Justice should be
done speedily to the persons who
approach the courts. If thev are
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not given jusace, then their confi-
dence 1n the judicial system will be
shaken. Thank you.

THE VICE-CHAIRMAN (SHRI
JAGESH DESAI): Mr. Gopalsamy.
Only 5 minutes.

SHRI V, GOPALSAMY: Mr Vice-
Chairman, Sir. 1 know that the tims
at my disposal 1s very short, I will
confine myself to the Bill. Originally
the House Rent Allowance was
12-1/2 per cent of the basic pay.
At that time the basic pay was Rs.
3500/-. Now the basic pay of the
High Court Judges including other
perguisites 15 Rs. 8000/- ang above.
It has been raiseg from Rs. 3500 tlo
Rs 8000 Op that basis, the House
Rent Allowance comes to about Rs.
1000.

Sir, now the Government have in-
i troduced s new Bill under which the
house rent allowance is raised to a
consolidated sum of Rs. 2,500. It 1s
understooq that this rise to a conso-
lidated sum of Rs 2,500 will be paid
to the Judges who are occupying
their own premises from the date on
which this condition is notified. Since
the pay has beep raiseq much earlier
and given effect to from 1st April,

1986, it is requested that the house-

rent allowance of Rs 2,500 also may
be given effect, that is retrospective
effect from 1st April, 1986 because
when there wag an increase in the
pay of the Central Government emp-
loyees, that was given retrospective
effect from 1st January, 1986, When
the Central Government employees
have been given such a facility of
retrospective effect, T hope and I
woulg request our hon Minister to
consider this request to give a retros-
pective effect Even at this moment,
T hope our hon Minister would de-
finitely consider this request and
give retrospective effect from 1st
April, 1986, and that would be a
welcome measure

Sir, the strength of the Judges of
the Madrag High Court is 25, i.e.
21 Permanent Judges and 4 Addi-
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fional Judges. As on date, the
strength of the Madras High Court
1s only 18. By March, 1988 the
Chief Justice would be retiring, As
on date, the vacancies are 7 and by
15th of March, 1988, the vacancies
will be 8. And I do not want to go
intg the phght of the people due to
the delayeq justice ang all those
things. So, I would request the hon,
Minister to fili up the vacancies as
early as possible taking into conside-
ration various aspects because, re-
cently, a controversy also has arisen
in Tamil Nadu between the Law
Minister and the Chief Justice, I do
not want to go 1nto that. While
taking into consideration the whoie
background, i1t is also necessary to
keep in mind the socio-economic
conditions ang at the same time the
need {o uplift the people coming from
the down-trodden, from the backward
sections. That aspect also should be
taken into consideration That is my
request,

Sir, the Judges of the High Courts
of other States like KXerala and
Andhra Pradesh are enjoying the full
facilities of phone calls whereas in
the case of the Judge of the Madras
High Court, the phone facility is re-
duceg to T00 total calls, inclusive of
free calls per month, except in the
cage of the hon. Chief Justice. Sir,
it is ridiculous to note that earlier to
the introduction of this new system,
even the first three senior Judges,
otherwise calleg the Portfolio Judges,
were enjoying 800 free calls, but
when the charge payable for each
of the cal] is increased, the Judges
are made to pay from their pocket
for extra calls Sir, the facility of
free calls ig a status symbol. So,
when some of the Judges in the High
Courts of some Stateg are enjoying
the facility of free calls, why should
there be a discrimination against the
Judges from some other High Courts?
This anomaly also should be removed

SHR] P. SHIV SHANKER: You
must addresg it to Mr. Aladi Aruna.

SHRI V. GOPALSAMY: We are
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helpless., That is why I am address-
ing it to you and because you are
friendly with the Government, you
coulg take it up with the State Gov-
ernment also (interruptionsy, You
are the mediator now, I would re-
quest our hon. Shri Shiv Shanker to
take up the issue with the State
Government though it is a petty mat-
ter,

SHRI M. S. GURUPADASWAMY:
He wants your good offices.

SHRI V GOPALSAMY: Sir, ithis
discrimination should go. It ig ridi-
culous to expect the High Court
Judge to pay for the calls from his
pocket, I hope the hon. Law Minis-
ter will now take up the 1ssue with
the Government,

Sir, there is one more thing which
also concerng the State Government.
I woulq request the hon. Law Mi-
nister to look into this, In other
States. the High Court Judges aie
allowed to fly the High Court flag
on their cars. This system of flying
a flag on the cars of the High Court
Judges was prevalent for some time
in my State, in Tamil Nadu. But it
was subsequently given up on ac-
count of the policy of the State
Government and now the Judges of
the High Court of Madras are pre-
vented from flying the High Court
flag on their cars, When the Judges
of the other High Courts are enjoy-
ing such a flag facility, we do not
cee any reascn as to why the Judges
of the Madras High Court Should be
deprived of this privilege, On +his
also T would request the hon. Law
Minister, because that Government
ig very friendly or toeing the line of
the Central Government, whatever
you dictate, they dance to your
tunes, to take up the issue with the
State Qovernment so that the Judges
of the Madras High Court enjoy the
facility of flylng the flags on their
cars.

With theses words, Sir, I conclude,

T A Ay 4
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SHR] DARBARA SINGH (Punjab):
Mr. Vice-Chairman, Sir, I want to
point out only one thing. Whatever
has been saig by the hon, Member,
the Law Minister will take care of
this, But I would like to say that
at the time of selection of candidates,
whosoever they may be, they will be
fulfilling the conditiong all right, but
it should ascertained that they do
not have any feudalistic biag or com-
munal or caste bias at all. This must
be taken into account,

376

THE VICE-CHAIRMAN (SHRI
JAGESH DESAT): Malviyaji, five
minutes.

SHRI V. GOPALSAMY: Sir, I
confined myself to the time. So bo-

nus should be given subsequently
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I am referring (0 the reply given FT TQPT A7 a,'tﬁ'gr;f I W =9

to Un-Starreg Questigny No. 2049 gn
26th November, 1987, The Hon, Law
Minister replieq that the Government
have addresseq the Chief Ministers
of the States ang the Chief Justice
of High Courtg from time to time
requesting them to locate and recom-
mend persons from the bar belonging
to the Scheauled Castes and
Tribes and other backward
classes and minorities and women
who are suitable for appolntment as
Judges of the High Court so that they
could give them better representa-
tion in the High Courts than it is at
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sfeza feArse (T AFASTA Aqeq
2w &7 For% BFaT 517 gATgraIR greae
¥ ot aw qfew § gA% a A 4 g
As per the information  furnished
_:?y the Registry of the Allahabad
High Court 79.595 cases were pending
before the Court for more than five
years as on 30th June, 1986,

g fafmr 2 & slE-am
16 a9 A JFL 18 «TH FAS

qEfe @Ay A gwIe W F AT

F{W F W g AT FHAT

F 799 fge ¥ '«fr far &

g wg A1 wrar g fawwmr &

ARAT AT S qMEd £ "

qY AR A @R T AN |

The Law Comnussion of India gbser-
ved in 1ts Seventy-Ninth Report: It
1 our considereq ovinion that the
delay in filling the vacancies is one
of the major contributing factors res-
ponsible for the piling accumulation
of arrears. In our opinion when a va-
cancy 1s expected to arise out of the
retiremen® of a Judge, steps for filling
Up of the vacancy should be 'nitiated
six months in advance The date on
Which such a vacancy normally arise
is always known to the Chief Justice
and also to the o'her concerned. “It
should be esured that necessary for-
malities for appointment of a judge,
to fill the vacancies, are completed
by the date on wnich the vacancy
arises.” '

qrFaas A% W% HIHT @6
& femt @9 &1 aiw & ¢ WA
F g afer 6 WER F qEw A
qYuT FT &r ardT & fF W 941w
mﬁmaﬁwmrﬂsﬁﬁra—
far o off w;mr wfeare &

¥ T ATFEl FT A AGHT eF
AT wrgar g fv wEbew
a?rsﬁxmrg T § 98
26 8 A &7 9T 10 M

) ,
zadr wfears gt @ £ |
0 A o fafew grieE AL I
gHe €9 3 442 AfRT TA A9
som%xmﬁwgnﬁumﬁr

S HIHYT FLAT Argar . On 31st
October, 1987, ther existed six vacan-
cieg in Allahabad High Court out of
which five are from 15th  October
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1984. In Andhra Pradesh, {rom where
the learned Law Minister comes, there
ara two vacancies since 26th Novem-
ber, 1982. Besides, there are 3 vacan-
cles 1n Andhra Pradesh since 1Tth
October, 198T.

These are the vacancies ag I said,
lying vacant from 15th October 1984
in Allahabad, and from 17th October
in Andhra Now I take the case of
Gujarat. In the Gujarat High Court,
there are four vacancies. and out of
these four vacancies, two vacancies
are from June 1984, one is from Tth

June, 1984, and the other is from 26th
June, 1984,

q 78 AAAT TEgarg fv @A S
FAT 9T W E, ATGT FAW E, AW
AR F7 faer AgY vET @ A FW
T @, |1 FEAre ¥ fFzA sgE
FI AT qET WX ST I A
R s rdfag 71 Argar, wedr
TWI@E § AAEE A AdEr ST
TF A A2 T39 fIar on, 3EwagA
g I 2, a8 3&1#37 1987 &
“fegeaTe TrE WOTOT 3, SAR
IIMET FTH #1 FELT AEr & AfEw
¥ UF T AT AR IAFT AT ATF-
foa Fv1 =gt g faamwEy
ST A R w=@T

Where do we gstand®> Why dig the
“rouble arise? The basic question ask-
ed is that if the Supreme Court is not
accountable to anyonc, should the
appointing authority look a* the philo-
sophy of judges before appointing

them?”
7 3g JAaT Tgar g 5 oza feer-
dH F GO IAHT AT AFAL AT

FT ATAT IT 7 7a IO A9 a7 ITRT
gy Fr Ffmw FT R owe
@ fearasr & T w7 qifafesa
fraradt 1 7813 FnfE wregER, A
fam & foru gAETER 8riw T 7 ow ayfag
1 % ez aarar aar, ofear =E
wfew 4, femy @7 a9 4 o

[RATYA SABHA]

As on July 1 this

there were 1.6 lakh cases pending in
the Supreme

cases were as old as 15 years ang 66
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Fgw @ fm F v Famm w@y
THHT FT ATISAFAT T 7
fam ara afgew s sfezw owmd @
TAFE] WA uE
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a7 f@m %
:F omy A %

o AT T g ¥ F o3 ey Agr
7 fam o=@ % AT IEFT AT T
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¥ N8 AT FweArs a@
gt =rfge | ¥ f& 47 emm -
fug fwar fF g 3w @ 82-83
w17 U §, STEIEE ¥, 9w A
¥ e A % fewm e 0 omarsy
TARY AWATA F[ FfAW FIA

o
H,

TAREIT  FT T wqfEuaa
TH yEaE i fear @ famer #R
4 oA FIHRET FAT AT

“A meeting of the Demaocratic
Lawyers Front ang Litigants Forum
held under the presiaentship of Mr.
S.K. Garg, Convenor, criticiseq andyg
condemned the government policy
regarding appointment of judges in
the High Courts and Supreme Court.
The speakers in the meeling strong-
ly resented the appointment of
Chief Justices in the various High
Courts for brief periods, making
mockery of the high office and fur-
ther ignoring the approved names”

T A9M% J IAEE T QIIFE K T
Faa @ fagm & A <hew a
T w§ 1987 ¥ ©g ¢%, %9 N
fegraT 1987 ¥ &, I3 5-6
AfF i Y T, WS T TEEETE gE-
i Fufre 9% sfeea ow gy aoaw
o # seg e fE zmgiag SEER
I By PEER " % ofsw o
wfedw g, a9 afew et
= I FW F ) WU 4 I AR
ft emw wFfaw FR TgT §
pending cases & @ faafasr &
e § o

year (Le. 1987),

Court. Of them, 2422
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ccxes older thanp that, ang the High
Courts had aboul 14 lakh cazses pend-
ing with them. quite a few of them
10 years old.
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SHRI P. SHIV SHANKER: Mr.
Vice-Chairman, Sir, I inust thank the
hon Members at the outset. Almost
all members have been pleased to
support the Bill. But while supporting
the Bill, various hon. members have
been pleased tp maky diverse observa-
tions in regard to the judicial system
itself. It 15 these observations, I think,
which call for an answer In certain
respeets, I have alsg to put the record
straignt sq that no lurking suspiciop or mis-
understanding prevails,

One of the points which hazs been
raised by hon. Members is about the
vacancies not being filled up in time,
I woulg like to bring jus¢ one aspect
in connection with this to the notice
of the hon House. The President, for
the purpose of appom‘ment of High
Court Judges or, even for that matter,
appointment of Supreme Court Jud-
ges, hag to consult several Constitu-
tional authorities In the case of High
Court Judges. there is more than one
Constitutional authority. They have to
be consulted. Often, it so happens that
there ig divergence of opinion, Know-
ing the judicial system itself and
based on the experience thaz I have
gained s the Layw Minister— first, for
two years from 1980 to 1982 and then
since July, 1987—T would sas- that the
Central Government, part 1cu1ar1y the
Law Minister, endeavours to see that
as far as possible consensus emerges
in *he names. It is a trial which has
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/16!11‘ .. This trial is with an objec-
%o P& ™72 particular authority does
1NVF ﬁ":;ﬂlet down. Thig process invol-
»0t fite a good time I have seen in

4 ﬁy cases, Thig process 1s slightly
/ {ﬂe consuming If the hon. Members

think, well, Constitutional power is
in the hands of the President, there-
fore you consul' and appoint, you can
override the other authorities; fair,
that can be done, there is no difficulty
about that, Cons'itutionally 1t 1s per-
fect but then our society beng a very
complex society, always it is better to
take a consensual app:oach and in
thig process delays do take place, I
do not deny this. Some of the hon.
Members have particularly referred
1o their own cases. Particularly the
hon. Member from Tamil Nadu raised
that issue. It 1s not difficuly for me
just to override either the Chief Minis-
ter or the Chief Jus'ice ang appoint
Lut then would I be downg 3 service
to the State? That is why we try to
evolve a consensus and in evolving
consensus sometimes the positions are
taken so strongly that u becomeg very
difficult, but still in the process it
takes fime.

SHRI V GOPALSAMY: That means
the ball is in their court in Tamil
Nadu.

SHRI ALADI ARUNA alias V.
ARUNACHALAM- He is dealing in a
general way.

SHRI P SHIV SHANKER: 1 will
leave it to Shri Aladi Aruna to deal
with 1t, but T would like to tell one
thing I would not like tn shirk the
responsibility by merely saying this.
It is true, we face lot of difficulties
and a lot of issyues have been raised
by hon Members in this regard. One
of the hon. Members has raiseq the
1ssue as to why a particular Chief Jus-
tice had been appointed only for {wo
days Well, T cannot disclose 1 was
not the Ministe, at that time but ag a
Minister now I take the responcibility
on myselt and say, I cannot disclose
what is there in the file, how the file
has developed.

|RAJYA SABHA]
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ol W wagw fag: W@ A% 5
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SHRI P. SHIV SHANKER: The
powt is, if there are charges against
those who are not in this Housg and
who cannot defend themselves, I am
not gommg to say anything agamnst
them, Therefore, I would ke to say
that we make endeavours. I can assure
that on my part I will make as much
endeavour as possi:ble. I woulg also
like to tell hon. Members that 1 agree
that a person should no! be appeoin-
ied—Ileft to myself I totally agree—
for twg or three or four days gr even
for a week or one month or two
month or twg months It is perfectly
all right, I quite agree, bug then some-
fimes things emerge in a particular
fashion, For example, I take the res-
ponsibility {for having apbointej recen-
tly a Chief Justice in Delh; High
Court for five days. Yes, I myself ¢
that because before me there wag
precedent of only one day

SHRI M. S. GURUPADASWAMY:
You have done better.

SHRI P. SHIV SHANKER: If I had
tho precedent of one day

SHRI ATAL BIHARI VAJPAYEE
{Madhya Pradesh): You have dﬁe
better.

SHRI P. SHIV SHANKER. One has
to look into  diverse factors and 1
would like, where our difficulties are
genumne, hon. Members and also the
nation to appreciate our difficulties. I
have not been a hypocrite. What I
have to say, I will say it frankly, I
have always been saying so right
from the beginning, when I was the
Law Minister and also a Minister in
this Central Government fcr e
last seven to eight years.

Therefore, what I want 10 bring to
the notice of the hon. Memkers is that
the delay, in my submission, is ;nher-
ent jn the very system itself. {(Infex
ruptions) Well, you may not agrée,
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Mr, Gurupadaswamy, that is z diffe-
rent thing.

SHRI M. 8. GURUPADASWAMY:
It is not inherent. You yourself said
that you can appoint a straight way
but you do not,

SHRI P, SHIV SHANKER: Thep I

also saig that 1n system jtself you have

™got to be aware of the complex sys-
tem of the society.

SHRI M. S. GURUPADASWAMY:

You say that.

SHRI P SHIV SsHANKER: That is ex-
actly the tmng. That 1s why before com-
ing to this conclusion I have already
laid the foundation for what I wanted
to say. Therefore often fimes delays
oceur. Some of the hon  Members
have raiseq the question that vacan-
cieg are there from 1982 1983, 1984
etc, That is not correct The vacancies
go on get'ing filled up But subsequent
vacancies alsg arise. If you take into
consideration the subsequent wvacan-
cies and take it back to a particular
date, that would not be the correct
approach. So T thought [ musy say
that because of exigencies, the delays
oceur,

¥ SHRI NIRMAL CHATTERJEE

(West Bengal); You arp creating a
problem for us. If you say that we
have tp trust and not examine it, you
put us into difficulty as Members of
Parliament

SHRI P. SHIV SHANKER: I am
sorry that is a very easy way of put-
ting the question which T will not
answer, It is not a quest.on of lrust;
ﬁ is a question of my sa'h

SHRI NIRMAI CHATTIERJEE- 1
agree, but the point is that you say
that there are such factors also which
lead to delavs...

SHRI P. SHIV SHANKER: I am
saying this. Precisely that 13 what I
have said.

- e an
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SHRI NIRMAL CHATTERJEE: That
is what you are saying. How are we
to know that there are no other fac-
tors if the Parliament cannot scruti-
nise?

SHRI P, SHIV SHANKEFR: I am
prepared. That is a matter which
could be aebated.

SHRI NIRMAL CHATTERIJEE: You
have talked of another meaning. You
have talkeq of transfer. It could he
valid. But how are we to judge whe-
they the transfers are valid if the
Parliament is barreq from assessing?

SHRI P. SHIV SHANKER: I am
not saying that,

SHRI NIRMAIL CHATTERJEE: You
help us by saying how we can seruti-
nise this,

SHRI P. SHIV SHANKER: I follow
your pomnt, It is true that Parliament
and hon. Members of Parliament are
entitleq to the information, but not
beyond a particular stage, becausSe
where it is a matter as I said, if by
putting forth the papers hefore you,
or by disclosing the whole facts before
you, if I am placing a person in jeo-
pardy who 1s not in a pos.tion to ans-
wer 1t, I shall not place those facts
before you. I am sorry you have t0
live with me, Right or wrong, as
Carlyle said 1it, my husband, whether
good or bad, is my husband You have
got to live with that, If you do not
believe me, I leave it there.

SHRI V. GOPALSAMY: There is
provision for divorce also,

SHRI P. SHIV SHANKER; Mr.
Chatterjee, speaking persgnally  for
myself, I am prepared if you evolve
a system—I do not know whether it
is possible, but it hag got to be goue
into—whereby a few of the Opposi-
tion leaders, on the oath of secrecy,
could look into the papers. Perhaps
that couly be one way of dealing
with this, I am only trying to put
across this view because speaking for
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myself, I have no objection. I am
prepared to make a clean breast of
myself on every file, But the sysiem
works in z particular manner | But
we could perhaps evolve a method.
It is a matter where we could sit
and wcik out. Whether we can go
into it ig a question which could be
debated in a different way, but this
is not the time or occasion where I
could express myself on those issues.

SHRI ALADI ARUNA gliag V.
ARUNACHALAM: The hon. Minis-
ter has remindeq us about the vacan-
cies in the Madras High Court that
these have remained vacant  since
1986. But for the information of the
House, T may state that so far as
Allahabad High Court is concerned,
five vacancies remain there from 1984
and in Andhra Pradesh High Court,
two vacancies remain from the year
1982. These facts must be known to
the House. You cannot create the
impression.....

THE VICE-CHAIRMAN (SHRI
JAGESH DESAI): The Minister is
replying that point,

SHRI P, SHIV SHANKER: I would
like to know if it is your case that
after 1982, no appointments have
taken place so that the vacancies. ..

SHRI NIRMAL CHATTERJEE:
That is what you should answer. He
says it is continuing vacancy., Your
case ig it is not. That you should
definitely clearify.

SHRI P, SHIV SHANKER: At
least in respect of Andhra Pradesh
High Court, I am aware it is not.
There is nothing of that type. What
happens is this,

SHRI ALADI ARUNA qliag V.
ARUNACHALAM: It is given in the
reply. It has been stated by the
hon. Minister that two vacancies re-
main vacant from 1982,

[RAJIYA SABHA]

(Conditions of Service) 388
(Amdt)) Bil, 1987

SHRI P. SHIV SHANKER: I do
not know in what context it has been
said. I would like to go into it, I
can check with you. There should
be no difficulty about it. What I am
trying to say....

SHR] V. GOPALSAMY: Can you
enlighten us about the delay in fil-
ling up the vacancies in Madras High
Court? o

SHRI ALADI ARUNA qliegs V.
ARUNACHALAM: That he hag al-
ready explained. But the position is
worse in gther States,

SHRI V. GOPALSAMY: You
shoulg come to that point,

SHRI P. SHIV SHANKER: In a
collusion of yours and Mr. Aladi
Aruna, T will nevey be tricked in!

Now, Sir, some of the honourablé‘
Members have raised the icsue about
the letters written often about the
apponitment of Scheduleq Caste
Judges, Scheduled Tribe Judges, or
of backward classes, womep or mino-
rities, etc,, ete,

sy Tiw magm fag: faael &
ST qFIEC 7 '

) @ foawst @ 7@ fAdgs
q1 FeA Afsie | wAT AR AT
@7 FH I A W frar g

Sir, I woulq like to bring to your
notice that if anybody is responsible
for this, it is I who started the letler
in August 1980. My letter of August
1980 was the subject-matter of the
Judges case also. When I did it oy
ginally, I did it with a very honest
intention, and I continue to have hope
in that After all, ours is a very
complex, intricate society, Different
segments are there in our society—
I need not go into the details, Every
segment must have a share in the
administration, be it the executive,
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be it the legislature or be it the judi-
clary. It is from this angle that 1
wrote the first letter in August 1956,
and I zm glad that some of my suc-
cessors later on took up that cause
It is true that in spite of this—I con-
cede ang I am ashamed to say this
as a member of the Government—
adequate number of Scheduled Caste,
Scheduleg Tribe, Backwarg class, mi-
nority or women Judges are not
there. I am fighting for it, It takes
a little time for me. I have to per-
suade the other authorities also. I
have my difficulties in that

sft 7w gaaw fag @ Swawas
wiwa, & g1 Fgar § 5 o
oraEr S ¥ dwad g,
weee FAI® v wfgami ¥ vy
waT wE &, faasr dfwew 10 @iw
¥ AT &1 F 7 T@ HIMIT QT WOF(
gEy R Ewmy ¥ fama #roar
w e ?

sl 9o fra awT wiE, uWX
ey 37 @Y #1 Jig Agr 8
TEN Foa @ S W) @ 0 AE
wfeew wrRT =7 faRe FEAT 9z
g 1 &1 meer gt fR o 2174
124 FT e T8 J@ fFar A
fF @R arar 7@ faw W & oA
Staigy § =g a9 wmaAE § fear
/T HFAT

_ A waw fagi7l qway) o wIw
(AT § 7

s 9 faawwe - F, St §=ia
war &1 g & vuwr waw ¥ TEIE

T have already explaineq tbe pro-
cedure for the appointment., There
is a procedure which has to be fol-
Towed,

o T wagwy (g 0 ;BT
qr frar & agar & 7 (wFawA)
w# ay Ofyg ) gEl o @y )
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Some of the authorities diq res-
pond. I am not saying that they did
rot respond Some have their own
approaches. Now, in such a situa-
tion, it is only a question of continu-
ous trial. We cannot give up this
approach. We have got to go on re-
questing and we have got to go on
persuading <o that there is a proper
representation to each ang every
segment in the society. Trials have
been going on for quite some time.
It is not as though it could be said
that trials have never heen made.
But it presents quite a complex situ-
ation. 1 remember, one of the Chief
Justices some time back wrote to me:
“Where is it in article 217 about
backward classes, Scheduled Castes,
Scheduled Tribes, Muslims and so on
and sg forth? How are you bringing
it in? Only go by the merit.” What

does he mean by merit? He

says, “What I select is merit.”
600 p.M.Now, what can I do? I have

to persuade him. Long back

one gentleman wrote fo
me, I have to persuade him. T
have to request him tp see the rea-
son. I have tg request him to see
the complexities in the society. 1
can do only that Beyond that what
can be done® Sometimes our diffi-
culties are also there

One of the hon Members, I must
say. made a very very uncharitable
remark Since the remarks are such
that thevy have brought, me 1, 1
think that T should exvlain the posi-
tion, Tt ig very easy to cav in gene-
val terms. T woulq have understeod
if vou hag wanted to score 5 point
bv merelv saving that judicial deci-
sions are being influenced by wvoliti
cians. You have gone to ths exfen
of saying that Mr. Shiv Shanke:
taking advantage of his position, ha
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influenceq Judges and judgments. I
am not angry with him. I pity him.
1 am really sorry that he is using a
wrong forum for the purpose of ex-
pression of thig thing. I would have
very much liked if he hag not done
it. Merely because some judgments
have gone against your Chief Minis-
ter or something like that, should
you go on talking anything against
some people?

PROF. C. LAKSHMANNA: Sir,...

THE VICE-CHAIRMAN (SHRI
JAGESH DESAI): Please sit down.

SHRI P. SHIV SHANKER: Please
allow me to say this. I am not going
to yielg on this.

PROYF. C. LAKSHMANNA: Just
one second.
THE VICE-CHAIRMAN (SHRI

JAGESH DESAI): I will not allow

you,

SHRI P. SHIV SHANKER: I am

sorry. 1 will not yield. Having said
something, it is unfair......
PROF. C. LAKSHMANNA: You

say anything about what we have
said, I am only saying that no judg-
ment has gone against the Chiet Mi-
nister, .

SHRI P. SHIV SHANKER: What-
ever it 1s, I am not bothered about il.

PROF. C. LAKSHMANNA: That is
all,

SHIV P. SHIV SHANKER: Or sup-
posing some judge has decided against
me should I go to the extent of saying
this? I would have very much liked if
he haq some facts to tell me, “Look,’
{n such and such a case you have in~
‘erferred.” Why this type of rumour-
nongering? I am no¢ bothered about
he reflection that he is making ags-~

[RAJYA SABHA]
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inst me. I am prepared t{o answer.
But, then, this is g reflection on the
institution of Judges who are not in
a position to answer here. I would
have very much wished ang I am
prepared {Interruptions)

SHRI V. GOPALSAMY: The Minis-
ter is replying,

SHRI P. SHIV SHANKER. On my
part, I have not shirked my responsi-
bilities. I am prepared. My conduct
could be judgeq by Mr. Gurupada-
swamy, Mr, Vajpayee Or anybody €lse.
It 1s no doubt true that I have spoken
very frankly, very strongly on many
an occasion, on many a subject, But I
have not come down tg this level to
say things of this type. I would have
very much wished, if he 1eal'y wanted
that this point should go home, he

had told me I would like t, tell the _

hon Member that if he can prove one
allegation, I shall not continue tg sit
here. T will not only be not a Minjs-
ter but I will resign my seat in Rajya
Sabha. I am 3 man of that type 1t I
could resign about 18 years of my
secure life as a Judge, T woulq never
continue t5 be in a position Tike this
and do nasty things as he has tried
to put. I have always liveg on my own
principles, whatever
ing goes on. The greatest misfortune
is that T have come into politics. T am
saying personally because I have
known a lot of people talking. There-
fore, T would have very much wished
that he had substantiated, instead of
making a general allegation and walk-
ing out. It 15 very unfair on the part
of the Member to have said that. Then
he says., “Dignity of the
From him should I receive lessons on
the dignity of the judiciary? I have
hveg in that ins‘itution, and I am a
product of that institution T have be.
lieved in criticism, and [ am going to
say what I have fo say about the
speech which has been mentioned. I
Lave never shirked my resvensibili-
ties, 1f I have to say somethiag There-
fore, {0 make allegations of this type
and to cast the aspersinns, direct ar

judiciary.”-

rumour-monger-

ey
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indizect, on the judiciary and then to
proclaim that we are offenders of the
same 1s something which 1s astound-
ing.

One of the hon. Members—perhaps
the same ho1. Member—said the sys-
tem of transfer of the judges is also
used to intimidate so that judges may
play safe This issue, of course, some
of the o‘her hon. Members have also
raised. I would like tn very clearly
say that I started this transfer policy
when I wes the Law Mmister in 1980
1 wag in the dock before the Supreme
Court for this. Judges' case by itself
is a decision where 1 have “myself
been a respondent. I had explainerd al
that time in this House ang in the
other House as to why this policy has
to be pursued. T had said, it not only
advances the cause of nalional inte-
gration, but it js more reformati've_ I
woulg not like to go info those details
Jecause my Speeches arg already prin-

,ted and I have spoken on each and
cvery point in detail. It ig not my view
alone. It started in 1957 when Mr
Setalved used to be the Chairman of
the Law Commission and Mr. Palkhi-
wala was one of the Members of the
Law Commission at that time I; is
they whoa recommended that the
Chief Justice and judges must be
from outside. So much so I have quo-

. ted these things.

Even Mr. S.V. Gupte, who happened
to be Attorney General during the
Janata period seid, thesp persons
must be from outside. Those Who are
in the profession know how things
have been going on I wouly not like
to say anything more on this excpt
that it has very great advantages Tt
ig true I for one personally feel, since
his policy is not implemen‘ed fully

mifficulties are coming in The difficul-
ties are not because of the faci that
we are implementing it- difficullies
are hecause 0f the 1mproper immnle-
mentatiion of this policy. Immediate-
1, after I took over in July 1987 1
have been working on this and trving
to see that is implemented wholly,
Therefore to say, if a Chicf Juslice
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comes Ifrom outside difficulties will
arise, is not correct, Of course, there
are a minor points as you might say
that he is not aware of the local laws.
This is the argument which 1s often
repeated. If that is the argumeng I
have got to accede, then nobody
should be appointeq to the Supreme
Court because he has 1o deal with
different State laws also

SHRI ATAIL- BIHARI VAJPAYEE:
Language problem is there.

SHRI P. SHIV SHANKER: It is not
there. It Will arise, it is going to arise,
Vajpayee Ji. I would like to tell you
this. I have told this earlier and I
woulgd like to tell you now because I
have got my own experience on this.
I would like to say what has happened
in many cases

SHRI ALADI ARUNA alias V.
ARUNACHALAM: In Supreme Court
1t rarely happens, but as far as High
Courts are concerned, examination of
the evidence deposed in th lower court
is mostly examined in the High Court.
That is why the judge who is having
the knowledge of the local language is
helped greatly to give correct judg-
ment

SHRI P, SHIV SHANKER- If that
be s0, no judge sitting in the Supreme
Court is competent to decide the case
from Tamil Nadu, where the local laws
of that State are involved. If your
argument has to be accepted, it leads
to this. But I am worried about an-
cther thing which T would like to tell
vou, In 1980-81 I visited some of the
States and Law colleges. T.aw being
tzught in regional languages, when I
wag addressing at two places—the
Rajasthan Law Faculty as also a col-
lege somewhere in the interior of
Maharashtra, Latur the Law College
students said they would be able to
understang neither in Hindi nor in
English. They asked Me 10 speak in
their language I am not oga nst any
regional language and 1 need not be
misunderstood, This {s g matter where
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[Shrt Aladr Aruna alias V. Arunacha-
lam]

I would request all the hon. Membex;s
to kindly puy their heads together and
evolve cer'ain norms in this. If you
follow, If a man goes before the Sup-
age ang if they become judges of the
High Court, a lot of consequences will
follow. If a man goes before the Sup-
reme Court and argues, in what langu-
age he has to argue? Lot of things are
there. To explain this guite a lot of
time will be taken.

THE VICE-CHAIRMAN (SHRI JA-
GESH DESAI): Please be bricf,

SHRI NIRMAL  CHATTERJEE:
Therefore, what is required is trans-
lation and this can be done in mulh-
lingual States

SHRI P, SHIV SHANKER: Mr
Chatterjee, what will happen, I would
like to put it this way. Supposing I
come from Andhra knowin; Telugu
and I am a Judge of the Supreme
Court and you come from Bengal
knowing only Bengali and myself and
you sit by the side of each other and
then the third Judge [(rom Orissa is
there and all the three are from ..
(Interruptions). Will you kindly wait?

SHRI ALADI ARUNA alias V. ARU-
NACHALAM: The wvresent arrange-
ment is a common language in Sup-
reme Court.

SHRI P SHIV SHANKER: You
don’t want to listen to me.. (Inter-
ruptions).

THE VICE-CHAIRMAN (SHRI JA-
GESH DESAIy, Mr Minister how
much time you would take to finish
your reply?

SHRI P. SHIV SHANKER. T will
teke at least 40.45 minutes because I
have tn explain.

SHRI NIRMAL CHATTERJEE- We
want to lis’en to you. You speak for
an houp because you are an interest-
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ing speaker. You can educate us. In
that case we can adjourn now because
In any case the session is being ex-
tended.

THE VICE-CHAIRMAN (SHRI JA.
GESH DESAI): I think, I will take
the consensus of the House. Can the
Minister reply tomorrow?

SOME HON. MEMBERS: Yes, to-
Morrow,

THE VICE-CHAIRMAN (SHRI JA-
GESH DESAI): Mr Minister you can
continue your reply tomorrew.

SHRI P. SHIV SHANKER: I have
no problem. I am entirely in your
hands

SHRI NIRMAL CHATTERJEE:
We want you to satisfy us because
we will be asking you questions,

»

SHRI P. SHIV SHANKER: I am
prepared. (Interruptions).

SHRI NIRMAL  CHATTERJEE:
We will ask you questions, We want
to be satisfieq because we know you

can satisfy us, 4

PAPERS LAID ON THE TABLE -
Contd.

THE VICE-CHAIRMAN (SHRI JA-
GESH DESAI). Now, we will take
up Paper tfo be laig on the Table.
Shr1 Janardhan Poojari.

Wl WeT IHTH wAAT  (SHW
WSW) A cqITE WME FET §

,

SaEsiemm (st waw gwd)
HIEE WIF MET § 7
| BT AFIW W T A

wiafd ag & F 91 gy, foee
me fawtw & wwy ey @
at 6.00 PM. Now, it is 6.15 P.M,
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THE VICE-CHAIRMAN (SHRI JA-
GESH DESAI): I wanted at that time.

Report of Justices Thakkarnatrajan
Commission of Enquiry

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
JANARDHAN POOJARI). Sir, [ lay
on the Table a copy (in English and
Hindi) of the Report of Justices Thak-
kar-Natarajan Commission of Inquiry
constituted under the Commissions of
Inquiry Act, 1952, to enquire into
events and circumstances leading to
the drrangements entered into with
Fairfax Group Inc,, together with
Memorandum of the action t{aken
thereon so far. [Placed in Library, See
No. LT—5249/87]

SHRI M. S. GURUPADASWAMY
(Karnataka): 8ir, may I make a
submission?

SHRI V. NARAYANASAMY:
(Pordicherry): No discussion,

SHRI M. S. GURUPADASWAMY:
I do not know the contents of the re-
port; then, where is the gquestion of
discussion?  (Interruptions)

THE VICE-CHAIRMAN (SHRI JA-

.GESH DESAI): Let me understand
what he wants to say.
SHRI M. S. GURUPADASWAMY:

My submission is the ieport has been
laid on the Table of the House and
we have not seen the report. There-
fore tomorrow time may be allotted
for discussion of this report.

THE VICE-CHAIRMAN (SHRI JA-
GESH DESAI); BAC 18 meeting to-
morrow and it can be taken up there.

SHRI JANARDHAN POOJARI: Co-
nies are being circulated.
(Interruptiors)

Thw MINISTER, OF STATE IN
THE MINISTRY OF PARLIAMEN-
TARY AFFAIRS (SHRI M. M. JA-
COB): Don’t announce that there w:ll
be a discussion tomorrow,
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THE VICE-CHAIRMAN (SHRI JA-
GESH DESAI): I said that the Bu-
siness Advisory Committee is meeting
tomorrow. That is what I have said.

(Interruptions)

SHRI M. M. JACOB: That 1s not
what he said. That 15 why [ wanted
to clarify, (Interruptions)

SHRI LAL K. ADVANI (Madhya
Pradesh): Mr. Vice-Chairman, Sir,
my colleagues have not seen the re-
pori nor have I nor any Member of
the House except perhaps the Minis-
ter. But I have certainly seen the
Agency Report on the summary of
this report laid on the Table in the
other House at 5'0 clock. I had been
particular to find out some salient
facts about the report. I find that our
worst  apprehensions have come true
and the opening infro itself of the
UNI report says that this report is an
inaictment of Mr. V., P. Singh., At
that pomnt of time, I recall when the

Fairfax Commission was heing ap-
pomted, we felt that instead of.....
(Interruptions)

SHRI V., NARAYANASAMY:

No, this cannot be discussed in the
House,

THE VICE-CHAIRMAN (SHRI JA-
GESH DESAI): Mr. Advani, you have
not seen the report.

SHRI LAL K .ADVANI: Sir, I have
no reason to doubt this agency report
because after it has been laid on the
Table of the other House.

(Interruptions)

THE VICE.CHAIRMAN (SHRI JA-
GESH DESAI): How can you say?

SHRI LAL K. ADVANI: May I
read out?

THE VICE-CHAIRMAN (SHRI JA-
GESH DESAI): No, no,

SHRI LAL XK. ADVANI: I do not
want to read out, (Inferruptionsy, Let
me complete in one minute, [ ‘will
complete in one minute,
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SHRI M. M. JACOB: I am on a
point of order. This 1s being laid out
here in pursuance of our assurance
and also the practice and also a sta-
tutory notification, because it is like
that, It 1s the convention here and
also the precedent that a report when
it is laid on the Table of the House,

1t is never discussed.

THE VICE-CHAIRMAN (SHRI JA-
GESH DESAI): No, he is not discus-
sing it,

SHRI LAL. K. ADVANI:; I am not
discussing. Mr. Vice-Chairman, Sir ac-
cording to the Commissions of Inquiry
Act itself, along with the report, an
aclion taken report has to be submit-
ted by the Government. Where_ 18 it?
Till now very often a Commission’s
Report has been held back on the
ground that unless the Government
15 ready with the action taken we-
port, the report cannot be placed and
today I find that 1t 1s only the Com-
mission’s report that is being placed
and not the action taken report. Has
the Government any explanation of
thig violation of the Schedule?

THE VICE-CHAIRMAN (SHRI JA-
GESH DESAI): No, 1 will ask whe-
ther the Government is also going to
place the action taken report? (In-
terruptions) Let the Minister clarify.

(Interruptions)

SHRI JANARDHAN POOJARI:
Sir, as per the rules, we have to sub-
mit and the time that is prescribed
for submitting this report along with
the action taken report is six months,
So this report was submitted on 30th
November (Interruptrong)

THE VICE-CHAIRMAN (SHRI JA-
GESH DESAI): Both are being ....

SHRI JANARDHAN POOJARI: No,
we are ofamining this report,
(Interruptions)

[RAJYA SABHA]
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SHR] VIRENDRA VERMA (Uttar
Praaesh): Please read it. I is together
with Memorandum of the action take

thereon so far,

THE VICE-CHAIRMAN (SHRI JA-
GESH DESAI): Will you allow me to
understand or not?

SHRI LAL K. ADVANI: They have
not got it on the Table. (Interruptions)

SHRI A. G. KULKARNI (Mahara-
shtra). I am on a point of order Sir,
1 agree that the report has been plac.
ed but it is said, “together with .he
Memorandum of the gaction taken
the'eon so far”, It is the duty of the
Government to do it. Thig js a half-
hearted action, They must place be-
lore us . . (Interruptionsy

THE VICE-CHAIRMAN (SHRI JA-
GESH DESAI), Let me hea, the Mi-
nister  (Inter)uptions)

Yes, Mr. Poojari,
(Interruptions)

SHRI M S, GURUPADASWAMY
lLet me know whether it has been
laid on the Table. Has the memoran-
dum of action been laid on the Table
of the House?

_MHIR R e gt
FZgT A W gl § ST oA fa 4
gafuz A a7 §

SHRI JANARDHAN POOJARI: 1
wul just submit. Even though six
months’ time was given and now as
per this memorandum alsg 1t has been
submitted, I will just verify whether
it has reached or not, I am told that
it has been sent to the Secretary, I
will verify as to the memorandum »
of action also. (Interruptions)

PROF. C. LAKSHMANNA (Andir.
Pradesh): Mr. Vice-Chairman, I woidd
like lo be categorically informed whe-
ther as per the paper (Interrup-
tions)

THE VICE-CHAIRMAN (SHRI JA-
GESH DESAI): Today, the business
1s to Jay the papers . (Interrup-
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You can raise 1l in
Let us hear what the
(Interruptione)

tions) No, No,
another torm
Mnister has to say

PROF, C LAKSHMANNA, This 1s
the official paper. It says that the me
morundum of action so,far has been
submi.ted I would hke to know whe-
ther 1t has been submitied

THE VICE.CHAIRMAN (SHR1 JA-
GESH DESAI) I will read this. ‘The
.Government have accepted the fin--
dmmge of the Commssion. The various
- recommendations of the Commission
aie under examunation and action
thereon will be placed on the Table
of the House within the prescribed
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period under sec 1on 3(4) of the Com-

nssions of Inquiry Act. 1952 ™

tinterruptions) Now the House stands
(Interruptions,

SHRI LAL K ADVANI. No The
Fouse must be assured that this will
be discussed thoroughly  (Interrup-
tions)

THE VICE-CHAIRMAN (SHRI JA.-
GESH DESAID)' Now the House stands
adiourned and will  meet again on
10th December, 1337 at 11 a.m

The House then adjourned
at twenly-three minuies past
six of the clock 1l eleven of
the clock on Thursday, the
10th [December, 1987.



